1 OralAnswert

RAJYA SABHA

Tuesday, the 1it/// February, 1974.1|(/ie SOlh
Magha, 1895 (Saka)

The House met at eleven of the clock, Mr.
Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS
Strike and lock-out in L.I.C.

*1. SHRI KALI MUKHERIJEE:f SHRI M.
K. MOHTA: DR. Z. A. AHMED: SHRI
YOGENDRA SHARMA: SHRI BHUPESH
GUPTA: SHRI S. G. SARDESAI: SHRI
GURMUKH SINGH ML'SA-

FIR: SHRI CHANDRA
SHEKHAR: SHRI A. G.
KULKARNT. SHRI SYED HUSSAIN:
SHRI V. B. RAJU: SHRI
SAWAISINGH S1SODIA: DR. BHAI

MAHAVIR:

SHRIMAT1 LAKSHMI KUMARI
CHUNDAWAT:

SHRI MAHENDRA  BAHADUR
SINGH:

SHRI |. g. TILAK: SHRI KRISI1IAN KANT:
SHRI J.V.ANAXDAN: Will the Minister
of FINANCE be pleased to state:

(a) whether there was a strike and lock-out
in the Life Insurance Corporation recently;

(In if so, what was the number of employees
affected by the lock-out and the amount of loss
suffered bv Government as a result thereof;; and

(c) whether the lock-out has been lifted and
dispute resolved?

Jhe MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): (a) Yes, Sir. Partial lockout was
declared by the Corporation affecting six of its
divisions.

(b) Nearly 4800 employees
by ate partial lock-out.' It is
quantify, the loss.

d 17 lie lock-out was lifted on 24th January, 1

974 after a settlement was arrived at by the
management with the Employees' Vssociations,

the

were affected
difficult to

-j The question was actually asked on the door of
the House by Shri Kali Mukherjee.
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to Questions 2

SHRIKALI MUKHERIJEE: Sir, I like
to have an idea that in the matter of conciliation
why that lock-out was necessary. Is it the practice of
the Government, while discussing with the
recognised trade unions, to pressurise the
employees? And you are using the instrument of
lock-out as the private sector does.

SHRI Y. B. CHAVAN: No, Sir We do not
believe in lock-outs. We do not believe in lockouts
as a tool to pressurise or use it against the trade
union movement. But it became necessary when the
trade union tried to pressurise the Corporation,
while the negotiations were on, by starting 'work-to-
rule' and by making the work impossible; and out of
39 divisions only six divisions woe affected.

SHRI NIREN
pressurising?

GHOSH: Is 'work-tortile''

SHRI Y. B. CHAVAN: It is not merely 'work-to-
rule'. It is question of holding demonstrations in the
office, shouting slogans, "iiot giving cooperation,
making life impossible for the other people who
wanted to work in a normal manner.

* These are entirely matters of the past Sow
because we have come to an amicable settlement
with the employees; we do not want to create am
feeling in the minds of the employees.

SHRI KALI MUKHERIJEE: 1 would like to
know, since Life Insurance was taken over by the
Government, what has been the wage increase or
wage differential in comparison with the other
sectors of the employees in the public sector.
When you took over, what was the structure of wage
for the Class 4, Class ' or Class 2 grades, the
minimum? And with the index number as it is today,
how does it compare with the Central Government
services and the public sector services? That can
give us an impression how you are treating the
employees. And win is this disturbance—as you
have stated, why this indiscipline? Is it—higher the
wages more the indiscipline and lower the wages
less the indiscipline? We are to go and research that
part of it. So I would like to know what is the wage
structure. When you took over, what were the
wages? In between how have they increased? And
what is the behaviour pattern of the era-ployees after
the wage increase? I would like to have an idea how
the country is moving with the wages and the
behaviour pattern of the employees particularly the
white-collar employees.

SHRI Y, Is. CHAVAN; Sjri it is \m difficult for
me to answci this. ..
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SHRI KALI MUKHLRJLE: And what is the
increase in business and also (lie efficiency of
the workmen?

""SHKI Y. TV CHAVAN: It all requires a study
in depth. It you want an answer to a
supplementary as this, i. is rather a difficult task
to perform. The hon. Member ran write to me; I
will in reply give him all Uje details iLiat he
wants. It is very difficult for me to make a
statement here.

SHRI BHUPESH GUPTA: Ihe hon. Minister
has said that we should not go into (he past. Well,
1 accept it; it is the best way ol avoiding the
answer. 1 welcome the agreement that has been
arrived at; it is very good that you lu.ve arrived
at it.

May I know whether, before declaring Ihe loxtk-
out, the Minister himself was personally consulted
by the L.IC authorities and whether it is not a fact
that nowadays a tendency in some of these public
sector undertakings is growing on the part of the
management-as it is pointed out—to pressurise and
intimidate the employees and' workers by declaring
lock-outs recklessly? May I know whether he was
gone into this question and whether he has
considered Hie advisabilily of giving directions
to the units that arc under him that no such sups
should be taken without the personal appioval of
the Minister himself?

SHRI Y. B. CHAVAN" To be lair lo ihe
Corporation office beaiers, I must say that ihev
kept me informed of the decisions laken. In those
circumstances I had satisfied myself thai it was
absolutely essential for ihem lo lake action
because the negotiations had reached a certain
stale of advanced conciliation. At that lime in
some of the offices it was absolutelv impossible
for them lo function. It was not the intention to use
lock-out lo put pressure, during the negotiations. 1
can say that this is one thing which as a measure.
But this was an emergency situation.

SHRI BHUPESH GUPTA: Mr. Chavan, I did
hoi ask you whe her you were informed)
Obviously you must have been informed. I want
lo know whether your prior (.onsen! or approval
was laken b> ihe 1.1.C. authorities before
declaring lock-out.

SHRI Y. B.'! CHAVAN: They take their own
decisions. There is no question of my consent or
no consent.
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to Questions 4
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SHRI SAWAISINGH SISODIA: Looking

to the inconvenience caused to the millions of policy
holders due lo llie agnation and the cxpendiluie of
Rs. b crores as addition to the existing wage bill,
may [ know whe-iher the management have
considered ihe question regarding efficiency,
productivity and profiiabiliiv of the Life
Insurance Corporation?

SHRI Y. B. CHAVAN: I am sorry I have not got
ihe exacl lext of ihe agreement with me. About the
points that the hon'ble Member has mentioned,
certainly the ques-tion 0i co-operation in order lo
work the Corpoiation well was taken into considera-
tion.
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MIRI Y. B. CHAVAN: Weil, Sir, I have not got any
information but certainly it is a matter which will be
looked into. a

SHRI J. s. TILAK: Sir strikes in the L.I.C. and ihe
nationalised banks point out tq the gioup dummies
in the organised sec-, lor much (joint out lo the
lopsided, irrational, anomalous salary structure. May
I i now, Sir, whether the hon'ble Minister does not
feel thai it is necessary to have a coherent national
policy on wages, in-and prices?

MIRI V. U. CHAVAN: Thai there is rc-jquiren ent
and necessity of a clear-cut, precise national policy
is an undisputed ques-entireiv agiee wiih ihe hon'ble
iwcmber that such a policy should be worked out.

SHRI THILLAI VILLALAN; My question i:.
regarding sub-division, B. May I kno>y fro."ii the
hon'bie Minister whether an) account has been
taken of the lapsed policies which wcie i\m; lo non-
issue of proper iniiin.iiion lo The policy holders
due lo lock cut?
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SHEKD Y. 6 CHAVAN: Well, su. 1 da
e drind 1 hine got any adoomation alwsut
s, bui L am sure the Corporation must
be looking into ths mater. it am spealic
cases are  brought w our  nobice, we can
vertamly Jook anto  them.

SHRI MONURANJAN ROY:  ‘wnce
31-3-1973, after tho cxpity of the old agree-
mont, tho employees' associntions placed a
chiarter of demands  and the aanagement
tauk u lopg time in discuwion aml coming
o an agreement ultimately aiter the tock-

ot Now, alue (o e lock-am, thete ave
prnding fles of juilioy-tolders, Twenty-five
thotsiind clses are there in Dethi - alone,

Now 1 owould  bhe to hoow  whether the
Gonersiient o paepatet or the LIC 1 pre-
pared to get i work done through the
cinployees h} l‘*'"“b them cither the wages
for the lock-out period or svertnwe. Ouhict-
wire Bow will these pending cases be deal)
uuh- Apap [om that, 2 cass of swpen-
sion i stdl pending, W h'.:[ JC Lo going
1o do owith 1hose goes?

SR YL I CHIAVAN:D Well, thise who
are undes aaspension will have to be kypt
sl siapenswit aml catmn deparunental
srevcedings widl o be taken  aguinsl them,
What obse can |odes some way 1 alwo leing
framd omt, m the case of thee who agie
to g0 on beave dor the periond of atrence uld
e agracioent. Bodiee peeple do not want
Lo do o, what gan be dones Natoradly the
wall lgive to mabc one ehmce.

SHRL MONORANJAN  ROY: My qpes
ton was thore are 25,000 vaus ponding dis
el i Dt oloeme. Thow work shall hoove
to he done Bt whny should the employees
do o nndes - they are paid wages for Lhe
I l-our it or they ave pawl overnime

CHRD WL B GLEAVANG Whas are you sig-
nesting? Ihe pending cases will have w be
done by the, employces,

SEET MOUVOIRANJAN ROY: How

e
SHRE Y. B CHAVAN: T

s MONORANIAN  ROY: o the
“work-to-role™ period, there in an npree-
weent thar they will do it Bt lar 1l

peroid of lock-omt, why should they doe it”?
MR CHATRMAN: Yes, My

il

"hey can,

kalvan Rov.

SHRE KALYAN KOV Asuming ihal
there was otk sbegai-shoutun e the offi-
aes, will the Mimeder agece sl ose that
this ewontdnt of by cmplos o oo lading
the wthirere v Nponwdo almge e g pohan
of e DO soheche B e cent of ghe ttald
boapgaal asstano s gone o (e auaee-

poly houses aml an muestivenr, ol Ry 542
crores has gone to the monupu[\. houses aml
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Ny ul the Hop-u

to Questions 6
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i nota fact that s brotherly, friendly
Atide  1owards. the  mbnopalisty of? the
prosent management of thel LIC, twhith s

claresl & war against its employees, is abo
respoabie for the | disdgoment and. iseffi-
ciency an the LICE
SHR1 V. B, CHAVAN: “This §s' a wighier
of making tin asséssinent of ‘the” .
Pisubly 1 may not $Hare his- view' ' r
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on the baas of the cmployeed: Mandh s

Wilk ahe Flnknce Minister te kiad tmtl.gh
ta tell 'us how 'this'lissus ‘wis kEfb!M? o
SHITRT VR CHRVAN'T B8 iy kg
exactly how this issue was argued about.
Imh sides have now
comng Lo an aprecinekin inuhﬂk dmy'ﬁtm
Iive solved gt viae b ket
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(a) whether Government have any scheme under
consideration for introducing uniform pay-scales
(including allowances and other amenities) for all
categories of staff working in Government Offices,
Public Undertakings and Banks; and

(b) if'so, the details thereof?

IN THE
K. R

THE MINISTER OF STATE
MINISTRY OF FINANCE (SHRI
GANESH): (a) No, Six.

(b) Does not arise.

SHRI SALIL KUMAR GANGULL: Is it a fact
that the officers and staff in the Ministries and
Directorates which control the public undertakings
gel: less salary than the staff and officers of those
public undertakings? If so, it is not possibly an
anomaly? Why is it that the Government does
nothing about it?

SHRI K. R. GANESH: Sir, the hon. Member's
question is very short but it is a part of the general
epiestion of the difference between the wages and
salaries of the employees of the public sector
undertakings and employees of the Government. The
Third Pay Commission has gone into this question
because the employees had raised this question
before the Pay Commission. And, Sir, it is also
known that in the public sector undertakings, as a
result of awards and various other bilateral
negotiations and agreements™ a certain salary
structure has developed and it is different as far as
the Government sector is concerned because it is

based on the recommendations of the Pay
Commission.
SHRI DHARAMCHAN'D JAIN: Is the

hon. Minister aware that as a result of Ibis
difference in salaries and allowances between the
public sector employees and employees of the
Government, a lot of Government officers are trying
to go to the public sector undertakings because of
better facilities and salaries there"! How is the Gov-
ernment going to check this?

SHRI K. R. GANESH: Sir, 1 had already
indicated that the salary structure and other
amenities of the governmental sector are decided by
the Pay Commission which is appointed from time
to time. The salaries and wages and other amenities
in the private sector as well as in the public sector
undertakings have developed under different
historical conditions, and certain disparities do exist.
But as far as the Government set-tor is concerned,
apart from wages and salaries, there is security of
employment, there is time-scale, which is a larger
scale,

[RATYA SABHA]

to Questions 8

gad other amenities available to the Government
sector.

SHRI K. CHANDRASEKHARAN: May

I know from the lion. Minister whether the
Government wolud consider the principle of
payment of bonus, now accepted for the public
sector undertakings employees and private sector
employees, to the Government employees also, and
particularly, in the first instance, to the employees of
commercial undertakings run departmentally by ilie
Government like the Railways, and it not, why?

SHRI K. R. GANESH: These matters are under
consideration of the Bonus Review Committee.

DR. K. MATHEW KURIAN: Sir, I would like to
know whether the Government would consider to
accept as a method ol bringing uniformity of pay-
scale at the lower strata of employees the need-
based minimum wages, at least on the basis of the
calculation of Dr. Aykroyd, which has put it at a
minimum of Rs. 340 and accepted in the Third Pay
Commission's Report. 1 would like to know whether
the Government will accept this as a principle to be
implemented and not as a principle to be kept on
paper.

SHRI K. R. GANESH: The hon. Member himself
is aware that it is for the first time ihat the Third Pay
Commission has accepted the need-based minimum
wage. Whatevei be the difference in the quantum,
this is the quantum that has lieen worked out by ;hc
Third Pay Commission and implemented for the
first time by the Government. We have a need-
based minimum wage.

DR. K. MATHEW KURIAN: No, Sir. Dr.
Aykroyd's calculation is based on 2,7000 calories
consumption and the Pay Cormnis-sion has given
Rs. 196 which is based on vegetarian diet. Under the
Pay Commission's recommendations, all
Government employees should be bachelors for five
\ears and they should consume vegetarian food
only.

SHRI K. R. GANESH: These points have been
taken into consideration when the Government took
the decision to accept the Pay Commission's
recommendations as well as when bringing about
certain changes after discussion with the
employees.

SHRI G. A. APPAN: Mr. Chairman, Sir, it is
really very surprising that even the Members of
Parliament should go on asking for more salaries
and more benefits. It is also a pity that most of the
people do inn take into consideration the value of
social costs. 'Social cost' is a very highly technical
term. I really wonder whether many of the people
who want more pay have understood the value of
the social cost.
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The social cost theory is a very advanced theory.
The employees get not only pay, but also
allowances, bonus, and things like that. The social

cost runs into at least 50 per cent of the
salaries and allowances. Under these
circumstances, may I know from the hon.

Minister whether he will appoint a joint select-
committee of both the Houses of Parliament to
study  the question of sealaries, allowances and
bonus coupled with the social costs for each' of the
categories, from the lowest to the highest,
in various sectors of Government institutions. Will
he also examine the feasibility of introducing
social insurance  for everybody without
exception because this will support them and
in that case they need not wunduly and
parasitically depend on salaries and allowances?
Will he also take into consideration the need
end necessity—this is indispensible to restrict
the indiscriminate issue of paper currency unless
it is supported by metallic reserves, as is the
practice in the economic circles all over the
world? It will not be possible for the Government to
please these thirsty, hungry people unless the
purchasing power of the money is maintained. I do
not think the idea of social cost has been raised by
anybody so far.

SHRI K. R. GANESH: Social costs and the
various things mentioned by the hon. Member have
been gone into by the Pav Commission very
extensively before coming to their conclusions on
the wage structure.

DR. R. K. CHAKRABARTI: When a white-collar
worker in some of the public undertakings like 1.IC
and banks gets a minimum of Rs. 514 per month, we
find that the non-teaching staff of a university placed
in a smilar position, such as junior assistants, get
only Rs. 200 per month. In today's paper we found
that the DGHS has announced the pay-scales of in-
terns, house surgeons, etc. Whv this piecemeal
business is going on? Why can't you formulate a
uniform pay policy for similar jobs in similar
organisations throughout the country so that we are
not to be disturbed every time some sections of
employees come up with certain demands. In some
cases the demands are acceded to and they get more
pay and allowances and amenities. Rut some other
sections of emplovees doing similar jobs do not get
these increased pay and allowances. Why not have a
uniform pay policy?

SHRI MONORANTAN ROY: He is wrong. In
the LIC no one is getting Rs. 514.

DR. K. MATHEW KURIAN: You are
misled bv the 1.IC management.

SHRI K. R. GANESH: The hon. Member wil
realise that the Finance Minister has already explaineq
the manner in which the 1

[19 FEB. 1974]

to Questions 10

salaries and wages of the employees in L.IC and
banks are decided. They are decided by agreements
because they were formerly in the private sector.
There are certain awards b) tribunals on their wage
structure. It is not possible to deviate from these
awards. But I agree there is disparity. There is no
doubt about that.

The Pay Commission has extensively gone into
this question and it has suggested certain things. Sir,
even in the public sector undertakings there are
disparities and there is disparity between the Central
Government and the State Governments and there
are dispart res even amongst the various categoric of
the State Government employees. Sir, it is a very
laudable suggestion that the Government should
work out an integrated policy. But, Sir, it is a large
question and it requires many things. The whole
economy has to be taken into account and various
other things have to be considered and these things
arc continuously under our examination.

DR. RK. CHAKRABARTI: Then how are you
going to solve the problem? Today, the doctors are
getting different things in different areas. The
doctors in Delhi are getting something and in
Calcutta and Madras they are getting something
different. So, how are you going to solve this pro-
blem?

MR. CHAIRMAN: All right. Next question.

Profits in the textile industry
*S. SHRI VITHAL GADGIL: SHRIN. R.
CHOUDHURY: SHRI SARDAR AMJAD
ALI: MISS SAROJ PURUSHOTTAM
KHAPARDE:f SHRI HARSH DEO
MALAVIYA: SHRI K. B. CHETTRI: SHRI
IBRAHIM KALANIYA

Will the Minister of COMMERCE be pleased to
state:

(@) whether Government have made
studv. about the increasing profits in
textile industry; and

(b) ifso, what are the details thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a) and (b)
A study of profitability figures of 228 cotton textile
mill companies reveals that gross profit (after
depreciation but before interest, development rebate
and taxation) as percentage of sales in 1972-73 was
7.5 as compared to 5.07 in 1971-72.

any
the

fThe question was actually asked on the floor of
the House by Miss Saroj Purshot-tarn Khaparde.
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_Ml?ih SARO PURUSHOTTAM  KHA-
TPARDES Sir) 1 would Tike to know whether
D iy e Al e texhile mills are being
'tk afver by two Ministries, ihat i, one
"' "the  Mimistry of Industrial Development
‘Witbugh the’ N'TC * which is in the public
“gthar and'the mills aader the NTC ‘are sicl

Hitd the biliey one i the Ministiy of Com-
merce which is looking after ‘the healthy
units? 1 would also like to know whether the
“palicies ‘pursticd - contradict each other with
‘the vésult'thar ‘the rextile magnate, in the
name ‘of ‘exports, ure exploiting the Govern.
‘etient and the people  and the nation as a
whisle, '

< PROF. D, P, CHATTOPADHYAYA: Sir,
it is a faquthat the, NTC mills are being
~dooked after. by the Industrial Development
Ministry. Butiall these mills are not sick as
tlse - honourabje ' Member  has  suggesied.
-Sane ol Ahese mills e making profis. The
othet. mibls are: being looked afier by the
hEonimeike . Minsiry,

“SHRT BHUPESH (:IVPTﬁ?ian_éngau sick
mills?

“PROF.! . P CHATTOPADHYAYA: No,
thb‘"dlhjgr' one!

, -SHREIBHUBRESH GUPTA: But sickuess is

Ithere? -

.K;RQF D, P, CHATTOPADHYAYA: No,
ean the non-NTC mills.

SHRI BHUPESH GUPTA: Sir, 1T want to
Koty | Wiethéy "M ‘Subfdraniam’ i sick or
the Commerce Minister,

MR. CHRIRMAN: The Minister is not
sick; he is very ‘healthy.

PROF, f]E.T't', CHATTOPADHYAYA: Sir,
g the, B b_ mills which are supposed to
the sick mills are'npt all sick; some of
them are in very good shape and health. |
am’ of ‘the non-NTC mills which
are under the'@dminiStrative control of the
Commetecé! Mimistry #nd’ now 'the figures of
profit quoted (by me are for the non-NTC
mills and they do not suggest that they are
making a buge profit. |

MR CHATRMAN:  Miss Khaparde, ‘anv
other question? Na. All right, Mr.' Malaviva.

SHRI 'HARSH' DRO MALAVIYA: Sir. is
g i faet s that the wcottan, | mills! - profils, in
1172, were /bigheq by (108 50 005 than. in
W71 andy that; the, Vikvam Mill's profits <in-
ergased in:JR72, by (1A009, over, 1971 profiss
angd dnatead, o, ing . patistied  with these
MR [0 h.,mm,mlils. have jacked up the
priges of severl sapieties of fabrics by 259,
to 30%, - hetween , December -1572. and Jume
19782 Furthermore, Sir, despite production

B3 beig wiagnl - onc. . dises w2
otii'

IW on, sq,, metres, ef con,
trolled ¢ L . .

oy
1

[RATYASABHA]

to Questions 12

Fhey were sapposed 1o sapply 400 million
metrés bub they supplied 25 million métres
less,

PROF. D. P. CHATOPADHYAYA: |
have alteady queted the- percemage of the
pralits made by 228 mills which are not
unider N4z 1 have already guoted that in
107152 their hgure of profitability was
5.07% and w 1972-73 .. . (lnrerrapiions).

SHRT'HARSH DEO MALAVIYA: What is
the squrce’ of Your figures?

PROE. , D. P. CHATOPADHYAYA:
The sonee s the Textile  Commissioner’s
investigation of 228 mills. Out of 693
mills . .- .

DR, K. MATHEW KURIAN: Buw
‘Economic Tmes' . | .

MR. CHAIRMAN: Dr. Kurian, please
dan’y interrupt . . ., (Interruplions).

SHRI HARSH BEO MALAVIYA: He is
quoting very low figures . . . (Interrup-
tions).

PROF. D. P. CHATOPADHYAYA:
Iam giving the figures. T am amnswering the
L, Let  me finish my answer and
them you raike further poins and 1 woild
be very glvd 10 answer them with the per-
mission of the Chairman ...

MR. CHAIRMAN: Huv s very active these
davs . ., (Interruptons).

PROF. D, P. CHATTOPADHYAYA:
Out of 9% mills, the 'hgores in respect of
228 mills Tave beén given. These 258 mills
accoupt for 75%, of the production,  So
whatever higure 1 am  quoting  represents
75%, of  preduction . . . (Interruptions),

SHR1 HARSH DEO MALAVIYA! Sir,
v question has not  been  answered, 1
wanted to know whether i1t s a ‘fact that
the profits of Nikranr Mills in 1972.73 ‘were
1500 per cent’ over those for 1971, This 'is
one ‘question. My second question in this
connection is that they had a 1arget of sup-
plying 400 million metres in 972 but they
supplied’ less quota fixed by the Govern-
ment. They supplied 25 million metres less
ever though there was big production. Ts it
a faet? 'If so, what is he going to do about

the

it to stop the thing?

PROF. D: P.- CHATTOPADHYAYA:
Sir, about one ofotwo mills -it'is troe
they had: made more profits.’ But supposc
one mil makes one lakh profit in one year
antd in the next year it makes 3 lakbs prohe
— it will bhe three hundred, per. cent—bur
that daps o mean that. this wepresents. the
fignres of the industry as a whole. Then, it
is troe thal ‘theré Swerd '%bme arcars, bul
that hacklog is now being cleared graduadiv,
amel the backlog  has  been  subsitantially
edred. Fien then, we have  decided Sir.
thay e, quantum of the | conrpolled cloth
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will ) be  sedstantially. incressed < if possihile,
1) per went.

SHRT K. B, CHETTRI: Sir, i4 it a facl
that the Government s giving subsidies o
textile industriex in the prices of cotton and
others, while the Goyernment is not consi-
dering’ freight equalisation, in cotton o save
the textile mdustry in West Eengal?

PROE. D. P, CHATTOPADHYAYA:
Sir, the subsidy bas  been considerably 1e-
duced. Now. the question of equalization is
under the consideration  of the Planning
Commission. It has  been referred by the
Commerce Minisiry, after a ihorough study,
1o the Planning Commission . . .

SHRT K. B. CHHETRI: How long will it
take? L

MR. CHAIRMAN: My, Chinai.

SHRI BASUBHAI M. CHINAIL Sir. the
hon, Minister has been very kind and. chaxi-

éft. al fthe ridk and at the cost of the
rmvmmfn by saving that the pml'ir.llnlm,
of the textile indugtry  has. mot been very
much higher during the year 1972-78, I it
is s0, mav I know rom him whv the texnle
poliey  which he was supposied te announce
in September has been  postponed  month
after month ull today: It 35 Fehruary now.
Will he be able 1o enlighten' 115 as 1o when
this policy is going to be annourced so that
we may kngw whetheg, sych profit, which
he thinks is not much, is ;.mng to stop al
that, or is geing o, intreases

PROF. 'D. P.” CHATTOPADHYAYA:
Sir, it is a fact that some unavoidable delay
has. taken. place in pnnouncing our textile
policy, The main, teason is that thdre are
different aspects.  The N.T.C. mills: have
some difficulties. We in the  Commerce
Ministry who are primarily in charge of the
non-N.T.C. mills; have ‘1o take enre of the
N.T.C. mills’ problems alse. Therefore, we
could not announce an iotegrated policy.
We hope 1o declare it very soon and if
possible within this month.

sffvet el et detam - wruzﬂir
& frat it vt &, o Frarifeer wnt
FTURT @A % ATG—3(1 ALHTT AT AT §
TR A FHATHET AL T &,
I AATATTAT TATH FAR §, AT
AT F9e fAaifa #1210 7 79 97 0F
BY2T a1 Satar w7 3 & A faearfaai
1 fvaan @ giar & 98 3 i § a
I A § W A wE wwer A
mﬁwﬁﬁﬁaﬁqmmm

FET FEd &7
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to Questions 14

PROE. D, P. CHATTOPADHYAYA:
Sir, ik isoa fact that the penalty which, we
laye been imposing all these. vears is inade-
quale, S, we propese h increase -the penal-
Ly cent per cent angdy, if possible, more I.hau
wnl pex cendy,

SHRT N, K. SHE]“FM.K&R! May 1 tell
the hon,  Minister that more profits are dud
16/ two' rénsons? One reason is the price rise
and the scoond ' reason is the lesser: price
which vou are giving to the cotton growers)
If it is a fact, then what benefit does the
Government propode ta/ give 1o thc cottén
growers apil also to the consumers in naltt
to: lesson e priced

‘PROY, D B, 'CHA‘IWP%.;
As 1 said, ‘w: are; looking. al ﬂ\r
texgile indwszy. We have.to,

ols of 1
Iqut ét from, the mn.o,n g:;gﬁrs, point of.
an

view, alis. I!ﬁm of
view. As you wi cuale ‘aﬂ,l:lhc points,
of .view, are not
ice; tq e cot

; ble,. So,.
¥ Blﬂmi
ﬁ:l]n%: IE “higher prlca Iqr Sy

gouds. at, the, consumers? Jevel,

mmumds
ing io u:rmmjc it in.a yery, xcgmun

l]'y-r
6 WAy,
R, V. AT SEYID” wmwwm

pulilished “show that smaller mifls are'
making  hi pruﬁ!s “The "Surat’ G&l’lﬂi’l
Mille s mﬁng a&a’l of 863" per cent
whereas the 'mill® ging 1o 'the” hrgrr
hopses like Amnd and, the Tata,
aré mokirg ts. Kindly
the reason for tms d ity.

PROF. D. H1 MPADH\'R\'A‘

1 do not know the détails: The: most
sible- ltvporhesis: | wonldbe) 1hat
mills differ in. costr efficieacy.

SHRT 5.G. SAA\DM /The Maharash
Government,, ﬂ:hcm for. mong ;
procurenwm of catfon.  Fhe nfmm:m
manded an increase in prices and insicad
giving them a reasonable increase in pn&.
the Maharashtry | /Govetment ' has totally
aholished the numapl procurement scheme,
Thé rowers did’ not ‘ask for ‘the allolititv "ot
the schéme. They nnlf wiked for lm.‘éeat in’

price. Therefare, ,the. muma
is one again af tl‘e mqﬁ:y of

who have not increased the ce substnn
tially They have ‘ganié  Back'

ways and have made ¢ pt'&!h

quently: iNow, 1 n?&ui there: k:.,
strong demand l’nr the reintroduction of the’
monapoly cditon purchase in the Maharash:.
tra Pradesh  Cangress Committee, Will, the
Ceniye, take this into, gonsideration, sm-u;ps-

a3

PROF. D. P. CHATTOPADHYAYA:

Sir. 1 am aware of the problém referved to:
by the hom; Mgmben. The, question under .
consideration is spectﬁull;,‘abqut the tqu.:h
industry. o



15 Oral Answers

Ol eourse; cotton price is a very important part of it.
Hut I can only say that the mono-poly purchase of
cotton or jute in a particular Slate cannot be
successful unless it is (Migrated witfc some other
agency conlrol-ing ihe purchase in seme other
adjoining Slates. So the problem has resulted from
the non-operation of monopoly purchase in some
adjoining States. We are looking into this matter.
Thai is what I can say at the moment.

DR. K. MATHF.W KURIAN: Sir, the statement
made by the hon. Minister is being very seriously
questioned by an elaborate economic study made by
the Economic Times of Bombay, which was cotton
textile industry had virtually a boom published on
10th September, 1973. According to them, and I just
quote. "The in profits and profitability during the
year 1972-73". They had given a figure of 12.6 per
cent to be the gross profits on total capital
employed. This is the figure given by an impartial
study. And in this context, I would like to know why
the Government is giving a boost to big business
houses. According to the Economic Times of 12th
January, 1974, the Government is considering
further tax reliefs and liberalization of licensing
policy in respeict of textile mills belonging to larger
business houses.

PROF. D. P. CHATTOPADHYAYA:

Sir, Thave already said that 75 per cent of the
production of textiles, that too in the private sector
excluding the N.T.C. nulls which are in a bad shape,
gave only the profit figure of 5.07 per cent in 1971-
72 and 7.5 per cent in 1972-73. Sir, the hon. Mem-
bers must kindly bear in mind that the N.T.C. mills,
which arc under the Government control and
towards which we have special responsibility, are in
a very had shape.

DR. K. MATHEW KURIAN: Why?

PROF. D. P. CHATTOPADHYAYA:
Because they have been badly managed.

DR. K. MATHEW KURTAN: The monopoly
houses are allowed to expand. . .

MR. CHAIRMAN: Dr. Kurian, I should not have
allowed you to put the question because you have
already put a question earlier . . .

[RATYA SAHBA]

to Quest*** 16

PROF. D. P. CHATTOPADHYAYA: li is only
'affection’ for our N.T.C. Therefore, M' want to
control the influence of
the big private textile mills on the N.T.C. mills.
But I would like to say that the profitability rate of
the textile industry, if we look into it as a whole, is
much more dismal. And T would like to mention
that the profit figure of all companies in 1971-72
was 9 per cent whereas the textile industry had only
7.5 per cent. The engineering industries in the same
year had a profit of 10.7 pei cerfl. 11 was 17 per cent
in The paper industry. When compared to all those
industries together the profit figure in the textile
industry is much less. But even then, i admit thai . .

SHRI MONORANJAN ROY: All those figures
are compared to the sales or capi tal . . .

PROF. D. P. CHATTOPADHYAYA:
If you allow me. Sir. I can alsosay. ..

MR. CHAIRMAN: No. no. Mr. Roy's question is
not allowed.

SHRI MONORANJAN ROY: That was only a
clarification.

MR. CHAIRMAN: Next Question—Shri-mati
Sita Devi.

Tourist Trafic to India

*4, SHRIMATI SITA DEVI: Will the Minister of
TOURISM AND CIVIE AVIATION be pleased to
state:

(a) the number of tourists who have visited India
so far during the current financial year;

(h) the amount ol foreign exchange earned as a
result of such visits; and

(c) what is ihe expected volume of tourist traffic
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROJINI MAHISHI):
(a) The total number of tourists who lave visited
India so far during the current financial year i.e.
April to December, 1973 is 302,067.

(h) The foreign exchange earnings from tourism are
computed on an annual basis. However, it is estimated
that foreign exchange earnings from tourism during

SHRI KALI MUKHERIF.E: The N.T.C.
is being killed by the monopoly houses.

PROF. D. P. CHATTOPADHYAYA:
Thev are not being killed; they are very badly
affected. We will see dial (hat 'affection" is
conlrolled . . .

SHRI BHUPESH GUPTA: Is it the affection of
the ruling party? Are you controlling  that
affection?

April to December, 1973 were about Rs. 50 i < lores.

(c) During the calendar year 1973 the tourist
arrivals readied ihe high figure of 409.895 which
exceeded the target of 400,000 fixed for the Year.
On the basis of the target fixed for 1974, tourist
traffic to this country may be of the order of 417,000
by the end of the current financial year.
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«TTRaY drar d4t - v fafres aea a2
s o o v fm e an §
& WIS HEATE & 94T IAFT AW AT A9
ST G HOT FAST AEAT T FHT G277
13 A7 Ay Faresy 5 ot o w7
&, 9% fw WX W g g 97wy
Tgt & savar 9hew Wi 6 ggf q FAE0Y
a0 A oufas qdzw wd aifs T gae 30
ST & oo gf feafa 2 sae womm
FT qF AL FART HAL FATL A9 & fg7 §
&1, #9159 19 F7 99 a1 A @ g !

DR. (SMT.) SAROJINI MAHISHI: It is too early
to say as to what the impact of the oil crisis on
tourism would be. It is, however, hoped that by and
large there will not be any impact on tourism during
the current year.

fTRAY A T WA L TH g
o< 7t faar fr gwre 3o F o SE A
Frefaw &, AgTE 8, FAT &, SEEHT g9TT 4T
a7 § A AT TAF] AT HEAT T 9207 7

ST AT : F@i warE 2 faar fw oy
AZT WET T qFav |

SHRI SALIL KUMAR GANGULI: Sir
although Darjeeling provides the best view ID the
snow-clad peaks in the whole world, it has been
closed to foreign tourists since 1962. Kashmir has
been the scene of hostile activities since 1948 with
the result that for the last 24 years there is a hostile
border. But, foreign tourists are not prevented from
getting into Kashmir. Sir, I want to know when this
Government will abandon the policy of depriving
West Bengal from getting foreign tourists.

DR. (SMT.) SAROJINI MAHISHI: Sir there are
areas in which entry of foreign tourists is prohibited.
Darjeeling town is open to foreign tourists but the
adjoining areas are not. We are taking up this matter
with the Ministry of Home Affairs. 1 want to state
for the information of the hon. Member that the
tourist traffic to Darjeeling has arisen from 1.3 in
1968-69 to 2.4 in 1972-73.

oft gd¥a WA AEET, AHOOF
AT WIS F, TAHT F AWTAT |ATEAT & |
oft wrmafer : o we qfe )

LHJ FEB. 1974]

to Questions 18

AT BGIT WA © A 999 @ 57
®/I1E | wrawa fZeedt 7 57 g 7 dyan
FAl Tgd, AME 90, FIEAT 20,
FHA 719 F fow 7w e agT qua & |
o zfvgre 7 srew

A1 waat ;g qfen |

AT gART WAL : TV 9B BT E | W
AW ® S1E0, § avweweEr g fgaw @
RIT G F3 & | § e =g g & ag
2, T 7 #ro WEe Wo ATH £, T FAT AT
F TAR T A wET I g ¢

AT Tt Wt ¢ T Fo Ao AN E |

AV gIZ T "Wy ;g1 q%ar 2 |

it T %FIIT < T, T aF T 74
TIREET FT G¥79 8, gATL TgT 91 W1 9dew
ATZT § AT & ZH I AHA HAA £ |
WT T WA F AIC FATT arAeET F1 O
TN FIT AT FATI B OIS K1 01T H[
314 & 1 g9 I SR A W & | 2N
g7 At w1 Afew av &t | 6d g G
HIT B AZ1 Fg |

SHRI KA1.YAN ROY: Sir, the hon. Minister,
Shri Raj Bahadur, has agreed that during the last
two years that the Congress Party is in power in
West Bengal . . .

MR. CHAIRMAN: Shri Kalyan Roy, put your
question.

SHRI KALYAN ROY: Would the hon. Minister
kindly explain as to why in spite of the Congress
Party being in power in West Bengal, the number of
foreign passengers to Calcutta is sharply declining
in relation to those disembarking at Bombay and
Delhi? Calcutta is handling 2.15 lakh passengers
while as Bombay is handling 9.70 lakh passengers.
There was a restaurant lit in"; run ai the Calcutta
airport and even that has been closed. Is it because
of the decline in investment in Calcutta airport or for
some other reason that the number of passengers at
Calcutta is declining?

DR. (SMT.) SAROJINI MAHISHI: Apart from
decline in investment in West Bengal, he knows that
the Calcutta arrport is one of the biggest airports in
the country.
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SEERE BT PESE GUPEAY Amd the most
e the were I,

DR, SAROJINI MAMISTTE:
The queston ol less investment does not
arise i all, SecondIv, as the hon, Members
themselves know, for quile some Llime there
provailed instabiliny o the casiern region ol
the conmtey and West Bengal contribmed a
o towands that.

hiserted on

(SM

SHRI NIREN GHOSH: The question of
400,

DR.  (SMT.)  SAROJINI
fer me complete my arswer.

SITR1 NIREN GHOSH: It s from Bom-
Lav o Delhid, It i not there.

MAHISHI:

MR, CHAIRMAN: My 1 ask hon, Mem-
Lers th let the Miniser complete the ans

|\'l'l"
DR, R, K. CHAKRABARTL: From Delthi

they mre Hown to Bomlav,  MHow can you
exprct passengers when i is not permitted?

(Interriprions)
MR, CHATRMAN: | orule it ont of order.

DR. (SMT.) SAROJINI MAHISHI:
The investments hive not declined ac all,
Sir. Thag is the first thing. Due w the in-
stabifity prevailing in the  eastern region
there wis some decline in the tourist popu-
fution, as  the  hon.  Members  know.
(Ireterrnptiony. T think hon. Meinbers will
please bisten, In 1971 also, due to the condi-
tions prevailing in the eastern region there
wis some decline hnt graduoally it is pick-
g oup.

It is wrong to sav that there is decline in
the investment because a lot of investment
is made. A 5-star hotel also is coming up
near Cnleutta and 1 think that is in order
o give better facilitics to the tourists who
wo to that area.

Seeomdly, in order 1o huild op ahe isfras-
tructure in that area, the accommodation in
Dasjecling  has  been-inerepsed,  and  in
Jaldapara also the accommodation is being
ingreased. And 1 would like the hon. Mem-
bers to take up with the West Beagal Gov-
vemment also 10 expedite the projects which
are under construction and alse to imple-
meny those which are being proposed.

SHRI KALYAN ROY She did not reply
my  point. Under Mr. Siddhartha Shankar
Rav 1he entire State s peaceful. T said that
Bombay s clearing 970 lakh  passengers
white Calentia is clearing only 2.15 lakhs.
Why close the restunrant where the tourists
go? You did, noy answer, that question,

DR, (SMT.) SAROJINT  MAHISHI:
The momentum is gathered afler a period

[BATYA SABHA]

to Questions 20

ol veas The momen the Cangriss Ginern
ment conges i (e wants meanéhig o I
prehec ap immediately,

SHRI BHUPESH GUPTA: The hon. lady
Minister is becoming expert in momentum!

Trade Agreemenmt with EEC
GURMUKH SINGH

o

b SHRI1
TIR:¢

DR. Z. A. AHMAD:

SHRI K. C. PANDA:

SHRI J. S TILAK:

SHRT A. G. KULKARNT:

SHRI LOKANATH MISRA:

SHRI V. B, RAJU:

SHRI CHANDRA SHEKIIVR:

SHRI K. I'. SINGH DEO:

SHRI KALL MUKHAR JEE:

SHRI SANT KUMAR RAH\;

SHRI KRISHHAN KANT:
COMMERCE  be

MLUSA-

Will the Minister of
pleased 1o state:

(u) whether any final ngreement bas heen
reached between India and Foropemn Eeo
nomi¢ Community  rveganding export’ and
import aade; and

(b) il so. the salient Teatures of s agree-
ment and the extent 1o which India’s ex-
pfnn tradde will be boosted as a Yésutt' there-
(4}

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): {a) and (b) A stiemen is laiel
on the Fable of the House.

Statement

A copyv of the text of the Commoercial Co-
operation  Agreement signed  between  India
antl the European Communities was laid on
the Table of 1hi¢ Howse on 20th December,
1973,

The salient features of the Agreement are
however given below:

(a) The Agreement aims at development
of mutiaal tradé exchanges op the bisis of
comparative advantage and’ mutual bene-
fit.

(hy Umder the Agreement boih sides
shall grant each other the highest degree
of liberalisation in respect of exports and
imporis which they  generally apply 1o
third countries. .

+The question-was actually asked omithe
floor of the Honse hy Shri Gurmukh Singh

Musafir.
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() The Agreement envisages LoOpera -
Mo between the concermed organisations

of the two sides in the field of exporis to
I vand economio relaidons  withi/ 1higtl mun
- tries,! Nput;hlllv ude\-ehping' ﬁdimlne':

The: Chmmiu -has d-elnmd its in-
im‘g}om Ae-bind M Auriff syspupsions in
gowpect, of -lem, pepper i(for induagym! use)
cardamom and East Indiao Kips. Thw. sos-
Bﬁ'ﬁﬂd umﬁ for; dhwm Uwpe prpdugts:

m paclu:l.s mamspep:ﬁ s o

SFRICS BT 2er0
and 5@ m Lwal

R

ilt;fmji

i .- rm

x ﬂl ul
[ hindc . diversifi-

th:. dcveﬁpmq e
cation of the mutual '“ifade u(hmgeﬁ

“The Joint’ Bo 'wodl! 'rot only
denl with tariff and non-taril -barriers to

trade M;m lilo malﬁrﬂmmmc

and s for the
nguj .nll hmon ol’ 1l trade

pavtern and‘‘matketing. structufs’ with a
view 10 -promote mutusl gommercial and
economic rclauoﬂsz -

The grins to India’s trade from the
---Agrmnent-‘ cannat heqinntiﬁcd. [

mwm%w%mgﬁrmﬂw
W“W‘“@f, W'W“

%mm ‘wﬁ
mmw&fﬁé;m,zn. qxe‘n:ﬁ’ﬁ

ln ¢
» estab-

1l‘fﬂ:lj,

Tz § frfraar Wmm'frﬁ. :

'#Wﬂgé% PR gi)u&ﬁmr
g S T g

fwmm#ﬁmﬁw aﬂm%mgm
i ek ik A St R g
7 7g o Wt 3 e saireier
" ? canl "-'_ [llu m _au.!: (1] \m.mliunnil
o lermaa| lennenral 0@ adewg

qmu;A c"e@ubwl;r'ﬁifmé:gm
gt e mwu sha , by, begy ypads in
rr*rcfe from. ;.MPPI ‘u&%ﬂ.ﬁ‘ dH

i

tified. The Ag;rcemcnt wga glgﬁ nuly on

i ol -BDecedbers nd: obvibuslyiiwt..capnot

show-the gains ‘B a- Sully .quantified | form,
‘Thatjia the: only pointithas.we have.oaid
i rahate Bug; vegabdingy ineeease iin  tradp
“with ERC couplvic. v is steadily,

[n 1971-72 it was Rs. 30%.qcrdescandiin
1972-73 it hax gone up to Rs. 407 crores,
Wl Buelied>ihiPParatalate '&ret'mdit fn‘lth

Jl._;

|

ii» MBB. 1074]

toQuemona 22
qnun‘ tefesence o oenir and piae we were
Falsde o rédtneé Hhe eaild over 3 peévmd of
LY DT TN T 13 Amd ncaunes taken
Alwthe - cirdhom, ptpptr aml Fadt India
“Chips e abo ol defindle Silvantage o onr
ichintey iy i matter of ﬂpm‘t 0 ﬂu FEC
ft oamiLeles. k

“;W'{'ﬂu 'gmﬁn waTe |
e hﬂwammﬁmwt
mwuhﬁﬁ'zm&aﬁﬁmﬁm
wﬁmgmmmﬁtmmmﬁ

7. T T e grg e ¥ s A
mﬁmmn&‘rzn

CRHREA. CoGRORGE: - There is no pro-
pmn!- mipw o ke over the expore trade to
Thise ‘vromatries bt ' over a wl we are
giving all facilitics w0 that  export 10 this
‘viml satoris incremsed  and so that our
balance of paynrents sitnagion will be mae
l"nmlr'oh]r l.n us.

- SHRI1 J"S T’IHAK Iudia has a larpad-
\nﬁe-rlmhﬁm of ‘trade with EEC countyies.

For  this -the Deputy 'l}imﬁor-{l}:nﬂnl of
External  Relations “has suggested' that a
f EEC

mm trad pra onan

mlm b rk n’mcn& move
- ’&HRI“Az G pﬁkml -mam 1ot
Vavware ‘of this ular: su or re-
« tommdnduidn whar: they Jhow: Member is
welbwing: bl albhg - with -thris. Agreement
Tk have b up ®ijoint Cominikion 10 work
“watiithe detnile and iddntify cach aml cvery

nwoduct where  ppteptiality and rale of
: !t{ qrﬁ I j - abm ’ﬁih‘r we

v Hﬁﬂl-? w ﬂg 'ﬂumq m w&t llu

¢ 1o West
"hsu i ll! éromes. At

‘*m"{ ’Phrfrled ootin an
is to''the tune “of
KT‘ R?"Eﬁd—”lﬂf thé ‘néxt three years

cmr mlctmn is lo !.ﬂ&"ft"ta Rs’ H00- craves,

......

, ‘2"
t‘h #

siokiatiiny Dﬂ!l ttimt imuidipn taDeagrabet HIPS?
Here | aEgr item_ (e} it ha.s been said that
a Juidt im?lls e estifrlished 10
"SLARLI any.tﬂﬂtmﬂu tikely 10 dvndler the
il ul-qmu nt eie. erg.; Whar-has been said
e § ;l ,yrmu, e there
c ma ced be-
1o mu:d Comnmss[o s0 as tn have

161/ (¢atle mmmﬁb 1o 'lnﬁn?

nl hn‘[whhg
., SHBIL A, G,, GEORGE: The position
?‘W‘T,ﬁﬂélﬂ?\wfr‘ and import in 197278 . ..

?

any S
fore l

TSERTV, B RAJU: T want' for 1973 odly.



23 Written Answers

SHRI A a GEORGE: I am coming to that. The
export is Rs. 407 crores and import Rs. 545 miris.
So far as latest figures arc concerned I am not in a
position to give now. Only after computing the
entire li'4.nrcs 1 will be able to give it. So far as the
Joint Commission is concerned, in the West
European market there is a tendency to give Up
labour-intensive items of production and they are
going in for more and more sophisticated items.
This gives India an advantage and opportunity to
enter the Kuropean markets with more and more of
our industrial and engineering items.

SHRI KALI MUKHF.RJEE: Sugar is being sold
to EEC at 94 paise per kg. Mav I know from the
Minister whether it is not better that we send this
cheap sugar which is heavily subsidised to the oil
producing Arab countries to get oil instead of oblig-
ing the EEC countries at this particular moment
when we arc suffering terribly from oil shortage?

SHRI A. C. GEORGE: We do concede that the
oil producing Arab countries constitute a vital,
potential and important market and this particular
suggestion also is tinder consideration.

SHRI SANAT KUMAR RAHA: In replv to fb) it
is stated that under the Agreement both sides shall
grant each other the highest degree of liberalisation
in respect of exports and imports. I want to know
what sort of liberalisation we on our part have
shown to those countries of the EEC. Imports will
be made by India from those countries but what
liberalisation have we shown to them?

SHRI A. C. GEORGE: Sir, in any agreement of
this sort between countries or group of countries in
the international market situation there must be a
mutuality of agreement. When they are making
some concessions to us naturally we also have to
give some concessions and that alone will pave the
way for better trade promotion between countries.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
Punishment for misuse of import licences

*6. SHRI SAWAISINGH SISODIA :
SHRIMATI LAESHMI  KUMAR!
CHUNDAWAT :
SHRI MAHENDRA
SINGH :
Will the Minister of COMMERCE be pleased to
state :
(a) whether Government propose to amend the
law providing punishment for offences connected
with misuse of import licences; and

BAHADUR

[RATYA SABHA]

to Questions 24

Ib) if so, the steps taken in this regard?

THE MINISTER OF "COMMERCE
(PROF. D. P. CHATTOPADHYAYA): (a) and (b)
There is a proposal that in addition to the existnig
penal provisions in the Imports It Exports (Control)
Act and the Orders issued thereunder, the Import
Control authorities may be vested with powers for
adjudication where misuse of import licence has
been proved. The proposal is under
consideration.

Complaints Regarding Unsatisfactory working
of the Central Bank of Irdia

*7. SHRI KRISHAN KANT:
SHRI GURMUKH SINGH MUSA-
Fir: SHRI KAIT MUKHERJEE :
SHRI CHANDRA SHEKHAR: DR.
Z. A. AHMAD:SHRI A. G.
KULKARNI : SHRI V. B. RAJU:

Will the Minister of FINANCE be pleased to
state :

(a) whether it is fact that Government have
recently received complaints regarding
unsatisfactory working of the Central Bank of India;

(b) whether a study was made bv a team of
Consultants to streamline procedures in the
Branches and the Head Office of the Bank; and

(c) if so, what action has been taken to improve
the working of the Bank?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): (a) Yes, Sir.

(b) and (c¢) The Board of Directors of Central
Bank of India has appointed a Committee to review
all aspects of the working of the bank. The
Committee has not yet completed its study.

Recruitment to class I11 and Class IV posts in
International Terminal and ssociated Offices
of Calcutta Airport

8. SHRI SARDAR AMIJAD All: Will the
Minister of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that recruitment lo Class
IIT asd Class IV categories of posts in the Calcutta
International Airport and associated offices, is being
made through the International Ahports of Autho-
rity, Delhi and

(b) if so, what are the details in this regard?
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THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR): (a) and (b)
No direct recruitment lias been made to any Class
IV post by the Head office of the International Air-
ports Authority of India. Recruitment to Class III
posts also is generally made locally. However, in
respect of certain newly created cadres which are
common to the Head Office and the four inter-
national airports, direct recruitment is being made
by the Head Office in the interest of uniform
standards of efficiency and suitability.

Opening of Accounts in Indian Banks by
Indians living abroad

*9. SHRIMATI LAKSHMI
CHUNDAWAT:

SHRI MAHENDRA  BAHADUR
SINGH: SHRI SAWAISINGH
SISODIA:

KUMARI

Will the Minister of FINANCE be pleased to
State:

(a) whether Government are considering any
proposal to allow persons of Indian origin living
abroad, to open accounts in banks in India in
foreign exchange; and

(b) if so, what are the details in this regard?

THE MINISTER OF FINANCE (SHRI
V. B. CMAVAN): (a) and (b) The matter is
under consideration.

Evasion of Sales-tax

*10. SHRIMATI RATHNABAI
EN1VASA RAO.

SHRI M. S. ABDUL KHADER:

SRE-

SHRIMATI SUMITRA G. KUL-
KARNI: SHRIMATI SUSHILA
SHANKAR
ADIVAREKAR:

Will the MINISTER OF FINANCE be pleased
to state:

(a) whether a meeting of Finance Secretaries of
Stales and Commissioners of Sales Tax of the
Union Territories was held in January 1974;

(b) if so, what are their recommendations made
for checking evasion of sales lax; and

(c) the action proposed
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) to (c) A Statement is laid on the
Table of the House.

to be taken by
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to Questions 26

Statement

(@) Yes, Sir. A joint meeting of the four
Regional Councils for Sales-tax set up under Article
263 of the Constitution was held on Ist and
X'nd January; 1974.

(b) and (c) It was noted at the above meeting
that the question regarding setting up of check posts
with a view to check inter-state transactions and
other incidental matters connected therewith is
being examined by the Law Commission; The
following recommendations were also made with a
view to curb evasion of sales tax: —

(i) There should be proper exchange of
information between oflicers of the Sales-tax
Department and the Central Government tax
agencies; for this purpose the State sales-tax
authorities should be represented on the zonal co-
ordination Committees that have been sel up. The
Central Board of Direct Taxes has been requested
to take suitable action in this regard.

(ii) A Committee of officers of the Railway
Administration, Finance Ministry and some of the
State Governments should examine how’
maximum co-ordination could be achieved
between the Railway authorities and the sales-tax
authorities to enable the latter to realise their tax
dues; steps are being taken to set up such a
Committee.

(iii) As far as possible there should be a common
approach amongst States in regard to levy of sales-
tax and the tax difference should not be more than
2% or 1% depending upon the commodities taxed at
the higher rates of tax and lower rates of tax
respectively. The Central Government should try to
draw in consultation with the Planning Commission
list of commodities which might be considered by
the State Governments for having a uniform rate
subject to the marginal differencial referred to
above which is under consideration.

Decline in profits 2 Nationalised Banks
*11. SHRI LOKANATH MISRA:
SHRI. K. C. PANDA:
SHRI DEBANANDA AM AT:

SHRI SUNDAR MANI PATEL:

Will the Minister of FINANCE be pleased to
state:

(a) the total profits of nationalised banks at the
end of 1973;

(b) whether profitability of the nationalised
banks has fallen considerably during the last year;
and

(c) if so, to what extent and the reasons Therefor?
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THE MINISTER OF DINANCE 0HRL  Widdiawa), of Contro} over|  distribution
Y. B. CHAVAN  .1a) 1o 1) The total ner amd prives of yum

yprofits of nationalised banks for the yeur
1973 can be determined only after the ac-
counts oi these baoks for the calendar
year 1973, ar¢ audited by the stutulory
awthitors und the wsual and necessary pro-
visions are ‘made, and the accounfs arc
adopted by - their  respecti Boards of
Direclom. S0 far, the audit of the accbunts
of 'any bank 'has' not been completed. o
view of this, st thix siage, it & ditheult to
indicate the elfect of the year's operations
on-the profitabifity of Natlonalised Banks
for the year 1973
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I IK loan agreement for the first plant specifying
the quantum and the terms and conditions is
expected to be signed during lhe current fiscal year.
The Japanese Gov-crnmciii have indicated thai the
terms of lending, for this loan would be : repayment
over a period of 25 years inclusive of a grace period
of 7 rears and payment of interest at the rate of
4% per annum.

qrwEt daqety DT o wafo & d==
fakeit qafzwi #Y wem

15. it AR GE @AWY ;- Fr 9daq
o Fx fwma WET Ay Tae 9 g
T

(%) rer qisr a0t & S sedw aq &
7 Fer-frad fadolt wdew wa wd
q; -

(&) zu wafa & 3gw a3l odesi
a1 ey fagelt 7 wiva g€ ; wiC

() aradt gaadty Frowr #7 wafa &
forars fagely qdzat % 3A o 379 ey
fagai qar & wfdg gm T wqE@ & 7

IINuniber of foreign tourists during the Fifth
Five Vcar Plan period
, SHRI O. ft TYAGI: Will the Minister of

TOURISM AND CIVIL AVIATION be pleased
to state:

(a) The number of foreign tourists who
visited India during the last five years,
year-wise;

(b) the amourfl of foreign exchange
earned from the foreign tourists during the
same period; and

(c) the estimated number of foreign tour

ists and the foreign exchange earnings from
them as envisaged during the Fifth Five Year
plan period?]

T #itr At fawra darem | asw
wAt (e (owEr) adfadt wigar)

(%) #= (a) foes o aqf & 2T
qreT & o fagefr odzwy &7 dem aqr
3| wfis swwrla faait war o s

=

¢
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to Questions 30
(7irs =y & )
g AT TEFl Y g

T #wEqr qq
1969 244,724 33.1
1970 280,821 38.0
1971 300,995 40 4
1972 342,950 48.3
1973 409,895 67.5

(w) aredi qaxdfy geemEfa
T W AT fa@olt gde®1 €1 dear aar
A wfda g\ At genfod faze gz
FT GARTA TH JH1CG 1 —

9 WITE 0T Az war
geaTfoa oy
wEar
1974 460,000 75.7
1975 529,000 87..1
1976 608,000 ' 1001
1977 700,000 115.2
1978 800,000 131.7
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flTHE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. I'SMT.) SAROJIN'l MAHISHI) :
(a) and (b) The number of foreign tourists who
visited India during the last five years together with
estimated foreign exchange earnings therefrom are
as follows ;—

(c) The estlmated number of foreign tourists and

Tourist Estinn-
Arrivals tod
Year foreign
exchange
earnings
(Rs. in
erores)]
1962 244,724 33-1
14970 280,921 380
1971 300,995 40-4
1972 342,950 48-3
1973 408,895 675

the foé@h_ exchange earning-s from them as
envisaged in the Fifth Five Ycai Plan period are as
under :(—

Projocted Estima.
.+ Tourist tudd

Year '§ Arrivals  foreign
. exchang
e
-m €rorest)
1974 e <ot 460,000 75-7
1975 528,000 #7-1
1976 608,000 1001
1977 . - 700000 115-2
1978 .. ve 800000 . 131.7

aiuel qaadis AeEr & A qdaT Ty
fawm

16, =t S0 ¥ay ST AT A AT Faw
R AT fyermm o6t 42 @arT §Y gar
FO7 o HAs 0 ®zT & fawe 517 fawar
§ difum FioAEd & fad gredl Sl
Ao & Ay ez favam war § wie fagre

[RAJ? SABHA]

to Questions 32

# fFad ol % o gowmm ¢ afefag
(o T &
Development of tourism during the Fifth Five-

year Plan

*16. SHRIJ. P. YADAYV : Will the Minister of

TOURISM AND CIVIL AVIATION

be pleased to state the allocation made in the Fifth-
Five Year Plan on schemes for development and
promotion of tourism within the country and the
number of places in Bihar which have been included
in these schemes?]

[THE MINISTER OF STATE IN THE

vl e AT famraeT Sarrorg § T
@t (WMo (sfwelt) wafwf wfgst)
qr4t Ao § m?fnrsrawﬁamﬁqmm
% ford 78 T% wF & afverm &) sqaear
FTER | Fera e AT & sty fagie
qq&mmwmmn@m
forar s 3 e, ofre, aERT
TEAT AT T afenfoa §

MINISTRY OF TOURISM AND CIVIL
AVIATION.' (DR. (SMT.) SAROJINI MAHESHI) :
An outlay of Rs. 78 crores has been made for
tourism schemes to be taken up in the Central Sector
in the Fifth Plan Places of tourist interest in Bihar
included for investment in the Central Tourism Plan
are Bodhgaya, Rajgir, Nalanda, Patna and Rani hi.]

Increase of Fares by Air- India

*17. SHRIK. P. SINGH DEO : SHRI K. C.
PANDA: SHRI DEBANANDA AMAT :
SHRI SUNDAR MANI PATEL: SHRI
LOKANATH MISRA : SHRI M. K.
MOHTA: SHRIMATI SAVITA BEHEN :

Will die Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

~ CO whether it is a fact that Air India has
increased its air fares by 6 per cent;

(I>) if so_ the reasons therefor; and

(c) the additional yearly revenue which is likely
to accrue as a result of the increase in I ares?

t[ ]JEnglish translation.
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THE'MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b) Yes, Sir. As a result of the steep rise m
the cost of aviation fuel an agreement was reached
in the International Air Transport Association of
which Air-IndU is a member 1 to increase the
worldwide fares and rates bv 6% with effect from
Ist January 1974.

(c) Additional revenue likely to accrue as a result
of the increase in fares and rates by ()";, is estimated
at Rs. (5.90 crores which would be set off* against
increased cost of aviation fuel.

Purchase of jute from Bangladesh at high
prices

*18. SHRI BABUBHAI M. CHINAI: SHRI
MONORAN'JAN ROY :SHRI M. K.
MOHTA :

Will the Minister of COMMERCE be pleased to
state :

fa) whether Government have agreed to DU\ jute
from Bangladesh at a higher price than that
prevailing in the market;

(In if so. the reasons therefor; and

(c) the likel) effect of such a step on Indian jute
industry?

THE MINISTER OF COMMERCE (PROF. D. P.
CHATFOP.VDHYAYA) (a) A contract for
purchase of 2 lakh bales of raw jute at international
prices which are somewhat above the prices in
India, has recently been concluded.

(b) In consideration of the special ciuuin
stances put forth bv Bangladesh and taking into
account the vital role of raw jute exports in the
bilateral trade, and its significance to Bangladesh
economy, it was decided to pay international price
for the imports.

(c) These imports will be utilised for building up
of a buffer stock to be drawn from by the industry at
an appropriate time, and over the years at prices
consistent with the market conditions, and hence no
adverse effects are likely to result.

Funds for Modernisation of textile mills

*19. SHRI KALYAN ROY : Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have made any
assessment of the funds required for modernisation
of textile mills;

(h) if so. the estimated amount involved;

(c) whether the Indian Cotton Mills
Federation has approached Government for any
financial assistance; and LP(D)16RSS—3
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ip Questions 34

(d) if so, what action Government propose to
lake in this regard?

THE DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRI A.C.
GEORGE): (a) to (d) A statement is laid on
the Table of the House.

Statement

The Indian Cotton Mills' Federation has asked the
cotton textile mills to formulate proposals for
modernisation for the next rive years. Once the
proposals are available from the industry,
Government will take a view regarding the nature
and size of the modernisation programme lor this
sector of the textile industry. The Indian Woollen
Mills' federation and the Association of Man-made
Fibre Industry have also been asked to obtain
similar proposals from their constituent units.

While the above proposals from the industry arc
awaited, according to the estimates framed by the
Task Force on Textile Industries set up by the
Plsnning Commission, it has been estimated that the
replacement programme of cotton spindle-and
looms during Fifth Five Year Plan should cover 3.5
million spindles and 52.000 loons at a cost of about
Rs. 450 crores. A final view on the extent and cost
of modernisation/replacement will be available
when the fifth plan is finalised.

Volume of Black Money in Circulation

*20. SHRI SYEI) HISSAIN:
SHRI N. G. GORAY:
SHRI MREN GHOSH:

Will the Ministci of FINANCE be please-ed to
state the amount of black money estimated by
Government to be in circulation at present in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): The Direct Taxes Enquiry Committee
(Wanclioo Committee) has estimated the income on
which tax was evaded for the period 1968-69 at a
figure of Rs. 1,400 crores.

Applications for Self-Employment Schemes
Cleared by Nationalised Banks in West Bengal
*21. DR. R. K. CHAKRABARTI

SHRI HARSH DEO MAIAVIYA:

Will the Minister of FINANCE be pleased to
state:

(a) Whether it is a fact that the West Bengal
Finance Minister has expressed the view thai very
few applications for as$st-ance for self-employment
schemes have been
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cleared b\ the nationalised banks in that State,
and

(I)) it so, what steps have been taken by the
Central Government to speed up clearance of such
applications in West Bengal?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): (a) and (b) A statement is placed on the
Table of the House.

Statement
(a) The West Bengal Finance Minister
had in a communication addressed 10 the
Union  Ministei of State tor Planning,

underlined
awareness

the need for creating a greater
in bank offices about the role of
financial  institutions in  extending  credit
support to self-employmeqt si hemes spon
sored In State Government under the Haif
a-Million Jobs Programme.

(b) The measures taken by Government
iDi stepping up How of bank funds for self-
eniploymem programmes are brjefly s<i put
below:

(i) The progress achieved by banks in
extending support to Half-a-Million Jobs
Programme was reviewed at a meeting taken by
the Union Finance Minister uiih the Chief
Executives of public sector banks in November,
7.1 rVecessatv guidelines selling out the precise
role of ihe banks in this programme were issued
10 branches. The banks were asked to ensure that
guidelines have reached all the brandies and that
they start imple-menting the same without delay.
Pursuant to this decision, public sector banks
have issued detailed instructions to their branches
outlining the significance of the serf-employment
schemes and indicating the specific measures to
be taken by the branches in extending support for
such schemes.

(i1) The banks have also been requested to
ensure that all applications for loan assistance
under self-employment programme are disposed
of within two months of receipt of application.

(ii1) Government of West Bengal have set up a
State Level Coordination Committee to consider
the measures taken by public sector banks foi
extending financial support for self-employment
programmes. Apart from the representatives of
the various public sector banks, a senior official
of the Department of Banking of the Ministry of
Finance, Government of India also attended the
first meeting of the Coordination Committee held
in November, 73.

Details of the credit support extended bv the
public sector banks under the Haif-

[RATYASABHA]

to Questions 36

a-Million Jobs Programme sponsored by the
Government of West Bengal are yet to be received
[reap all public sector banks. The reports received
so far from three public sector banks, indicate that
hanks have sanctioned 372 applications out oi K49
received bv them. While eight applications have
been rejected, the remaining are under
consideration.

Sale of Coarse cloth inblack market

*22. SHRIMATI
K'ARNI:

SHRI GANESH LAL MAUL
SHRI YOCENDRA SIIARMA:
SHRI S. (. SARDKSAL:
slliv. K. Il. CHETTRI:
SHRI SANDA NARAYANAPPA:
DR. R. K.. CHAKRABARTI:
SHRIMATI SITA DEVI:
SHRI ROSHAN LAL:
SHRIMATI SAVITA BEHEN:

Will the Minister of COMMERCE be pleased fo
state:

SUMITRA G. K.UL-

(a) whether it is a fact between 400 and
500 million metres of coarse cloth, meant
for distribution through fair price shops has
been clandestinely sold at prices three
times higher Ihan those actually marked on
the doth; and

(b) if so, the action taken or proposed
to be taken in the matter?

THE MINISTER OF COMMERCE (PROF. D.
P. CHATTOPADHYAYA): (a) No such allegation
has come to The notice oi the Government.

(b) Does not arise.

Issue of Currency Notes of Fifty Rupee
Denomination

*23. SHRIMATI SUSHILA SHANKAR
ADI1VAREKAR:

SHRIMATI RATHNABAI
NIVASA RAO:

SHRI M. S. ABDUL KHADF.R:

SREE-

SHRIMATI SUMITRA G. KUI-
KARNI:
SHRIMATI KIJMUDBEN MANI-

sJANKF.R JOSHI:

Will the Minister of FINANCE be pleased to
state:

(a) whether Government propose to issue

currency notes of the denomination of Rs. 50.

(b) if so, what are the reasons therefor;
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(c) by when these notes are likely to be in
circulation; and

(d) the details about their design?

THE MINISTER OF STATE IN THE
MINISTRY Ol FINANCE (SHRI K. R. GANESH}:
(a) Yes, Sir.

(b) Fifty rupee notes «ere issued for circulation
when paper currency was firs) introduced in India
in 18(i2 and were discontinued only someiinie
before tlie Reserve Bank was established in 1935. In
view of the need for reducing the number of notes in
the lower denominations which are physically
required to be handled, the reiniro-duclion of the
fifty rupee note, in addition to all the oilier
denominations is considered necessary.

(c) and (ill T he design and form of the lili\ rupee

note aie siill under consideration and a
recommendation from the Reserve  Bank  of
India is awaited.

India's trade with Soviet Union

*24. DR. K. MATHEW K.URIAN: SHRI
P. K. KUNJACHI\: SHRI
MONORWIJ AN ROY:

Will llu Minister of COMMERCE be
pleased to stale:

(a) the value of India's exports lo the So\ iel
Union during die las) three years;

(b) Whether it is a fact that India's ex-ports io
the Soviet Union are expected to increase by Rs.
100 crazes during this year; and

[19 FEB. 1974]

ic) if so, the traditional and non-traditional items
which are likelv lo be imported by Soviet Union
Iroin India?

I UK DEPUTY MINISTER IX THF.
MINISTRY Of COMMERCE (SHRI A. C.
GEORGE): (al to (c) A statement is laid on the
Table ol ihe House.

Statement

(a) The value of India's exports to USSR during
the last three years v.as as follows:

‘I'.'B&l‘

Actual exports

Rs. 209-85 crores
Rs. 208-70 "
Rs. 304-82 "

197671 ..
Wiz L
1972'73 e L

(b) India's exports to USSR during 1973-
74 and 1974-75 are expected to grow

to Questions 38

progressively. At this stage, however, it cannot be
stated what the precise extent of increase will be.

(¢) Major items of traditional and non-traditional
exports to USSR are: Jute goods, tea, cotton textiles,
tobacco, cashew kernels, hides and skins, coffee,
castor oil, spices, mica, de-oiled cakes, HPS
Groundnuts etc. and garage equipment, storage

batteries, cables, readymade garments, woollen
knitwear, leather shoes, paints, enamels and
varnishes, spectacle frames, dye-stuffs and

intermediates etc.
Use of Paper Currencies to replace Gold

*25.SHRI K. P. SUBRAMANIA
MENON: OR. K. MA 1111 W KL'RIAN:
SHRI P. K. KUNJACHEN.

Will the Minister of FINANCE be pleased to
state:

(a) whether ii is a fact that financial experts from
the major trading nations have proposed use of
fourteen key paper currencies to replace gold lor
commercial purposes:

(hi whether the proposal has been accepted In
the International Monetary Fund,
and

(e) what is the reaction of Government lo ihe
above proposal?

THF, MINISTER OF FINANCE (SHRI Y. R.
(ilAVANi: (a) to (c) A statement
is laid on the Fable of the Flouse.

Statement

When the Special Drawing Rights were created as
a new international reserve uniiin Ip69, their
value was defined in terms of gold. Since
lhe U. S. dollar was also defined in terms
of gold, the transaction value HI the s)R in
terms of other currencies was derived by
multiplying  the SI)R = dollar parity by the
market rale of exchange of the relevant currency
in terms of the dollar. However, with the
suspension of the convertibility of dollar into
gold in August 1971 and widespread floating of
currencies since then, the above mentioned
arrangement has been found to be increasingly
unsatisfactory. In particular when major currencies
are floating, the transaction value of the SDR
is likely to vary from day to day depending on
fluctuations in exchange rale of a currency vis-avis
the dollar. This has affected the use tf SDR in
settlement of  international payments. In
recognition of this fact, the Managing Director
of the IMF has proposed the valuation of SDR in
terms of a standard basket of currencies during
the
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transitional period, prior to the reform of the
international monetary system. This proposal was
considered by the Committee of Twenty at its fifth
meeting held, in Rome on January 17-18, 1974. The
Committee has endorsed the idea of linking the tran-
saction value of SDR to a basket of currencies in the
transitional period. However, much work remains to
be done before the proposal can be given an opera-
tional form. There are still many unsettled issues
regarding the composition of the basket of
currencies as well as the interest rate on the SDR.
The Committee of Twenty has asked the Executive
Directors of the IMF to expedite their studies of
these matters with a view to early adoption by the
Fund of this method of valuation. India is in favour
of defending the value of Special Drawing Rights in
terms of a standard basket of world currencies
provided the rate of interest on Special Drawing
Rights is kept at a low level.

Countries participating in India Trade Fair

*1>6. SHRIMATI AZIZA IMAM : Will the
Minister of COMMERCE be pleased to state the
names of the countries which are expected to
participate in the India International Trade Fair to be
held in New Delhi in  November-December,
1974T

THE MINISTER OF CCMMF.RCE (PROF. D.
P. CHATTOPADHYAYA) : Imitations have
been extended to all the countries of the World with
whom India has diplomatic relations. Bulgaria,
German Democratic Republic Hungary, Iraq, Italy
and Poland have so far conveyed their decision to
participate in the Fair. Czechoslovakia, USSR,
Algeria and Japan are in active touch with the Fair
organisation regarding their participation. Replies
from other countries are awaited.

*27. [Translated to the 28th February. 1974.]

Effect of Price Hike of Petrol on Balance of
Payments Position

*28. SHRI SITARAM KESRI:
SHRI GURCHARAN
TOHRA:

SINGH

Will the Minislci of FINANCE be pleased to
state:

(a) whether it is a fact that balance of payments
position has beet adversel)
affected due to price hike of pctiol
oil producing countries;

by ihe

[RAJYA SABHA]

to Questions 40

(b) if so. the details thereof and its impact on the
country's economy; and

(c) what ate the steps taken bv Government in
the matter?

1111. MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : (a) to (c) It is true that increase in the
price of petroleum and petroleum products affects
our balance of payments to the extent that at given
levels of consumption of these items the import
payments go up. 1 he impact on the country's
economy of such a development
wotdd depend on the level at which oil prices
stabilise oxer a long period and the extent to which
adjustments can be made to economise on the
consumption of petroleum and petroleum products,
the bene-hi «, could derive in our export earnings
liom consequent changes in the market situation. At
present there is considerable uncertainty regarding
the various aspects. Government is keeping the
situation under constant review and suitable
measures will he taken as necessaiv.

Allocation of Foreign Exchange to In-
dustries

*29. SHRI SASANKASEKHAR SAN-YAL:

SHRI SALIL KUMAR GAN-GULI:

Will the Minister of FINANCE be pleased to
state the amount of foreign exchange allocations to
different industries during 1972-73 and the first 6
months of 1973-74?

'THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): No foreign exchange ceiling is
prescribed for meeting the requirement of industries.
Import licences are issued to industrial units to
terms of the Import Policy announced on the 31st
March each year. For 59 priority industries a need-
based policy is followed and the imports of raw
materials and components are licensed by way of
replenishment of past consumption. For other in-
dustrial units, the licences are issued on the basis of
entitlement  which is determined by past
consumption or value o licences issued in the
previous period. Licensing to industrial units and
state trading agencies (which import various types
of raw materials etc. primarily for the use of in-
dustrial units) was about Rs. 1060 crores in 1972-73
and about Rs. 665 crores in April—Sept. 1973.
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Public Sector Hotels and their Location
in the Country

*30. MISS SAROJ PURUSHOTTAM
KHAPARDE:
SHRI K. B. CHETTRI:
SHRI IBRAHIM KALANIVA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of Public Sector hotels in
the country with their locations and yearly
expenditure on such hotels for the last 2 years;

(b) the number of employees therein; and

(c) the number of inland and foreign
tourists accommodated in these hotels during
the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIINI
MAHISHI): (a) to (c) A statement giving the
required information in respect of hotels
owned by the India Tourism Development
Corporation is laid on the Table of the House.
[See Appendix LXXXVII, Annexure No. 1.]

fagre wam ® qdza w

1. = SrrEE SAE arEd ;T ShaA
T A fawrad @67 a7 7w &1 Far
F a0 & .

(%) ai=dt feedty dremrafa 7 e
sy § f-fa et #) e &9,
AgFq AL qAL & 749 § o9 | fawiag
79 #1 faarr &

(@) 71 zaf ®fr ¥z, @ 502
afeafaa 57 7 2, 7%

(w) afz sodE 9@ (@) w7 FqT
AT &1 81 I9E Fa AT E 7
Tourist Centres in Bihar State

1. SHRI J. P. YADAV: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

f[ ] English translati

[19 FBB. 1974]

to Questions 2

(a) the names of the places in the State of
Bihar which are proposed to be developed as
tourist centres, pilgrimage centres and sites for
melas during the Fifth Five Year Plan period,;

(b) whether schemes for the development of
Rishi Kund, Sita Kund, Kharag-pur lake
have been included; and

(c) if the reply to part (b) above be in the
negative the reasons therefor?]

gz 7w fawras waem 9 ey
w4t (310 (svwet) ol afgdt) (%)
F () drd-nfagi o wg i gl
afez 1 wfrwvz Aarmes o7 weaqe o
F wged ® ¢ 6437 A9 3 Farfa A=
g W I FTAFE A PR ] L

FA1 7 fadT 0 @991 § |1 A=y
gz F1 zfez & wgeau @ 1w Sl
grrEfa & 2t fage § s aa §
AT T, T, AR, 9EAr 97 wEl
# g afaal F faww w1 g

ff[THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROJ IN I
MAHISHI): (a) to (c) While the importance of
Rishi Kund, Sita Kund and Kha-ragpur lake to
pilgrims and other domestic tourists is
appreciated, the tourism programme in the
Central Sector mainly provides for the
development of centres which are important
from the ooint of view of international
tourism. Accordingly it is proposed to take up
the development of facilities at Bodhgaya,
Rajgir, Nalanda, Patna and Ranchi in Bihar in
the Central Sector during the Fifth Plan.]

Textile Policy

2. SHRI KALI MUKHERIJEE:
SHRI GURMUKH SINGH MUSA-
FIR: SHRI KRISHAN KANT:
SHRI CHANDRA SHEKHAR:
DR. Z. A. AHMAD: SHRI A. G.
KULKARNI: SHRI V. B. RAJU:
SHRI J. S. TILAK:

Will the Minister of COMMERCE be
pleased to state:

(a) whether any final decision has been
taken by Government as regards integrated
Textile Policy; if so, what are the details
thereof; and
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(b) whether any assessment has been made
as regards availability of adequate finance to
the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) No, Sir.

Import of Machinery from U.S.S.R.

3. SHRI SARDAR AMJAD ALIl:
MISS SAROJ PURUSHOTTAM

KHAPARDE:

SHRI K. B. CHETTRI: SHRIN. R.
CHOUDHURY: SHRI HARSH DEO
MALAVIYA: SHRI VITHAL
GADGIL:

Will the Minister of COMMERCE be
pleased to stale:

(a) whether the Government of India have
indicated to U.S.S.R. the type of machinery to
be imported by India under the recent trade
agreement; and

(b) if so, the details thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) The following machinery is likely to be
imported from USSR during 1974:—

Machine Tools and Metal Working
equipment, Power and Eectro-techr.ical
equipment, Mining, prospecting and Oil-

drilling equipment, Lifting and handling
equipment, Steel Mill Rolls and partially
msdiined rolls, Hall and roller bearings,
Textile equipment, Printing Machines and
equipment, Abrasive grains and metal cut-ling
and measuring tools, Laboratory and Scientific

equipment, Construction and earthmoving
equipment, Cinematographic and studio
equipment, Miscellaneous agricultural

machinery. Ships, Spare parts and components
for Soviet Assisted projects, Equipment for
Chemical industry, food processing industry,
machinery for making Thermos flasks,
crushing, grinding and dressing equipment,
pumps, compressors and equipment for
electronic industry and computors etc.

Import of cotton bales
4. SHRI SYED HUSSAIN:
SHRI MAHENDRA BAHADUR

SINGH:
SHRIMATI LAKSHMI KUMARI
CHUNDAWAT:
SHRI SAWAISINGH SISODIA:

Will the Minister of COMMERCE be
pleased to state:

[RAJTVASAT'1IA]

to Questions M4

(a) the details of the cotton bales imported
during the year 1972-73 and for the period
April—December, 1973; and

(b) the amount of foreign exchange in-
volved therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) and (b) The information is
being collected and will be laid on the Table
of the House.

Financial Assistance to Doctors In
Nationalised Banks

5. SHRI SYED HUSSAIN:
SHRIMATI LAKSHMI
CHUNDAWAT: SHRI

SAWAISINGH SISODIA:

Will the Minister of FINANCE be pleased
to state:

(@) (he amount of financial assistance given
by the nationalised banks to doctors for
starting medical clinics in (lie villages during
the year 1973; and

(b) what are the Slatcwise details in this
regard?

THE MINISTER OF FINANCE (SHRI
Y..B. CHAVAN): (a) and (b) The present
arrangements for flow of data in the various
banks do not provide food category-wise
compilation, on an overall basis, of advances
to borrowers belonging to different
professional groups such as doc-' tors,
lawyers, engineers etc. Howsver, the available
data in regard to advances by public sector
banks to the category 'professional and self-
employed", which includes doctors too. are
set out helow.

KUMARI

Asat the

end  of

Junoe,

1973
-S’n, of P.urrnwai __-\1-.&-"11_11!5 117,582
Amount Outstanding (B, in orores) 2163

The State-wise break-up is indicated in
the statement enclosed.
Statement
State-wise advances of public sector banks
to the category  of ‘Professional  and
Self-ciploved” in the Priority Sector
oulstanding as at the end of June. 1973

(R8s, in Inkhs)

.\'ullwuf_-‘i_tﬂ-t:\,l’.Unim\ a !_\'n. _ﬂf :nnlml
Territories Borrowal  Outstand

Ageounts  ing
1 2

I. Andhra Pradesh .. 8,880  115-98
2. Assam .. . 405 18-00
3. Bihar .. . 2,688 56-09
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- trade Development Authority
| 2 3 6. SHRI SARDAR AMIJAD ALI: Will the
Minister of COMMERCE be pleased to refer to
. answer to Starred Question No. 183 given in the
4. Gujarat .. 14,240 170-24 Rajya Sabha on the 20th November, 1973 and
state:
5. Haryana o 606 12:65 (a) whether Government have taken t final
Ti » ; - .9 decision in regard to opening of free trade zones at
6. Himachal Pradesh 174 1-29 Haldia and Dum Dum; and
7. Jammu &  Kash. (b) if so, the details of the decision taken?
mir ‘e o 259 6-59
L THE DEPUTY MINISTER IN THE MINISTRY
5. Korala 8,100 15998 OF COMMERCE (SHRI A. C. GEORGE): (a) A
: _ E p = final decision about (he location of free trade zone
9. Koruatak b 17,538 J01-55 in the Eastern Region has not yet been taken.
10. Madhya Pradesh 3,008 05 - 90 (b) Does not arise.
I'l. Maharashtra 22870 S96-24 . .
12, Manipur 60 385 Increase in prices of controlled cloth
o o . 7. SHRI SYED HUSSAIN:
13. .\f(.u.{lmluyu . 35 053 SHRIG. S. TILAK:
14, Nagalaud a .a e SHRI KRISHAN KANT:
- 4 * i SHRI SITARAM KESRI:
8. Quies. . - 917 -1 SHRI SANAT KUMAR RAHA: SHRI
16. Panjab .. 1,208 28-51 MAHENDRA BAHADUR SINGH:
17. Rajasthan 2,872 2686 Will the Minister of COMMERCE be pleased to
18, Tamil Nadu i D077 BO8-05 tate:
19. Tripura .. . 10 1-04 (a) whether Government have recently increased
. " tli3 prices of controlled cloth in the country;
20, U rades 7,500 13- ) ’
| “::: Ilkm :Ih ;‘:;‘3“ :l; :T; (h) itso, the reasons therefore; and
21. ng .
g (c) whether Government propose to
streamline the production pattern of tex
ol o tile industry with a view to increasing the
Union Tesituried production of cloth needed by the weaker
22, Andaman and Ni- sections of the society”
;:u'bnr [slands : 48 084 THE DEPUTY MINISTER IN THE MINISTRY
. OF COMMERCE (SHRI A. C. GEORGE): (a)
28, Arumachal I'ra- No, Sir.
desh .. vs . .o (b) Does not arise.
24, Chandigarh e [[1] 04 (¢) The quantum of cloth production to be
_ i brought under control for meeting the needs of the
25. Dadra and  Nagar weaker sections of society is under consideration.
Haveli .. o 178 027 .
o Seminar on Tea
26. Delhi .. . T 7582 8. SHRIMATI SUSHILA SHANKAR
27. Gos,  Daman and ADIVAREKAR: SHRIMATI
Din .. i 89 2037 SUMITRA G.  KUL-
KARNI: SHRIMATI RATHNABAI
28. Lakshndweep .- 3 0-01 SREE-
NIVASA RAO: SHRI M. S.
20. Mirorsm ABDUL KHADER.
30, Powdicherry e 54 273 Will the Minister of COMMERCE be pleased to
S T 5 . state:
31 Union Territories... . _'__I':i_____ . 413 (a) whether a seminar on tea sponsored by the
TotaL 107.582 "‘"ll;';-_‘;: consultative Committee of Plantation Association

Nore—Figures given at 8. Nos, 22 to 3"
under “Union  Torritories” relate to Publi®
Sector Banks excluding the Allshabad Bank.
Figures shown at 8. No. 31 relate to the
assistance given by the Allshabad Bank in
Union  Territories as a whole.

Data iz provisionul.

was held in New Delhi in December, 1973;
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(b) if so, the recommendations made in the
seminar for the development of the tea
industry; and

(c¢) the action proposed to be taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) Proceedings of the seminar have not yei
been received.

(c) Does not arise.

Credits to big business houses by Nationa-
lised Banks

9. MISS SAROJ PURUSHOTTAM
KHAPARDE: SHRI K. B. CHETTRI:
SHRI KALYAN ROY: SHRI
IBRAHIM KALANIYA: SHRIJ. S.
TILAK: SHRI VITHAL GADGIL:
SHRIN. R. CHOUDHURY:

Advances to 756 houses/groups as per the
roport of the Monopolies Inquiry Commi-
As1on - .. . .

Aggregate advances (excluding does from
banks) .e .

Parcentage

Advances by scheduled banks to the public
sector (Central and State Government owned
undertakings) as on the last Friday of
December, 1972 stood at Rs. 503.53 crores.

Information regarding bank advances to 75
Houses/Groups 1s collected specially at
periodical intervals and is not generally
available on the same basis as other banking
statistics. However, in view of the large
number of steps taken by the Reserve Bank of
India to regulate credit between March, 1973
and December, 1973 it is reasonable to expect
that there would not have been any significant
change in the above proportion.

The Reserve Bank of India has recently
advised the banks to undertake, on an
emergent basis, a careful review of all recent
drawing of substantial amounts, particularly in
respect of bigger limits of Rs. 25 lakhs and
over.

[RAJYASABHA]

to Questions 48

SHRI BHOLA PRASAD:
SHRI S. G. SARDESALI:
SHRI K. L. N. PRASAD:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that credits to big
business houses have gone up recently in-spite
of Reserve Bank's directive for credit squeeze;

(b) if so, what are the reasons therefor and
what steps have been taken by Government to
check this trend; and

(c) what was the amount of bank credit
made available to the big industries as well as
public sector industries during 1971, 1972 and
1973?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (¢) On the basis of
information supplied by the Reserve Bank of
India, the latest available data in respect of the
nationalised banks are as follows:

(Rs. in crores)

As on 18th  As onthe last Friday of March |
Ao

July 69 1971 1972 173"
403 017 6204 5834
18394 26709 20304 33083

239 19-1 18-0 176

At the same time it may be clarified that
there is no intention to deny institutional
credit to productive enterprises so long as the
credit requirements are need-based.

World Bank loan for development of
Calcutta

10. SHRI MONORANJAN ROY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the World Bank team which
visited India in October, 1973 has given
clearance to the drawal of a loan of about Rs.
25 crores from the World Bank for the
development projects of the Calcutta Metro-
politan Development Authority;

(b) whether the financial participation in the
Calcutta Metropolitan Development Authority
projects by the Central Government is a pre-
requisite for the sanctioning of the loan by
the World Bank; ami
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(c) if so, whether the Central Government
have taken any decision in this respect?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) Government of India have
signed an agreement with the International
Development Association, the soft lending
affiliate of the World Hank, on September 12.
1973 for a credit of US Dollars 35 million
(about Rs. 26.25 crores) for Calcutta Urban
Development Project to be executed through
Calcutta Metropolitan Development
Authority.

(b) No, Sir.

(c) Does not arise.

Independent Air Safety Body

11. SHRI KALYAN ROY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that an independent
Air Safety Body has been set up; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) and (b) The question of selling up a body
of experts outside the D.G.C.A. (Directorate
General of Civil Aviation) to advise
Government is under the active consideration
of the Government.

12. [Transferred to the 28f/i February,
1974.]

Financial assistance given to monopoly
houses

13. SHRI SANAT KUMAR RAHA : Will
the Minister of FINANCE be pleased to state:

(a) the total financial assistance given by
the public financial institutions to the
monopoly houses as mentioned in the in-
dustrial Policy Licensing Committee report
during the last three years; and

(b) the total financial assistance given to
industrial units other than the monopoly
houses during the above period?

THE MINISTER OF FINANCE (SHRI Y
B. CHAVAN): (a) and (b) Total financia
assistance sanctioned and disbursed by the all
India long term public financial institutions

[19 FEB. 1974]

namely, the Industrial Development Bank of
India, the Industrial Finance Corporation of
India, the Life Insurance Corporation of India
and the Industrial Credit and Investment Cor-
poration of India during tbe last three financial
years, 1970-71, 1971-72 and

to Questions 50

1972-73 and the Unit Trust of India during the
three financial years, 1971-72, 1972-73 and
1973-74 (April to December, 1973) to (i) the
industrial concerns belonging lo the larger and
larger industrial houses listed in the Report of
the Industrial Licensing Policy inquiry
Committee and (ii) the industrial concerns
other than belonging to the larger and larger
industrial houses are given below : —
{Rs. in eroves)

Financinl Assistance

.
Sane- Dishur-
tioned sod

(i) Industrial concerns

belonging  to  larger

and larger indusirial

houses . 239-18 165-21
(+i) Other industrial

concerns .. 608 90 311-7

~ Note— Disbursements include disbursals
in respect of earlier sanctions also.

Deficit Financing

14. DR. BHAI MAHAVIR: Will the
Minister of FINANCE be pleased to state:

(a) what is the total amount of deficit
financing resorted to in the current financial
year so far;

(b) whether any decision has been taken to
take firm steps to curb inflation; and

(c) if so, what precise steps are proposed to
be taken in this regard?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) to (c) There is no month to
month synchronisation in the receipts and
expenditure of Government and therefore
month-wise figures would not be a correct
indicator of the likely year-end deficit.

The steps taken to keep down the deficit
this year include larger market borrowing,
increased small savings, improvement in
collection of tax arrears and economy in Plan
and non-Plan expenditures. Simultaneously
the Reserve Bank has taken a series of
restrictive control measures to reduce in-
flationary pressure on the economy.

Misuse of Staff Cars

15. SHRI SASANKASEKHAR SAN-YAL
: Will the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the staff cars in
different Ministries /Departments are often
used for domestic and private purposes by the
family members of the Ministers and Senior
Officers; and
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<b) if so, the details of expenditure in-
volved on such private iourn.jys in each
Ministry/Department during the last two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH) : (a) and (W No, Sir. The use of

staff cars is regulated by Staff Car Rules
which do not permit the:r use for non-duty
purposes, except in certain specified cir-
cumstances, provided official requirements
are not interfered with. For such non-duty
journeys, recovery is made from the person
concerned at rates prescribed in the Rules.
Journeys for purposes of shopping etc. are
prohibited under Staff Car Rules.

Government Tourist Offices in various
States

16. SH RIM ATI AZIZA IMAM : Will the
Minister of TOURISM and CIVIL
AVIATION be pleased to state :

fa) the number of Government tourist
offices at different places in the country State-
wise;

(b) whether there is any proposal under
Government's consideration to open new
tourist offices during the year 1974-75; rnd

ic) if so, what are the details thereof?

THE MINISTER OF STAVE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) Eleven offices as per details
given in the list attached (Statement).

(b} No, Sir.
(¢) Does not arise.
Statement
R o _”__&n.rlf
Govl.
nl
India  Location
N fthe Btale Tourist
ame o
l__'l.n:n;;u_-&, Kashmir 1 Jummu
2, Kerala .. .. 1 Cochin
3. Madhyn Pradesh 1 Khuajuraho
4. Maharushtra 2 Auranga-
and
Bombay
5. Rajasthan . 1 Jaipur
l;. Tamil Nadu .. 1 Madras
7. Uttar, Pradesh . 2 Agrs and
Varanasi
8. West Bengal e 1 Caleutta
9. Union  Territory ) .
of Delhi ca 1 New Delhi

[RAJYA SABHA]

to Questions 52

Expenditure on Petrol

17. SHRI SHYAMLAL GUPTA: Will the
Minister of FINANCE be pleased to state .

(a) the total expenditure incurred by the
various Ministries/Departments on petrol for
the staff cars maintained by them during the
years 1971, 1972 and 1973, year-wise;

(b) whether any directive has been issued
to the Ministries/Departments to curtail
expenditure on petrol in view of its shortage;
and

(c) if so, to what extent the expenditure has
been reduced by the Ministries/Departments
so far in 1974?

THE MINISTER OF STATE IN "I HE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The information is being
collected and will be placed on the Table of
the House as soon as possible. According to
readily available information, however, in
respect of Ministries/Departments, except
seven, the expenditure was as under;—

1971-72 Rs.
1972-73 Rs.

1097477

12,29,347

(b) Yes, Sir. Instructions have been issued
in August, 1973 to restrict the consumption of
petrol to 75 per cent of the quantity consumed
in 1972-73, except during 1973-74 when the
consumption is to be restricted to 85 per cent
as the restriction is to apply only to a part of
the year.

(¢) For a meaningful comparison, the
expenditure in the year as a whole may have
to be taken. It is, however, not possible at this
stage to make a realistic assessment of the
results achieved so far in the absence of the
verified expenditure figures for the relevant
period which can become available only after
the close of the current financial year.

Financing of powerlooms in Kerala

IS. DR. K. MATHEW KURIAN : Will the
Minister of COMMERCE be pleased to
state

(a) whether Kerala Government has ap-
proached the Central Government for allowing
interest subsidy for the financing of
powerlooms in the cooperative sector so as to
enable the societies to get assistance at the
concessional rate of interest of 4" per cent; and
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Ib) if so, what decision has been taken by the
Central Government in this regard?

The DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRI A. C. GEORGE) : (a) The
Kerala Government have asked for the extension of
the Reserve Bank of India Scheme of Haridfeorh
Finance to the Powerloom Cooperatives.

(b) The matter is still under consideration in
consultation with the Ministry of Finance and a
decision is expected shortly.

Techiio-cconomit survey of Ten Industry
19. SHRI K. P. SUBRVMANIA
MENON :
SHRI NIREN GHOSH :
SHRI MANORANJAN ROY ;
DR. K. MATHEW KURIAN :

Will the Minister of COMMERCE be pleased to
state

(a) whether it is a fact that the lea Board has
decided to conduct a techno-economic survey of the
tea industry in the various regions of the country;
and

(b) if so. the agency which has been entrusted
with the above work.

THE DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRI A. C. GEORGE) : (a)
Yes, Sir.

(b) A techno-economic survey of tea industry in
Darjeeling during 1973-74 has been entrusted by
the Tea Board to the National Council of Applied
Economic Research. New Delhi.

Lufthansa Boring mishap at Delhi Airport
20. SHRIMATI SUMITRA K. KIM-
KARNI:
SHRI M. S. ABDUL RHADER

SHRIMATI SUSHILLA SHANKAR
ADIVAREKAR:

SHRIMATI RATHNABAI
NIVASA RAO:

SKEE-

Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the judicial inquiry into the causes
of the Lufthansa boeing 707 crash at Delhi Airport
on December 20. 1973 has been completed;

(b) if so, the findings thereof; and
(c) the action taken by Government thereon'.'

THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHA-

[19 FEB. 1074]

to Questions 54

DUR): (a) No, Sir. The inquiry is still in progress.
(b) and (c) Do not arise for the present.

Lock-ouf by Indian Airlines
21. SHRIMATI LAKSHMJ KUMARI
CHUNDAWAT:
SHRI M. K, MOHT A
SHRI SHYAMLAL GUPTA:

SARDAR GURCHARAN SINGH
TOHRA:

SHRI YOGENDRA SHARMA:
SHRI BHUPESH GUPTA :
SHRI BHOLA PRASAD:

SHRI J. P. YADAV :

SHRI SANAT KUMAR RAHA :

SHRI ~ DWIJENDRAI AL SEN
GUPTA:

SHRIT. V. ANANDAN :

SHRI U. K. I.LAKSILMANA

GOWDA:

Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of days the Indian Airlines
remained under lock-out recently:

(b) the total loss suffered by the Indian Airlines
during the lock-out period; and

(c) the total amount saved by the Corpo
ration as a result of non-payment of
salaries to its employees during this period?

THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR) : (a) The lock-
out declared in Indian Airlines on 24th November.
1973 had been partially lifted in favour of employees
represented by the Indian Aircraft Technicians'
Association, Airlines Ground Instructors"
Association, All India  Aircraft Engineers'
Association and Indian Flight Engineers' Association
as well as individual employees on their agreeing to
work according to the revised shift system when-:
ever applicable and co-operate with the Management
in eliminating wasteful work practices. The number
of employees in position as on 14-2-74 was 15.504
against the total strength of 15.977.

(b) The loss to the Corporation on ac
count of the lock-out from 24-11-73 to
31-1-74 has been estimated at Rs. 276 lakhs.

(c) The amount saved by the Corporation
by way of non-payment of salaries and
allowances to the employees for the period
they were locked out from 24-11-73 to
31-1-74  worked out  approximately; to
Rs. 205 lakhs.
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Loans sanctioned under *'the scheme for
financing the small trade" by State Bank
of India, Jahanabad

22. SHRI PREM MANOHAR :
SHRI S. C. ANGRE :
SHRIN. K. SHEIWAILKAR :
SHRI 0. P. TYAGI:
SHRI IAGDISH
MATHUR:

Will the Minister of FINANCE be phased
to state :

PRASAD

(a) the number of applications received by
the State Bank of India. Jahanabad (Gaya)
under "the scheme for financing the small
trade" yearwise during the last three years
alongwith the amount of loans sanctioned and
the names of the applicants whose
applications have been sanctioned;

f[ ] English translation.

[RAJYA SABHA]

to Questions 56

(b) whether Government have received any
complaints regarding illegibilities in the
sanction of loans to applicants; and

(c) if so, the action taken by Government
against the concerned officials?]
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tfTHE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) State Bank of India,
Jahanabad (Gaya) branch received 17
applications in 1970 and 3 applications in
1971 for financing small trade. All the
applications were sanctioned, the amount
advanced being Rs. 99.500 in 1970 and Rs.
9,000 in 1971. No applications were received
by the branch for financing small trade during
1972 and 1973. The bank has reported that the
potential for financing small trade at
Jahanabad is somewhat limited.

In accordance with the practice and usage
among the bankers and also in conformity
with the provision of State Bank of India Act.
1955, nparticulars relating to individual
constituents of the Bank cannot be divulged.

(b) and (c) One complaint was received
regarding non-sanctioning in full of the
amount asked for. State Bank of India has
investigated the complaint and found it to be
baseless.]
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Reduction in foreign exchange reserves

23. SHRI SITARAM KESRI: Will ihe
Minister of FINANCE be pleased to state :

(a) whether it 's a fact that the foreign
exchange reserves of the country have been
reduced to a considerable extent during the
past six months;

(b) if so, the reasons therefor; and

(c) the steps taken by Government in
this regard?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN) : (a) and Ib) The Reserve Bank
of India's foreign balances on July 27, 1973
and February X, 1974 amounted to Rs. 476.36
crores and Rs. 356.IS crores respectively. This
means a fall of Rs. 120.IS crores since July
27. 1973. The depletion in the reserves, is not
wholly unexpected and reflects primarily the
payments for imports of foodgrains and
increased payments for petroleum and
petroleum products.

(c) Government is making constant efforts
to strengthen the country's balance of pay-
ments. Export promotion and import substi-
tution play a major role in this.

Loans to Durgapur Projects Ltd.

24, SHRI KALYAN ROY: Will the
Minister of FINANCE be pleased to state :

(a) whether Government and various
public financial institutions have given
massive financial assistance to the Durgapur
Projects Ltd., West Bengal in 1972 and 1973;

(b) if so, what was the amount given and
the reasons therefor?

(¢) whether Government propose to en-
quire into the performance of these Projects
and utilisation of the fund; and

(d) i!f the answer to part (c) above be in the
negative the reasons thereof?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) None of all-India long term
financial institutions Vviz-, the Industrial
Development Bank of India, the Industrial
Finance Corporation ot India, the Life
Insurance Corporation, the Unit Trust of
India, the Industrial Credit and Investment
Corporation of India and the Industrial
Reconstruction Corporation of India Ltd. has
given any financial assistance to the Durgapur
Projects Ltd. Financial assistance has also not
been provided to Durgapur Projects Ltd. by
the Govt, of India.

(b) to (d) Do not arise.
Confiscation of hales of woollen rags
25. SHRI K. C. PANDA

SHRI LOKANATH MISRA :

[19 FEB. 1U74J

to Questions 58
SHRI CHANDRAMOULI JAG-
GARLAMUDI :

Will the Minister of FINANCE he pleased
to state :

(a) whether the customs authorities have
again confiscated a large number o[ bales of
woohen rags as these predominently
contained items other than woollen rags;

(b) if so, the details of the items contained
in these bales; and

(c) whether Government have taken any
action against the importers of these bales for
violation of rules?

TILE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN) : (a) Ihe Customs authorities at
Bombay have detained some consignments of
woollen rags, containing a percentage of
serviceable garments, since these have been
imported against licence? issued in terms of
the revised import policy which requires the
rags to be rendered un serviceable abroad
before shipment.

(b) The information is being collected and
will be laid on the Table of the House.

(¢c) The action to be taken against lh{
importers is being examined.

Export of ready made garments

26. SHRI DEBANANDA AM AT : SHRI
K. P. SINGH DEO: SHRI
LOKANATH MISRA : SHRI
SUNDAR MAN! PAT EL:

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there has been a
considerable decline in the exports of ready-
made garments;

(b) whether Government have examined
various factors responsible for this decline;
and

(c) if so, the steps being taken to arrest this
trend?

THE DEPUTY MINISTER IN IHE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir.

(b) and (c¢) Do not arise.
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[19 FEB. 1974]

toQuestions 62
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t{THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) and Ib) A statement is
attached.

Statement

Quantity and value of handloom goods
exported during 1972-73 are given below:—

Variety Quantity  Valne
(Y00 tIn Its,
metres) M0
1. Calton
(/) Fabrics . 47,350 166,311
(i) Bedsheets . NA. 31,377
(7ii) Carpets & Durries N.A. 10,953
(i) Other cotton
varietios . N.A, 27,803
(ry Rendy-made  gnr-
ments e N.A. 160,088
Corrox ToTarn 396,622
2, Silk
(1) Mulbery Fabries ., N.A. 68,195
[if) Tassar Fabries N.A. 14,768
Sk Toran “8“2-,-9_6;
3. Whers N.A. 5,048

(Inaxp Toran . 484,083

[ 1 English translation.

2. The following are the important steps
contempleted during the Fifth Plan for
increasing exports of handloom cloth and
garments :

(i) participation in international lairs and
exhibitions;

fii) regular and effective publicity
through advertisement in leading journals
and magazines;

(ii1) sending delegations and study teams
to study, explore and create markets;

(iv) grant of replenishment licences for
import of dyes and chemicals and ready-
made garment machinery items under the
Import Policy;

(v) encouragement for introducing new
items;

(vi) efforts to obtain and avail of tariff
concessions whenever possible, from
foreign governments under trade arrange-
ments, negotiations, etc.;

(vii) assistance to exporters in the form
of supply of market information, supply of
raw materials at competitive rates etc.;

(viii) simplification of inspection proce-
dures and certification required for exports
to certain countries;

(ix) setting up of more Weavers Service
Centres to assist the handloom weavers in
producing new designs and to bring
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about technical improvement in production
of handloom so that sales will increase in
the local and foreign markets; and

(x) opening of foreign oiiices by the All
India Handloom Fabrics Marketing
Cooperative Society and the Handicrafts
and Handlooms Export Corporation.]

Joint ventures abroad

28. SHRIMATI SUA DEVI : Will the
Minister of COMMERCE be pleased to state:

(a) the details of the Joint ventures already
set up and their progress;

(b) what are the difficulties being faced by
Indian entrepreneurs in setting up joint
ventures abroad; and

(c) what remedies are suggested to over
come these difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) A statement is enclosed. [See
Appendix LXXXVII, Annexure No. 2.1

(b) and (c) The difficulties generally faced
by Indian entrepreneurs in setting up joint
ventures in some of the countries abroad are
of the following nature :

(i) finding a suitable local collaborator,
specially when the original one backs out;

(hi raising working capital in adequate
measures;

(iii) unfavourable political and economic
developments;

(iv) unforeseen changes in the taxation
Jaws of the host countries.

Indian participants in the joint ventures are
always advised to keep our Missions in the
countries concerned fully acquainted with the
problems right from the initial stages. Indian
Missions abroad are rendering all possible
assistance to our entrepreneurs in setting up
industrial ioint ventures. in the finalisation of
the details of the project and also in
implementation after approval has been
granted.

[RAJYASABHA]

Cotton import and textile export

29. SHRI M. K. MOHTA ; VI/ill the
Minister of COMMERCE be pleased to state:

(a) the quantity and value of cotton im-
ported during the year 1972-73 and likely to
be imported during the year 1973-74;

to Questions 64

<h> the quantity and value of textiles likely
to be exported during the same period; and

(c) the quantum of cash subsidy and the
amount paid therefor during the aforesaid two
years?

TriE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE) : (a) The quantity and value of
cotton imported during the year 1972173 and
likely to be imported during the year 1973-74,
is as under:—

Quantity Value
Year (11 1nkh (Rs,
bales of Crores)
180 ks,
each)
1972-78 3-30 4808
1973-74 [-00 4500

(b) Total exports of mill-made cotton
textiles from India during the year 1972-73
amounted to Rs. 160.51 crores. in 1973-74
these have been worth Rs. 148.60 crores upto
31st December, 1973.

(¢) Government do not give any cash
assistance on cotton textile exports. They,
however, give a suitable grant to Indian
Cotton Mills' Federation for meeting the non-
refundable internal taxes borne by exported
textile goods. ICMF gives cash assistance on
cotton textile exports from their collections
from the trade and industry.

Mathrani Committee Report on Pay scales of
Staff of General Insurance Corporation

30. SHRI SHYAMLAL GUPTA:
SHRI PREM MANOHAR : SHRI
J. P. YADAV: SHRI N. K.
SHEJWALKAR : SHRI S. C.
ANGRE : DR. BHAI MAHAVIR :

Will the Minister of FINANCE be pleased
to refer to the answer to U.Q. No. 459 given
in the Rajya Sabha on the 201 n November,
1973 and state:

(a) whether the recommendations of the
Mathrani Committee regarding the pay scales
and service conditions of the staff of the
General Insurance Corporation h;is been since
implemented:

(b) if the answer to part (a) above be in the
negative what are the reasons therefor;
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(c) whether any changes have been eli'ect-ed in
the report as a result of the negotiations held with
the representatives of employees; and

(d) if so, what are the details thereof?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : (a) No.

(b) and (c) The report is still under consideration,
as negotiations are under way with the employees
unions.

(d) Does not arise.

Increase in exports to oil producing
countries

31. DR. R. K. CHAKRAUARTI:
SHRI MULKA GOVIND \REDDY:
SHRI N. G. GORAY :
SHRI K.L.N. PRASAD:

Will the Minister of QQMMERCE be pleased to
state :

(a) whether it is a fact that the Trade are
considering proposals for substantially augmenting
exports to The oil producing countries as well as
other countries;

(b) if so, the details in this regard, and

(c) the names of the items being considered for
increasing exports?

THE DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRI A. C. GEORGE) : (a) to
(c) Although it is the Government's constant
endeavour to increase exports from the country, the
need to achieve a substantial expansion in exports
has now become imperative in view of the increase
in oil prices. The Government is, therefore,
considering various ways and means to augment
exports to all countries including the oil producing
countries.

Commerce Minister had convened a Conference
of the Indian Commercial Representatives stationed
in West Asian countries in Kuwait on 11-12
February. 1974 to evolve the required export
strategy for the oil producing countries. While
planning larger exports to the oil producing coun-
tries, emnhasis is beine placed both on traditional
and non-traditional items which include iute
manufactures, spices, engineering goods, vegetables
and fruits, tea, tobacco, gems and jewellery textiles
etc.

Hotels at major Airports

i?.. SHRIMATT SITA DEVT: Will tin-
Minister of TOURISM AND CIVIL AVIATION be
pleased to state ; M'P<I>)16RSS—4

[19 FEB. 1074]

lo Question 66

(a) what is the progress of Airport How] at Dum
Dum (Calcutta);

(b) whether there is any proposal under
Government's consideration to set up similar hotels
at other major airports in the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROJINI MAHI1SHI) :
(a) The civil works on the India Tourism
Development Corporation's 156-room Airport Hotel
at Dum Dum (Calcutta) have been completed and
the work on the installation of air-conditioning and
other electrical equipment and furnishing of the
hotel is in progress. Two floors of the hotel are
expected to be ready in the first quarter of the year
1974-75 and the remaining floors during the course
of that year.

(b) and (c) The India Tourism Development
Corporation has no proposal to set up similar
hotels at other major airports in the country.
However. Air India is putting up a 300-room
Transit Hotel at Bombay Airport.

Review of export performance

33. SHRI SURAJ PRASAD
Minister of COMMERCE be
state :

Will  the
pleased to

(a) whether it is a fact that the Trade Advisory
Board met recently to review the programme and
performance of exports;

(b) if so, the details thereof; and

(cl what are the suggestions made by the
committee to expand trade?

THE DEPUTY MINISTER IN THE MINISTRY
OF COMMERCE (SHRI A. C. GEORGE) : (a) to
(c) There is no Body by the name of Trade
Advisory Board. However, a meeting of the
Advisory Council on Trade was held on 2nd
Januarv 1974 which discussed, inter alia, the prob-
lems relating to expansion of exports.

A copy of the Minutes of the meeting are
available in the Parliament Library.

Archaeological complex of tourist

34. SHRTMAT! AZ1ZA IMAM
th,, Miniver of TOURISM AND CIVIL
AVIATION be pleased lo refer to the answer to
Unstarred Ouestion No. 474 given in (he Raiya
Sabhn on the 20th November. 1973 and state:

(a'l whether the details, of the themes for pmenf of

the ien archaeological

Will
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complexes of tourists interest have been

worked out; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION -« (DR. (SMT.) SAROJINI
MAHISHI) : (a) and (b) Ten archaeological
complexes have been selected for development
and facilities to be provided at these centres
have also been identified. Details of the
schemes will be worked out in accordance
with the master plans of these centres which n
re being prepared. These will include physical
planning of the areas of development, location
of the tourist facilities to be provided in these
areas, and landscaping, and environmental
improvement of the monuments and the areas
around them. At the same time a study would
be undertaken to assess the requirements of
accommodation, water and electricity supply,
transportation facilities. etc. to be provided for
the convenience of tourists visiting these
centres. The Central Town and Country
Planning Organisation will undertake the
preparation of master plans of 16
archaeological centres; those for the remaining
archaeological centres will be prepared by the
State Town and Country Planning
Organisations or other agencies. This work
will be taken up in the Fifth Plan.

Sale of Avro-748
35. SHRI BHUPESH GUPTA :
SHRI YOGENDRA SHARMA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

00 whether it is a fact that the Indian
Airlines has decided to sell or lease out 15
aircraft of Avro-748 fleet; and

fb) if so. the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) No, Sir.

(b) Does not arise.

Contraband articles seized at different sea
ports

36. SHRI KALYAN ROY: Will the
Minister of FINANCE be pleased to suite :

lai the value of contraband articles seized at
different seaports during the last two years;

fb) the proportion to the total of such
articles sold in auction during the same
period; and

[EAJYA SABHA]

to Questira 68

(c) the total amount of sale proceed
received in auctions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (c) The information is
being collected and will be laid on the Table
of the Sabha.

(b) Seizures made in a particular year may
he sold in that year or in subsequent years
after investigation, adjudication and appellate
remedies. While figures of total disposals in a
year are being collected and will be given, it
will be very difficult and time-cjonsuming to
relate these to hundreds of individual seizures
at the sea-ports in a particular year.

Settlement with employees of Indian
Airlines

37. SHRI SIT ARAM KESRI :
SHRI K. L. N. PRASAD:

VVi I the Minister of TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-

(a) whether any settlement with the em-
ployees of Indian Airlines with regard to their
scales of pay and service conditions has teen
arrived at;

(b) if so, the details thereof; and

(c) if the answer to part (a) above be in the
regative, the points of difference?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RA.I BAHA-
DUR): (a) to (c) Interim relief of Rs. 50 per
nonth has been granted with effect from 1st
April, 1973 to employees drawing a pay
(including allowances counted as pay for
purposes of provident fund) not exceeding Rs.
1,000 per mensem pending conclusion of
fresh agreements with the unions.

38 [Transferred to the 28//i February,
19741

Vohntary income disclosure scheme
for un-accounted money

39 SHRI DHARAMCHAND JAIN:
Will the Minister of FINANCE be
pleased to state:

(a 1 whether there is any proposal under
Govjrnment's consideration to introduce a
Voluntary Income Disclosure Scheme for
allowing un-accounted money to come out in
tile market; and

(h) if so, what are the details thereof?

TITE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH): (a) No, Sir.

(H) Does not arise.
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Setting up of a branch of Bank of India at Gua

(Singhbhum)
40. SHRI DHARAMCHAND JAIH
Will the Minister of FINANCE be pleased

to state :

(a) whether Government propose to open a new
branch of the Bank of I;idia at Gua (Singhbhum).
Bihar; and

(b) if so, by when the branch is likely to be
opened?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN): (a) and (b) Bank of India holds a
licence for opening an office at Gua (Singhbhum) in
Bihar State. The bank has reported that Ihe opening
of the office is held up for want of suitable premises
and that efforts for securing suitable premises are
being continued.

Construction of Staff Quarters at Ranch!

and Patna

41. SHRI DHARAMCHAND TAIN:
Will the Minister of FINANCE he pleased
to slate the progress made so far in the
construction of the Income-tax Department
Staff Quarters at Ranchi and Patn

THE MINISTER OF STATE IN [IHE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): /gainst the Background of the present
financial stringency, there is a general ban imposed
by the Government of India on constructions which
have not yet started or proceeded beyond the plirth
level duo to which it has not been possible to
process the construction programme at Ranchi. As
regards Patna the Income tax Department owns no
land there at present. Efforts are being made to
secure some land. However, no construction will be
possible till the economy ban referred to above is
lifted.

Financial assistance given by nationalised
Banks for Banana plantations

42. SHRI DHARAMCHAND 1A)N :
Will the Minister of FINANCE be pleased
to state the financial assistance given by the

Nationalised Banks during the year 1972-73
for Banana plantations in Bihar. Orissa.
Andhra  Pradesh, Tamil Nadu. Karnataka

and Kerala?

THE MINISTER OF FINANCE (SHRI Y. B.
CHAVAN) : Separate figures of financial assistance
given by the nationalised banks to banana
plantations are not readily available, as the banks do
not maintain and compile particulars of advances
relating to various kinds of croos,

[19 VEB. 1974]
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Retirement age of Indian Airlines Staff

43. SHRI K. CHANDRASEKHARAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether there is any proposal under Gov
ernment's consideration lo fix the age of
superannuation at 55 years for the em

ployees of the Indian Airlines Corporation
and as a result thereof to retire all such
employees in the Corporation v/ho have

already attained the age of 55 years?

THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR): The Indian
Airlines have no proposal under consideration for
revision of their existing rules relating to the age of
superannuation of the various categories of the
employees.

Extension of Boeing Service to Cochin

44. SHRI K. CHANDRASEKHARAN
Will  the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Boeing Service
has been extended to Cochin; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR): (a) No, Sir.

Ib) The airfield at Cochin is not suitable for
Boeing 737 operations.

Cochin Airport

45. SHRI K. CHANDRASEKHARAN:
WiM  the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal under
Government's consideration to expand the Cochin
airport into an International or a major airport;
and

(b) if so. what are the details in this regard?

THE MINISTER OF TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR) : (a) and (b)
The existing aerodrome at Cochin, which belongs to
the Navy, is not considered suitable for expansion.
Some s'tes have been surveyed and are being
evaluated, for possible development of a new civil
aerodrome. There is however no proposal at present
to make Cochin .an international airport.

List of V.I.Ps. at Airport

4fi SHRIK.S. MALI E GOWDA : Will
[<he Minister of TOURISM AND CIVIL
AVIATION be pleased to lav on the Table
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of the House the list of dignitaries/V.I.Ps.
who are entitled to use the V.L.P, lounges at
the various airports in the country?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR)
: The lists of dignitaries/V.I.Ps. who are
entitled to the use of reserved lounges at
airport/acrodromes are attached herewith.
(Statements I and II).

Statement—I

List of dignitaries/VIPs who are cn«itle<l to
the use of VIP lounges at international
airports at Delhi, Calcutta, Bombay and

Madras
President.

Vice President.
Prime Minister.
. Heads of foreign States.
Heads of foreign Governments.

Chief Justice of Tndia and Judges of
the Supreme Court.

Speaker of the Lok Sabha.

8. Union Cabinet Ministers and Deputy
Chairman of the Planning Commission.

9. Ministers of State (Union Government).
10. Deputy Ministers (Union Government).
11. Governors.

12. Lieutenant
sioners.

13. Chief Ministers.

14. Ministers/Speakers (State Govern-
ments)/Members of Planning Commis-
sion.

15. Deputy Ministers (State Governments).
16. Members of Parliament.

1 7. Ambassadors and High Commissioners
accredited to India.

18. Heads of delegations of foreign countries.
19. Foreign Ministers

20. Official delegations visiting India as State
Guests.

21. Former Presidents. Vice
Former Governor General.

22. Mayors of the Metropolitan Cities at their
respective Stations.

23. Three Service Chiefs viz.. Chief of Armv
Staff, Chief of Air Staff, Chief of Naval
Staff.

24. The Chief Justices and Judges of High
Courts in States.

25. Secretaries to the Government of India.
26. Members of State Legislatures.

Sv R W=
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Governors/Chief Commis-

Presidents,
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27. Any person to whom Government
desires to accord V.I.P. treatment.

Dignitaries who are entitled to the use of he
Ceremonical Lounge in Delhi Airport:

1. President.

2. Vice President.

3. Prime Minister.

4. Heads of foreign States.

5. Heads of foreign Governments.

6. Any other foreign dignitary to whom the
Protocol Division of the Ministry of
External Affairs would like to accord
this courtesy.

Statement—II

List of dignitaries/VIPs who arc entitled tti
the use of VIP lounges at the domes-til-
aerodromes, i.e., other than the four
international airports at Delhi, Calcutta,
Bombay and Madras

President.

Vice President.

Prime Minister.

Heads of foreign States.

Heads of foreign Governments.

Chief Justice of India and Judges of the
Supreme Court.

Speaker of the Lok Sabha.

Union Cabinet Ministers and Deputy
Chairman of the Planning Commission.

9. Ministers of State (Union Government).
10. Deputy Ministers (Union Government).
11. Governors.

12. Lieutenant
sioners.

13. Chief Ministers.

14. Ministers/Speakers (State Governments')
/Members of the Planning Commission.

15. Deputy Ministers (State Governments).
16. Members of Parliament.

17. Ambassadors and High Commissioners
accredited to India.

18. Heads of delegations of foreign coun-
tries.

19. Foreign Ministers.

20. Official delegations \isiting India as
State Guests.

71. Former Presidents. Vice Presidents,
Former Governor General.

22. Mayors of the Metropolitan Cities at their
respective Stations.

e

o =

Governors/Chief Commis-
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23. Three Service Chiefs viz., Chief of Army
Stag, Chief of Air Staff, Chief of Naval
Staff.

24. The Chief Justices and Judges of High
Courts in States.

25. Secretaries to the Government of India.

26. Members of State Legislatures.

27. Any person to whom Government desires
to accord V.I.P. treatment.

Increase of fare by Indian Airlines

47. SHRI =~ GURCHARAN SINGH
TOHRA:
SHRI N. G. GORAY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is fact that the Indian
Airlines have recently increased the air fare;
and

(b) if so the details of the fare increased?

THE MINISTER OF IOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) The fares have been increased by 25%
from 1.2.1974.

Purchase of Boeing 737 aircraft by Indian
Airlines

48. SHRIMATI PRATIBHA  SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Indian
Airlines have entered into an agreement for
the purchase of three Boeing 737 air-crafts for
their fleet;

(b) if so, the details of the deal and its
foreign exchange content; and

(c) the routes on which these aircrafts are
proposed to be put into operation?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) The broad details of ihe agreement are
as under:—

(i) The basic price of the Boeings is US
$5,473,551 each.

(i) One aircraft each will be delivered in
the months of September, October and
November, 1974.

(iii) The agreement is subject to Gov-
ernment's approval and to suitable financing
arrangements being made to cover

[i9 FEB. 1974}
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the foreign exchange cost of the project.

(c) The additional Boeings are meant
essentially to augment services on trunk and
some regional routes where traffic density
warrants the use of these aircrafts.

Rise in Cost of Living Index

49. SHRI GANESH LAL MALIL: Will
the Minister of FINANCE be pleased to

state:

(a) what was the cost of living index in
November and December 1973 and January
1974 and what was the average for preceding
twelve months in respect of this index in each
of these months; and

(b) whether according to the formula laid
down by the Third Pay Commission, further
instalments of increase in the D.A. payable to
Central Government employees have fallen
due and if so, what steps have been taken to
pay such increased D.A. to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) The All-India Working Class
Consumer Price Index figures for Novembet
and December 1973, taking base year 1960 =
100, are 259 and 260 respectively and the 12-
monthly average is 231.83 and 236
respectively. The index figures for January
1974 is not yet available.

(b) In terms of the formula of the Third Pay
Commission, a further instalment of dearness
allowance would be due to the Central
Government employees drawing pay upto Rs.
900 in the revised scales of pay, with effect
from 1st January, 1974. The matter is
receiving attention.

Development of Tourism Centre in Tamil
Nadu

50. SHRI THILLAI VIIL.LALAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Central Government pro-
pose to give financial aid to the Tamil Nadu
Government for the development of tourist
centre at 'Kaveri Poom pattinam'; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. (SMT.) SAROIJINI
MAHISHI): (a) No proposal has been
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received from the State Government for
providing financial assistance for the de-
velopment of 'Kaveri Poom |

(b) Does not arise.
Private American Investments in India

51. SHRI SANAT KUMAR RAHA:
Will the Minister of FINANCE be pleased -
to state:

(a) whether Government have agreed to
invite private American investments in India
on the basis of a reasonable return; and

(b) if so, what are the details thereof?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN): (a) All foreign private
investment proposals including those from
American parties will be considered in ac-
cordance with Government's foreign invest-
ment policy.

(b) Does not arise.
Engineering goods export

52. SHRI K. L. N. PRASAD: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that export of
engineering goods have fallen in the year
1973-74;

(b) whether India has not been able to
achieve the target of Rs. 200 crores in the
export of engineering goods;

(c) if so, what are the reasons for the
shortfall; and

(d) what steps are being taken to improve
the export of engineering goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A. C.
GEORGE): (a) No, Sir. Exports of
engineering goods during April—October,
1973, have been of the order of Rs. 82.65
crores (provisional) as against Rs. 74.09
crores during the corresponding period of
1972.

(b) Exports during the remaining five
months, are expected to pick up. Whether the
target fixed for 1973-74 could be achieved or
not can be slated definitely only after the
completion of the year.

(¢) and (d) The main difficulties faced by
exporters during the current year have been:

(1) shortage of basic raw materials.
like steel and aluminium.
(i1) Shipping difficulties which have
become acute due to oil crisis.

[RAJYASABHA]
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(iii) Power shortage resulting in cur-
tailment of production.

Following steps have been taken to im-
prove exports of engineering goods:—

(i) Arrangements have been made to
supply scarce categories of steel through
bulk imports by Public Sector Undertakings
for export fabrication.

(ii) A Task Force consisling of Senior
Ollicers in the Ministry of Commerce, the
Engineering Export Promotion Council and
the Shipping Corporation of India, has been
set up to keep a continuous watch on
shipping position and help easing of the
situation.

(iii) State Government authorities con-
cerned are approached for mitigating the
difficulties arising due to the severe power
cuts.

Development of Tourism Centre in Kerala
State
53. SHRI G. GOPINATHAN NAIR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to slate:

(a) whether the Central Government have
received any proposals from the Kerala
Government for the development of any new
centres of tourist importance; and

(b) if so. the details of the proposals?

THE MINISTER OF SI ATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR.) (SMT.) SAROIJINI
MAHISHI): (a) No. Sir.

(bl Does not arise.

Decisions on Pending Recommendations of
Third Pay Commission Report

54. SHRI VENIGALLA SATYANA-
RAYANA:
SHRI U. K.
GOWDA:

Will the Minister of FINANCE be pleased
to state:

LAKSHMANA

(a) whether Government have since taken
decisions on the pending recommendations
of the Third Pay Commission on different
categories of the Central Government em
ployees; and

(b) if so, what are the details thereof?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) and (b) The decisions of
Government on the recommendations of the
Third Pay Commission relating to revised
scales of pay of the common categories of the
Central Government
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employees in Classes II, III and IV were]
notified on 13-11-1973. Thereafter the de-
cisions on revised scales or pay in respect of]
different categories of employees belonging to
the following Ministries/Departments and the]
Indian Audit and Accounts Department have]
been notified so far:—

1. Ministry of Agriculture (Department
of Agriculture)

2. Ministry of Agriculture (Department
of Community Development)

3. Ministry of Communications (in-
cluding Posts and Telegraphs Department)

4. Ministry of Defence (Civilians in
Defence Services)

5. Ministry of Education and Social
Welfare

6. Ministry of External Affairs

7. Ministry of Finance

8. Ministry of Home Affairs

9. Ministry of Industrial Development

10. Ministry of Irrigatiori‘-«uid-HPower

11. Ministry of Labour

12. Ministry of Law, Justice and Com-
pany Affairs

13. Ministry of Petroleum and Chemicals

14. Ministry of Planning (including
Planning Commission)

15. Ministry of Railways

16. Ministry of Shipping and Transport

17. Ministry of Steel and Mines (De-
partment of Steel)

18. Ministry of Supply and Rehabilitation

19. Ministry of Tourism and Civil
Aviation

20. Ministry of Works and Housing

21. Department of Culture

22. Department of Parliamentary Affairs
23. Cabinet Secretariat

24. President's Secretariat
25. Prime Minister's Secretariat
26. Vice President's Secretariat

The recommendations relating to the re-
maining categories of employees of various
Ministries/Departments are being processed
and notifications in regard to them are
expected to issue shortly. The recom-
mendations of the Commission relating to
Class I Services/posts are under consideration.

[RAJYA SABHA]
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Permission to Companies for
Raising Capital

55. SHRI VENIGALLA SATYANARA-
YANA: Will (he Minister of FINANCE be
pleased to state:

(a) whether Government have given per-
mission to some companies to raise capital
from the market; and

(b) if so what are the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b) According to the Press
Release issued by the Office of the Controller
of Capital Issues on 1st February, 1974. the
following 12 companies were given
permission to raise capital amounting to Rs.

748.70 lakhs under the Capital  Issues
(Control) Act, 1947.
Amount
Name of the Cympany appraved
(4. in
lakhw)
1, Mfe. Thunean Bros. & Co.
L. Lo 2020
2, o Colone-Chom L, 13750
3. ' Bharat Bijlee Lid, 2010}
& ., Podar Mills Ltd, 3300
5, o Uror Beokert Saboo
LAl . 2000
6. ,,  Aana  Trandpart Corp.
Lid, ‘s e 700
7. ., Industrial Credit &
Devolopment Symlicate
Ltd. .t 252100
8 ., Raliis Indin Ltd. 9300
9. . o Fort Willinm Co, L, 15-00
10. o, HES Lu 4700
1. ., Allied Steols Lud, a85-00
12, ,,  Choelan Roadways Corp
Lud. . 1000
Torar 74870
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12 NooN
PAPERS LAID ON THE TABLE

I. Statement indicating the result of
Market Borrowings (.December, 1973)
of the Central Government

I1. Report (November 22, 1972 to Decem-
ber 31, 1972) of the General Insurance
Corporation of India and Related
Papers.

111. Final Report of the Direct Taxes En-
quiry Committee.

THE MINISTER OF STATE IN I HE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to lay on the Table:

I. A statement (in English and Hindi)
indicating the result of market borrow
ings of the Central Government in De
cember, 1973. [Placed in Library. See
No. LT-6145/74].

II. A copy (in English and Hindi) of
the Report of the General Insurance
Corporation of India for the period
from November 22, 1972 to December
31, 1972, together with the Auditors'
Report on the Accounts and the com
ments of the Comptroller and Auditor
General of India thereon, under sub
section (1) of section 619A of the Com
panies Act, 1956. [Placed in Library. See
No. LT-6239/74].

II. A copy (in Hindi) of the Final
Report of the Direct Taxes Enquiry
Committee. [Placed in Library. S<;» No.
LT-6183/74].

I, The Nationalised Banks (Management
and Miscellaneous Provisions) (Fifth
Amendment) Scheme, 1973.

I1. The Delhi Sales Tax (6th Amendment)
Rules, 1973.

HI. The Central Sales Tax (Registration
and Turnover) (Second Amendment)
Rules, 1973.

SHRI K. R. GANESH: Sir, I also beg to lay
on the Table:

I. A copy (in English and Hindi) of the
Ministry of Finance (Department of
Banking) Notification S.O. No. 3467, dated
the 19th November, 1973, publishing the
Nationalised Banks (Management and
Miscellaneous Provisions) (Fifth
Amendment) Scheme, 1973, under sub-
section (5) of section 9 of the Bunking
Companies (Acquisition and Transfer of
Undertakings) Act, 1970. [Placed in
Library. See No. LT-6176/74.]

[RAJYA SABHA]
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II. A copy (in English and Hindi) of the
Ministry of Finance 1 Department of
Revenue and Insurance). Notification No.
F. 4(18)/73-Fin.(G), dated the 6th De-
cember 1973, publishing tiie Delhi Sales
Tax (6th Amendment) Rules, 1973, under
sub-section (4) of section 26 of the Bengal
Finance Sales Tax Act, 1941 as in force in
the Union Territory of Delhi. [Placed in
Library. See No. LT-6178/74].

HI. A copy (in English and Hindi) of the
Ministry of Finance (Department of
Revenue and Insurance), Notification
G.S.R. No. 519(E), dated the 13th De-
cember. 1973, publishing the Central Sales
Tax (Registration and Turnover) (Second
Amendment) Rules, 1973, under sub-section
(2) of section 13 of the Central Sales Tax
Act, 1956. [Placed in Library. See No. LT-
6177/74].

I. Notifications under the Central Excises
and Salt Act, 1944,

I1. Notifications under the Customs
Act, 1962.

SHRI K. R. GANESH: Sir, 1 also beg to

lay on the Table:

I. A copy each (in English and Hindi)
of the following Notifications of the
Ministry  of  Finance  (Department  of
Revenue and Insurance) under section 38
of the Central Excises and Salt Act,
1944:—

(i) Notification G.S.R. No. 1359 dated the
15th December. 1973, publishing the Central
Excise (Thirteenth Amendment) Rules,
1973.

(i1) Notification G.S.R. No. 1360, dated the
15th December, 1973, publishing the Central
Excise (Fourteenth Amendment) Rules, 1973.
([Placed in Library. See No. LT-6171/74 for (i)
and (ii)].

II. A copy each (in English and Hindi)
of the following Notifications of the
Ministry of Finance (Department of
Revenue and Insurance), under section
159 of the Customs Act, 1962:—

(1) Notification G.S.R. No. 1361, dated
the 15th December, 1973 together with
an Explanatory Memorandum thereon.

(ii) Notification G.S.R. No. 1383,
dated the 22nd December, 1973 toge
ther with an Explanatory Memoran

dum thereon.

(ii1) Notification G.S.R. No. 541(E),
dated the 29th December, 1973 toge-
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ther with an Explanatory Memoran-
dum thereon.

(iv) Notification G.S.R.  No. 1410,
dated the 29th December, 1973 toge
ther with an Explanatory Memoran
dum thereon.

(v) Notification S.O. No. &10(E),
dated the 31st December, 1973, together
with an Explanatory Memorandum
thereon.

(vi) Notification G.S.R. No. 19iE),
dated the 24th January, 1974 together
with an Explanatory Memorandum
thereon. [Placed in Library. See No. LT-
6181/74 for (i) to (vi).]

I. The Gold Control (Licensing of
Dealers) Amendment Rules, 1973.

11. Notifications under the General Insu-

rance Business (Nationalisation) Act,

SHRI K. R. GANESH: Sir, I also beg to
lay on the Table:

I. A copy (in English and Hindi) of the

Ministry of Finance (Department of
Revenue and Insurance) Notification S.O.
No. 790(E), dated the 21st December, 1973,
publishing the Gold Control (Licensing of
Dealers) Amendment Rules, 1973, under
sub-section (3) of section 114 of the Gold
(Control) Act, 1968. |[Placed in Library.
See No. LT-6175/

II. A copy each (in English and Hindi) of

the following Notifications ol the Ministry
of Finance (Department of Revenue and
Insurance), under section 17 of the General
Insurance Business (Nationalisation) Act,
1972:—

(i) Notification S.O. No. 803(E), dated
the 31st December, 1973, publishing the
New India Assurance Company Limited
(Merger) Scheme, 1973.

(i1) Notification S.O. No. 804(E), dated
the 31st December. 1973, publishing the
United India Fire and General Insurance
Company Limited (Merger) Scheme,
1973.

(iii) Notification S.0. No. 805(E).
dated the 31st December, 1973, pub-
lishing the Oriental Fire and General
Insurance Company Limited (Merger)
Scheme, 1973.

(iv) Notification S.O. No. 806(E),
dated the 31st December*, 1973, pub-
lishing the National Insurance Company
Limited (Merger) Scheme, 1973. [Placed
in Library. See No. LT-6180/ 74 for (i) to

(iv)].

impc ntawc

XJ. A copy each (in English and
Hindi) of the following Notifications of
the Ministry of Finance (Department of
Revenue and Insurance):—

(i) Notification G.S.R. No. 520(E;j,
dated the 13th December, 1973 together
with an Explanatory Memorandum
thereon. [Placed in Library. See

i. LI-6182/74].

(ii) Notification S.O. Mo. 8, dated the
S5th  January, 1974, publishing a
Corrigendum to Government Notification
S.O. No. 765(E), dated the 27th
December, 1973. [Placed in Library. See
No. LT-6175/74.]

(iii) Notification G.S.R. No. 21(E),
dated the 25th January. 1974 together
with an Explanatory Memorandum
thereon.

(iv) Notification G.S.R. No. 82, dated
the 26th January 1974, together with an
Explanatory  Memorandum  thereon.
[Placed in Library. See No. 1.T-61 82/74
for (iii) and (iv)].

STATEMENT BY MINISTER ON THE
DISPOSITION OF RUPEE ACCUMU-
LATION IN INDIABY THE U.S.
GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to lay on the Table a
statement (in English and Hindi) on the
disposition of rupee accumulation in India by
the U.S. Government. [Placed in Library. See
No. LT-6143/73].

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

U.K..-U.S. Accord on Establishment of
Diego Garcia Military Base in Indian
Ocean.

SHRI K. L. N. PRASAD (Andhra Pradesh):
Sir. I beg to call the attention of the Minister
of External Affairs to the agreement between
the U.K. and U.S.A. for the establishment of a
full-fledged strategic naval and air base in the
island of Diego Garcia in the Indian Ocean
and the reaction of the Government of India
thereto.

[Mr. Deputy Chairman in the Chair]

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH):
Sir, Government of India have consistently
supported efforts for maintaining the Indian
Ocean as a Zone of Peace, free from Great
Power rivalry and military escalation. We
have appreciated the initia-
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tives taken in this regard by Sri Lanka and
have supported the UN Resolutions on this
important matter. We are a Member of the Ad
Hoc Committee of 15 Nations, appointed by
the United Nations General Assembly, for
studying measures in furtherance of the
objectives of the UN Resolution. The UN
Secretary-General is at the moment engaged,
with the assistance of experts, in a study of the
military presence and deployment of the great
powers in the Indian Ocean 1n all its aspects.

With this background, the announcement
that the military facilities in Diego Garcia, a
British Indian Ocean Territory, are now to be
further expanded by the United States, has
deeply disturbed all the countries of the
region. We have conveyed our grave concern
to the representatives of the UK and the US
when at the beginning of this month they
informed us of these pjans. Other countries in
the region such as Australia. Bangladesh,
Indonesia, Malaysia, Thailand, New Zealand
and Sri Lanka have also voiced their
opposition to this development. We shall
coordinate our efforts with such countries in
order to mobilise international support lor the
objectives of the United Nations General As-
sembly Resolution with which this expansion
of military facilities in Diego Garcia is
manifestly inconsistent.

SHRI K. L. N. PRASAD: There is an
impression created that the Government of
India has entered into a sort of agreement or
pact with Russia to allow then Co conduct
nuclear tests from lime to time, frequently,
and if that is . ..

SHRI KALI MUKHERIEE (West Bengal):
That is his opinion.

SHRI K. L. N. PRASAD: That is an
impression created from press reports Bind all
that, and if so,...

SARDAR SWARAN SINGH: Testing
what?
SHRI KALI MUKHERIJEE: Testing

nuclear weapons, nuclear tests.

MR. DEPUTY CHAIRMAN: Let him have
his say.

SHRI K. L. N. PRASAD: The impression is
there, and what would the Govern-tions,
amongst the non-aligned countries,
impression? And what are the steps that the
Government of India would like to take
further to see that the United States and the
United Kingdom do not establish any military
base in the Indian Ocean which will certainly
affect all the countries?

SARDAR SWARAN SINGH: About the
first part, I must say that it is news to
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me because I think even our worst critics have
not ever accused us that we have entered into

any arrangement or ...

SHRI BHUPESH GUPTA (West Bengal):
It is news to Mr. Piloo Mody whom the hon.
Member has quoted.

SARDAR SWARAN SINGH: ... agree
ment with the USSR to enable them to
carry out nuclear tests. The hon. Member
must know that the Soviet Union is a
signatory to the Test Ban Treaty and as
such overground tests are not held by any
of the nuclear powers except France, the
only country which has not subscribed to
the Nuclear Test Ban Treaty. So. I do
not think that there is any such impres
sion, as the hon. Member has said, in
any part of the world, and this, on the
face of it, is ridiculous. We ourselves are
totally opposed to holding any nuclear
tests. i/ st

SHRI BHUPESH GUPTA: You look after
your party member. Mr. Mukheriee.

SHRI KALI MUKHERIJEE: Are under-
ground tests permissible?

SARDAR SWARAN SINGH: Under-
ground tests are no doubt being held because
the Moscow Test Ban Treaty does not cover
underground tests. We ourselves have always
advocated at the UN. that the ban on nuclear
tests should also cover underground testing of
nuclear weapons.

SHRI KALI MUKHERIJEE:
Soviet Union has done it.

SARDAR SWARAN SINGH: Will you
please listen? In this background, to suggest
even remotely that we could be a party to any
agreement with any country which might
enable it to carry on the test, overground or
underground, is absolutely unjustified, there is
no justification whatsoever for it. I do not see
what is the connection of the nuclear tests
with the establishment of this base in Diego
Garcia—it is an absolutely unconnected
matter, if I may say so.

Then the second question is important: what
should we do to see that such bases are not
established by the United States or by the
United Kingdom or by any other big Naval
Power. Action has to be continued to be taken
vigorously in the international forums, at the
United Na-sitions, amongst the non-aligned
countries. amongst all the littoral countries,
and this international pressure will be
continued to ensure that such bases arc not
established in this region.

SHRI NIR.EN GHOSH (West Bengal): Sir,
as far as [ remember, this question

But  the.
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was raised many a time in the House pre-
viously. When it was raised, the Prime
Minister assured us that there is no use of
making a formal protest to Washington or
London...

She said it was simply a communication
facility or something like that India being the
biggest and directly affected country, may I
know why this posture was adopted at all?

Secondly, Sir, the British Foreign Minister,
Sir Alec Douglas Home, referred insultingly
and in a vulgar language saying that when the
Soviet ships are already in the Indian Oceans,
there is no "squeak" but now when the U.S.A.
> \ants to set up a base there is a "squeal". Sir.
there is a vast different between the tv/o posi-
tions. The Soviets have declared that they also
want the Indian Ocean to be a "/one of Peace".
So may I know why you did not take note of
this insulting language by the British Foreign
Minister and take proper action instead of
submitting meakly to this insult which
encouraged them to proceed further?

Lastly. Diego Garcia is only one thousand
miles from Cochin and B-54 planes can come
from Diego Garcia and easily bombard Cochin
and go back safely, not to talk of I.C.B.M. or
middle ballistic missiles. Therefore, the
establishment of this island as a base for the
U.K. and the U.S.A. is a serious threat to our
ports. As I said, there is a vast difference
between the position of U.K. and U.S.A. vis-a
vis the Soviet Union. In any case, India should
not allow this zone to be affected in any way.
Now a base is going to be set up. Therefore, I
would ask you that in a special emergency
session of the U.N. a resolution should be
passed asking these governments to
discontinue it, and in the event of the U.S.A.
and UK. not agreeing, whether the
Government or the entire non-aligned
countries together could not declare that the
U.S.A. and U.K. have done an unfriendly act.
a hostile act to all the non-aligned countries
bordering on the shores of tine Indian Ocean.

SARDAR SWARAN SINGH: With regard
to the first point made by the hon'ble Member
I do not remember having seen any statement
made by our Prime Minister where she might
have said that there is no use making a formal
protest as it is merely a communication centre.
I do not remember having seen any such
statement. It may have been said that this is a
matter on which a large number of countries
are concerned and. therefore, to make a formal
protest by one country is not as effective as
taking a multi-lateral and multi-national action
as has been done by
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our subscribing to the resolution in the
United Nations and also in the non-aligned
meetings. On this arrangement in Diego
Garcia starting with a comraunicetion cen
tre, I myself remember having Baid Nearly
that this may be only a euphatiish'c
pression and such communication centres
always end up as a regular base. In fact,
from the very beginning we had taken a
very clear attitude and we reiterated i
opposition to the est 'lies
whether those who establish such facilities
call them a Communication centre 01 a
regular base.

About his second point, I agree with the
hon. Member with regard to his comment on
the statement made by the Foreign Secretary
of the U.K. This was certainly uncalled for
and it shows the peevishness of the British;
instead of trying to answer squarely .. .

SHRI BHUPESH GUPTA: Meanm.

SARDAR SWARAN SINGH: The manner
in which he reacted, if the press reports are
correct,. . .

SHRI N1REN GHOSH: It is an insult to us.

SARDAR SWARAN SINGH: ... is very .
unbefitting. The third point that he raised
is that Diego Garcia is wj: bombing
range from India. That is correct.

SHRI NIREN GHOSH: 1 said, India is
within bombing range from Diego Garcia by
B-54 bombers.

SARDAR SWARAN SINGH: Of course
when 1 say within homing range, it wili
work both ways.

SHRI BHUPESH GUPTA: But you do not
have B-52 bombers.

SHRI NIREN GHOSH: You do not have
such bombers.

SARDAR SWARAN SINGH: I am grateful
as I have the good wishes of such energetic
Members. Sir, it is for this reason that we have
taken the view that this activity does pose a
threat to us and certainly this is a
development' which is almost universally
opposed by the littoral countries in the region.
That is the reason why there is such a great
opposition to the establishment of the base in
Dieco Garcia.

The last question that he has raised is
about a special session of the U.N. Gene
ral Assembly to take up this nuttier. If
the present U.N. General Assembly session
is in the mind of the hon. Member, 1 do
not think that this matter v up
there as this particular session of the U.N.
General Assembly is being convened for
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[Sardar Waran Singhj a specific purpose on
the initiative of the President of Algeria. As is,
I am sure, known to all hon. Members, the
U.N. General Assembly works on an agenda
and 1 am doubtful if this item will specifically
be included in the special General Assembly
session which is likely to be convened
sometime in the month of March-April.
Anyhow, as 1 have said in my main statement,
there is a group presided over by Sri Lanka
which is going into this entire question, and 1
have no doubt that this matter will be raised in
the UN. forum. The exact place and the
manner in which it is raised should be left to
experts and I cannot hold out any special line
of action because this will depend on reactions
from other countries.

MR. DEPUTY CHAIRMAN: Mr.
pesh Gupta.

SHRI NIREN GHOSH: One point. I also
asked whether it would be advisable to group
together all the non-aligned countries, or short
of that, all the countries bordering this region
on the Indian Ocean and declare together that
this military base of Diego Garcia is an
unfriendly and hostile act. Are you thinking of
taking certain steps in that direction?

SARDAR SWARAN SINGH: The two
non-aligned conferences in Lusaka and
Algiers have passed clear resolutions de-
claring that every effort should be made to
ensure that the Indian Ocean remains an area
of peace. In any gathering, what type of
resolution is likely to emerge. I cannot
foretell.

SHRI BHUPESH GUPTA: Sir, before I ask
questions, I would make a request. This is a
serious matter, as is clear from the statement
he has made. 1 would like a resolution of the
House to be adopted condemning this action
and calling upon the nations of the world to
ensure that it 1s dismantled, it is not proceeded
with. I have tabled a resolution and 1 hope
hon. Members will agree that this step we
must take here.

By and large, I must say the Government
has come out with a correct statement,
namely, they have condemned it and they
have called upon the nations of the world to
ensure the implementation of the UN
Resolution which declared the Indian Ocean a
zone of peace. Now, what strikes me after that
is why the Indian Ambassador, Mr. T. N.
Kaul, 1s not talking about it but is indulging in
all kinds of loose talk about the so-called
economic cooperation, growing economic co-
operation, between us and the United States
of America, when actually the United States
of America has confronted

Bhu-
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us with a situation in the Indian Ocean which
would imply, if anything, added military
expenditure on our part, thereby setting off
whatever assistance it gives us. Why is Mr. T.
N. Kaul not being pulled up? His job is not to
do such kind of things—act as an economic
broker—but on such issues to mobilise right
public opinion in the United States against the
step which the United States Government
aiong with Britain is taking in the Indian
Ocean. Has any instruction been given to this
gentleman? This gentleman nowadays is not
talking at all about such things. This again is
not an isolated base. 1 his is a big major link in
the chain of bares in that region which have
been established already and are being
equipped with a view to threatening our
country and other newly freed countries. This
is what we find today. Now the Americans
have stepped up this effort alongwith Britain,
especially after they have suffered defeat in
Vietnam and the liberation of Bangladesh; they
are trying to direct this attack against us in
order to pressurise us, blackmail ns, hold a
sword over our head, and then dictate terms if
they can. This is the purpose behind their
action. In this connection I would like to know
whether the honourable Minister has taken
note of the fact that, apart from the most
insulting and impudent statement by Alec
Douglas Home, the British Foreign Secretary,
against our country, the American Defence
Secretary made a statement on January 6 in
which he virtually used this word—he issued
threats—and he issued threats against the Arab
countries saying that force might be used
against them on their own soil. That has been
stated.

This base, therefore.wi 11 be utilised not
only against us, but also against our other
friendly Arab countries. The Smithsonian
agreement is there offering a base. Now other
bases are coming. That base is being equipped
now by spending 30 million dollars as a naval
and air-force base for nuclear purposes. |
should like to know, in view of all this, what
the Government is proposing to do apart from
expressing its protests and condemnation. May
I know whether the Government is considering
the advisability of reviving this issue in an
active manner in the United Nations calling
upon the appropriate bodies of the United
Nations to condemn this action and call upon
the guilty ones, that is to say, the USA and the
UK, to stop these activities in this base? I
should also like to know whether the
Government is considering the advisability of
starting some sanctions against the United
States and against the U.K. in view of the fact
that they have taken this step which is contrary
to the Resolution of the United Na-
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tions and also is plainly and hlalantly directed
against us and other peace-loving and newly
freed nations. 1 would like to know why this
step is not being contemplated. Do I
understand that merely by opposing by
protests they will withdraw from this area?
The Americans have made it known that they
are not going to listen to us. The British have
insulted us. What direction has been given to
our High Commission in London when we are
a part of the Secretariat of the so-called
Commonwealth to take up this matter and tell
them, "If you do not stop this thin;?, we shall
also take our own unilateral step within our
reach"? In fact, we should give up this
business of Commonwealth. I his is what I
would like to say here.

Therefore, I would like to hear from the
Government not merely expression of
indignation and condemnation which they
have done, but I should like to get from them
some idea of what practical steps they propose
to take, especially when we have so many
friends today. Even Australia under the
Labour Government is opposing it
Everything is in our favour. Not only the
littoral countries, but the world public opinion
is in our favour today. Here is the time for us
to take very bold initiative and bold action in
order to silence the Americans and see that
these bases are dismantled. We have friends in
this region. We must proceed now and take
concrete steps to really make the Indian Ocean
a peace zone. Action can be political as well
as economic; for instance there should be
economic sanctions against both United States
and U.K. They have enough financial stakes
in our country. This is an attempt to browbeat
us when we are passing through a very criti-
cal, economic situation. Everybody knows
that when arms are supplied to Pakistan we
have to divert our resources for military
purposes. They are giving arms to Iran. They
are equipping every base in that region.
Therefore, Government should take integrated
and vigorous initiative in the matter with a
view to meeting this challenge.

SARDAR SWARAN SINGH: I would like
to say that the essence of what my dear friend
Shri Bhuprsh Gupta has said consists of two
points. One is that he has mentioned that
several other countries also have opposed this.
This is a welcome development. Even
countries like Australia and New Zealand
which formerly were not in support of the
general line taken by the littoral countries, are
now supporting the concept that Indian Ocean
should be kept as a zone of peace free from
Hg power naval rivalry. The hon. Member has
also mentioned about threat to the
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Arab countries. I would like to add that
reactions from African countries, notably
Tanzania, are also in the same direction.
Iherefore, here is a situation where there is
this large volume of opinion representing
littoral countries which are opposed to the
establishment of this base. Obviously we
should try to encourage the mobilisation of
opinion against establishment of this base on a
multilateral basis, rather than that we treat it
as our attitude and then seek support from
others. That, I believe, is not the best way of
handling it. When so many countries in the
region are taking this attitude, the best
approach would be to mobilise this opinion
and direct it against the countries which arc
going ahead with their plans to establish this
base. This is precisely what is being done, in
the United Nations and in the various capitals.
For instance, when Mrs. liandaranaike visited
India, this matter finds a place in the joint
communique. When 1 visited Dacca, this tinds
a place in the joint communique. 1 hese are
the places where this matter has to be tackled
and international opinion mobilised in that
direction. I have already mentioned about
action in the United Nations. In fact it is
contained in my opening statement and also in
my replies to the supplementaries. I have said
that this action will be taken in the United
Nations and in order that it is more effective,
it is better that we involve large number of
countries as we are already doing. This is the
best way to resolve this problem. Of course,
we aie in the neighbourhood and we are a
large country. And our earlier experiences
also are unpleasant and it is quite natural that
there should be reaction in this country and
we are trying to interpret that to other
countries and also to U.K. and the United
States.

To end. I would say that the mobilisation of
international < pinion is the best way to deal
with this problem and we
should mobilise enough of...

SHRI BHUPESH GUPTA: What about
your Ambassador? I said something con-
cretely.

SARDAR SWARAN SINGH: I am coming
to that. We must try to mobilise enough of
international pressure to ensure that this
programme bv the USA and the UK is
abandoned.

Then, Sir. the honourable Member has. I
think, unnecessarily dragged in our
Ambassador.

SHRI BHUPESH GUPTA: Sir. on a point
of order.

MR. DEPUTY CHAIRMAN: What is the
point of order?
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SHRI BHUPESH GUPTA: Sir, he has said
that 1 have brought in the name of our
Ambassador "unnecessarily". It is un-
parliamentary.

MR. DEPUTY CHAIRMAN: How''

SHRI BHUPESH GUPTA: He has used
the word e<'unnecessarily". But very neces
sarily 1 have done it and it is very reason
able. 1 have been following the speeches
of our Ambassador. Never has he tried
to litter a word on this subject. Does he
belong to his Ministry, the External Affairs
Mir: the Finance Ministry? I say
this because he has been coming here over the
PL-"'80 issue and other economic questions
and many other things. But never has he had
the (juts to say a word against this because he
knows the results. Therefore, Sir- it is very
necessary that sador goes on in this manner he
should be recalled.

SARDAR SWA RAN SINGH: Putting up a
base in Diego Garcia b little connection with
whatever may be our bilateral economic
relations with the USA and it would be wrong
far me to give an impression that we have no
economic relations with the USA. We me pur-
chasing

SHRI BHUPESH GUPTA: That is not the
point.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you must listen first to
his reply and then speak.

SA.RDAR SWARAN SINGH: We are
purchasing a number of things from the USA
and we are also selling fairly large quantities"
of our goods and commodities to the USA. So,
the question of our economic relations has to
be dealt with in accordance with our general
economic policy and I do not think that we
should say that the establishment of a base in
the Tndian Ocean area by the US would really
move us to snap our economic relations with
the USA. Hint is not our attitude.

SHRT BHUPESH GUPTA: Sir, that is
not what I have said. All that I have said
is that he has been saying about our. eco
nomic relations with the IJSA and he has
been saying something on the economic
questions. T would have ctuoted his state
ment. But 1 did not do that. Now.
this unfriendly act. in fact, a hostile and
bellicose and war-like act is being indulg
ed in by the USA. directed I all
the countries,
cause of our situation,
gentiemai
have economic relations with them with a

particularly our country be
Torv is it that this
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view to strengthening our friendly relations

with that country? Is this the concept of

building up friendly relations in the

international arena?

SHRI ABU ABRAHAM (Nominated): Sir,
the honourable Minister has said in an article
recently in the Round Table that India should
strengthen its navy. Would he care to explain
it further? Would he also say whether any
practical discussions have taken place
belween India and the other Indian Ocean
countries on strengthening their respective
navies also, what steps have been taken so far
by them to see that our existing Navy makes
its presence felt in the Indian Ocean?

SARDAR SWARAN SINGH: With regard
to the first question. Sir. apart from the
bilateral discussions with the several littoral
countries, this matter is at the present stage
being mentioned also in the UN circles
informally and our permanent Mission is in
constant touch with the other like-minded
countries.

With regard to the second part of his
question. 1 would request the honourable
Member to address this question to the
Defence Minister for further details about
strengthening our Navy.

a
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SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): Sir, first I would say that as always,
our able Foreign Minister has acted in right
lime and in his strongly worded note he has
already protested about our attitude to the
creation of this base by Britain and the United
States. He has sent a note to them. But, Sir,
what T would like to point out is that this is
nothing very new. The establishment of the
base as such may be an event today, but
there is a
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policy of the United States of America to extend its
network. There are actually 13 military alliances
ANZUS, CENTO, CEATO and so many others; I
have got a list but I won't take the lime of the
House.

Furthermore, the United States has already a vast
network of military and naval bases, in Simonstown
in South Africa, in Eritrea (Asmara Kagnew) and
ihe Seychelles Islands in the India Ocean. Now. Sir,
this is obviously a very dangerous thing. This, if I
may say so, is again a repetition of the old United
States gun-boat diplomacy in the nuclear era. They
are g to establish polarise missiles, which can shoot
more than 2,000 miles. Diego Garcia is about 1.000
miles south of Colombo. So even Delhi, our capital,
is already a target of that missile. This is a very
;eriotis situation.

1 would like to point out again something very
ominous. We have had recently a threat in the
Paracel Island off South Vietnam of the Chinese
using force. Sir. I have got here the information that
Admiral J, Mac-Caine. Commander of the U.S.
Navy in the Pacific Ocean, before his retirement
clearly stated that he did not rule out US-Chinese
military cooperation in that area in the future. There
is already evidence of possible US-Chinese
agreement, some kind of a collusion between them,
of going ahead with these planned bases in the
Indian Ocean.

Furthermore, as has been pointed out by other
friends, so many Indian Ocean littoral countries and
other countries also—those who are not in the
littoral stage of the Indian Ocean—have all
protested against this. They have all opposed the
creation of a base in the Indian Ocean. There is a
United Nations Resolution also. So far as official
level is concerned, we are confident that our
Government is very alert and very active. But will
the Government welcome any non-official move?
Supposing some party, some group, some
organization lakes the initiative of calling a
conference, a non-official conference, of littoral
States and others interested to protest against this,
will such move have the approval or the support or
sympathy of the Government? That is my second
question.

Then, I would also like to know from the hon.
Minister as to what he thinks about what was said'
in a seminar which was held yesterday in the
Jawaharlal Nehru University, in which Admiral
Nanda and Admiral Chatterjee also spoke. Adm.
Chatterjee said:

"By setting up a chain of naval and air bases
on a number of small islands and
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attols from the Cape of Good Hope to the
northern coast of Australia, the United States was
extending the East-West conflict to the Indian
Ocean .. .".

Same fears were expressed by Admr. Nanda and
other retired Navy Commanders. These Admirals
and other speakers in the seminar suggested that
India should lake adequate steps to increase its
maritime strength. So, may 1 know whether the
Government will consider taking adequate steps to
strengthen its naval power?

Then, Mr. Moynihan yesterday signed the PI1.-480
Agreement. He gave ,i cheque of rupees one
thousand, six hundred and seventy-four erores to our
Finance Secretary as settlemenl of PL-480 funds. A
sum of Rs. 800 erores or something like that is still
with the United States Embassy, which Ihey can
spend as they like and our Government cannot make
any enquiries about that. Now, obviously there is a
certain found love that India developed with the
United Slates. I would request the Government to be
very cautious and careful.

I won't say that we should have nothing to do
with the U.S.A. But we should be very cautious in
dealing with the U.S.A. because all their designs are
anti-Indian. They arm in Pakistan and Iran. They
create Diego Garcia and they send their Seventh
Fleet to the Bay of Bengal. All these things are very
dangerous.

Lastly, I would like to point out that our respected
Prime Minister, Mrs. Indira Gandhi, in the course of
her various spesches, and last year in Gauhati, said
that certain countries and certain section of the
people in India were not very happy with the
growing socialistic trends in our country and with
the growing power of India and they were trying to
damage us. In the light of this, will the Government
take a second look a I the projected U.S. Indian
Economic Cooperation which is likely to prove
harmful for our country?

SARDAR SWARAN SINGH: Sir. the hon. Member
has given his analysis of the a ion and I do not want
to comment on that. He has also asked me some
specific points and I will try to confine myself to
touching upon those matters only.

I do not think that there is any U.S.-C hinese
collusion in the mailer of the establishment of the
Diego Garcia ease, We may have our differences
with China. But I must sav that China has supported
the concept of Indian Ocean remaining as an area
of peace free from big power rivalry and the Chinese
have not supported the establishment of any foreign
base in the Indian Ocean or in any other part of the,
w orld.
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His second point upon which he asked for
my reaction is about the non-official move to
call a conference to express views with regard
to this matter. The non-officials are perfectly
at liberty to convene any conference and they
are entitled to express their views. In a matter
like this, it appears that the non-official view
is identical to the official view. So, T am not
opposed to any non-official conference being
convened to consider this matter. In fact, it
will be a good thing if at peoples' level, the
awareness of what is being done is brought
home to a large cross section of the people in
all countries.

The third point on which I would like to
comment upon is the likelihood of East-West
tensions being projected into the Indian
Ocean. I agree with that view. Unfortunately,
whereas winds of detente appear to be
sweeping Europe, the projection of these
tensions in the Indian Ocean from the point of
view of -the Asians, the Africans and also ...

SHRI BHUPESH GUPTA: Only Ameri-
cans and the Britishers are doing it.

SARDAR SWARAN SINGH: We are
talking about them here. That will definitely
not be consistent with the general atmosphere
of detente and relaxation of tensions in Europe
and in other parts of the world. It is all the
greater reason that we can call upon the United
States and tie U.K. to desist from going ;,head
with schemes which might import these
tensions into the Indian Ocean. About our own
action in the naval field, I am sure that the
security of our country will be the prime
consideration of all of us and the Defence
Minister will take note of the observations
made by the hon. Member.

Already they are fully aware of their res-
ponsibilities. That is all. The test were only
comments.

SHRI S. G. SARDESAI (Maharashtra):
Certain reports have appeared in the Western
press and they keep on appearing, suggesting
and, in fact, stating that the reason why the
American and the Britishers have had to go in
for a naval base in Diego Garcia is this that in
fact it is India and probably some Arab Slates
who are responsible for it. Eor instance,
reports appear that we have given similar kind
of naval facilities to the Soviet Union in
Visakha-patnam. Reports appear that they
have got some sort of a base near Aden, in
South Yemen. This kind of reports very often
sucijest or hint that they have got their in-
formation from some verv reliable sources.
This kind of a propaganda is constantly going
on. We would, theretore, like a clear statement
by the Government of India in respect of these
reports.

[RAJYASABHA]
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SARDAR SWARAN SINGH: I have Mated
more than once and I would like to restate with
all the emphasis at my command that India is
totally opposed to the presence of any foreign
troops or any foreign military presence on the
Indian soil and we are totally opposed to
giving such facilities to any country howsoever
friendly that country may be to us. Therefore, [
would like to say that all this is absolutely
unfounded propaganda that India has given
any facilities to the USSR different from the
normal facilities that we give to all countries
who are friendly to us. We have not given any
base at all to the Soviet Union. I would like to
add that the Soviet Union has publicly
indicated their willingness to discuss the
situation in the Indian Ocean with the
countries concerned to ensure that the Indian
Ocean remains as an area of peace free from
big power rivarly. So. the attitude of the Soviet
Union, if I may say so, in this respect, is
friendly and positive.

SHRI S. G. SARDESALI: Soviet base near
Aden—that kind of propaganda is also there.

SARDAR SWARAN SINGH: That
propaganda is there. But the South Yemen
Government has categorically denied that it
has given any facilities to the Soviet Union of
the type that is mentioned in the Westedn
press.

ATeet wrewt AT WA (T )
TR wm g & U7, ATHA F I, ATA T
I FiEA ww-wd g, AT gard gt
o Fzwam w7 AT 97 8 o A
¢ AR % A wW Taw Iam, Fia
T WA wEr AT & wgAr S fE
FATET ZrA &1 T aAfaws it F1
A9 o UFo o W7 To Fo ¥T TAH=
% 9m W | dzac u@ gow fEowww
oy arfarg AR A1 5 aig 1 g
BTEH 7 o fearam

SARDAR SWARAN SINGH: It is a good
suggestion.

SHRI BHUPESH GUPTA: A good sug-
gestion! Therefore, my resolution should be
accepted. I would request that my resolution
should be passed. If you do not like the
wording of my resolution. I am prepared to
change it.

SHRI JOACHIM ALVA (Nominated): Can
youreally rely on the word of the
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USA? President Eisenhower said that the arms they
were giving to Pakistan would not be allowed to be
used against India. But they were heavily used
against us. Il was not the way of Roosevelt. Things
became different. After their horrible, inhuman,
unjust, bombing of Vietnam, can you depend on
them? They have now transferred their area of
offence into our area so that it can have a deadly
effect on us. Is it not a fact that these 2800 million
square miles are being scattered with garlands of
deaths by USA unto the face of every country in the
Indian Ocean? They have got the Seventh Fleet in
the Pacific and Sixth Fleet in the Mediterranean. US
Naval bases are there in Greece. Italy. Then they
have got it in Portugal. Scotland, Italy, Greece and
Turkey apart from Okinawa.

Apart from that. Okinawa is another mighty base
of Americans. USSR has a few anchorages only and
they are a! Syria, Egypt and Jordan. Russian bases
are too few as compared to the American bases. The
USA in addition are now proceeding to
Mozambique, a rotten Christian, Portuguese colony,
which sucks the blood of blacks. The Portuguese in
Angola and Mozambiqge have assaulted and killed
pregnant black women, according lo Bombay
Catholic Weekly Examiner. They have now pointed
their guns on them. All these things are happening.
USA is flying money on Portugal.

Sir. the lion. Minister has been an experienced
Defence Minister. He knows thai our future, the
future of the world, is going to be declared by the
war of the nuclear submarines. The USA has come
into our area because USSR has got 34 Yankee
Delta Nuclear Submarines while USA has got 41.
Now, the war of the future or our fate will depend
on the way these submarines will act. II will depend
upon the deadly effect they will have against each
other, with missiles thrown at each other. Both the
USA and the USSR have got the Inter-Continental
Ballistic Missiles. USSR has again got a larger
number. Even China has got about 25 of them. What
are you going to do? Are you going to keep quiet?
The hon. Minister has been the first Foreign
Minister to go round in the Persian Gulf area and tell
them of our problems. What are you going to do?
Are you going to face another Hiroshima one day?
Hiroshima enacted by the Americans was ghastly
and dreadful. The lapanese have got a very silent
memory in the sense that they have got an
underground memory of vindictiveness against USA
and they know everything that has been done against
them in Hiroshima. Nov the same Hiroshima will be
repeated through Diego Garcia and many other
areas. Britain is going

T. P)D)16E,SS—5
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to be a partner. We are very proud, we are very
happy that Australia under Mr. Whillam has
changed in a remarkable way. Australia was a place
where only a white man could enter in the old days.
They have a very brave Prime Minister who has
changed the kinds of Prime Ministers of Australia of
the past. New Zealand has protested against Indian
Ocean being a military urea. Malaya has done it.
Thailand has done it and Singapore has done it.
Bangladesh and Indonesia above all has done it.
Above all, Ceylon, Sri Lanka, is also with us in the
fight. All the Gulf areas have also done it. The hon.
Minister knows that a Minister from Nigeria said on
the radio three days ago, the Indian Radio, that there
will be armed conflict in South Africa and around.
Armed conflict lor what? Will it be for rotten racial
things that are being done in South Africa? These
horrible things are being done with the connivance
of the Americans with American arms and with
American money. Well, can you keep quite? Are
you going to keep quite? Call a conference of the
Heads of States from Australia to India, India to
Ceylon, and the countries in the Gulf Aiea and see
that these things are not allowed to happen. Russia
cannot afford to have a vat. Russia lost 25 million
people in the List war. Seven thousand towns were
destroyed there. Can they have another war? Russia
does not want to make India a guinea pig. Russia
does not want any black country to be made a
guinea pig. (Time bi-l rings). Sir, when I take a
little time, you interrupt me. Others get longer time.

Now, these are very impoitant facts. You cannot
put up with American imperialism. The days of
Roosevelt are gone. America wants garlands of
death around every country. Are you just going to
watch? As my friend Shri Harsh Deo Malaviya said,
we cannot just keep quite and watch. We cannot
keep quiet about this.

SARDAR SWARAN SINGH: Sir. I
have noted the very interesting analysis.

At A wwTe wgws1 (Wew 93)
Sar f wrdr w8 S oY aFEm
TRIAVNAT WA §1 TR AEew
HifadqeT FT R FTNTAFT @ & | AfEA
O ay ware 2w fam wwe ® wwrEre
2 ¥ Tl qrm? w=mTE AT T A
% themiz sefeg o & dram e
graeg ¥ § 2ar I3 oA 2T
™ 9¥IT %7 wrd weR A g arfe
TZ1 TC A TH AR F1 A9 A94 A2 |
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SARDAR SWARAN SINGH: Sir, with regard lo
the first question I have, white replying to several
questions, indicated the various steps that we
propose 10 take in cooperation with the other like-
minded countries in (his region and even elsewhere-

in the U.N"., in the family of non-aligned countries
and in several other multi-laterally ...

SHRI V. K. SAKHLECHA: It is only mobilising
the international opinion. What else is being done?

SARDAR SWARAN SINGH: Could you
suggest anything else? I am receptive to
suggestions.

SHRI V. K. SAKHLECHA: We |build
up our strength to meet. . .

SARDAR SWARAN SINGH: That is

not inconsistent with internatio tal action
for  mobilising international  opinion.  Of
course, when our security is I tin

minimum that we should do, and I assure you that
this is our duty to do. is lo see that our security is
not impaired.

About the Commonwealth, be
a temptation to drag in 'CommorfwealuY whenever
we do not happen to agree on any issue with the
U.K. The tv should, be kept apart. The Corffit is not
the preserve of the UK. The majority members in
the Commonwealth today are the Asians. Africans
and Carribeans and that is a forum in which we can .

SHRI BHUPESH GUPTA: Then expel the
UK.

[RAJYASABHA]
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SHRI NIREN GHOSH: 1 also support this
demand of Mr. Gupta.

SARDAR SWARAN SINGH: | am glad that at
least on one point you are supporting Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA: Provided you move a
resolution in the Commonwealth meeting that
hereby the UK. is expelled from the
Commonwealth.

SARDAR SWARAN SINGH: Therefore. I am
not going to accept the suggestion that if you do not
agree on any issue with the U.K.. you should leave
the Commonwealth. There are other ways to im-
press upon the UK. the futility of any policy that
they might be pursuing.

Then about the USSR, it is not for me to defend the
USSR but the countries concerned in Africa, in Asia
and also the USSR have all said that they have no
such bases and on the other hand the Americans and
the British have made a joint statement thai they
want to go ahead with the nl of bases. So. it is for
the world to judge what should be done in a
situation like this.

SHRI D. P. SINGH (Bihar): Sir, some of the
dark clouds are gathering on the I after a short
respite and (his latest also is a threat to the security

of our country. In view of this there is a of
intelligent public opinion in the United States
which is not favourable to this stray adventurist
action of the Ad- ition.  particularly  of the
Pentagon! Would it not be Worthwhile still making
a >f peace  offensive  also apart from you are
doing to mobilise that public opinion which is a
revulsion  against this i.'vci furism and which is
contead- imperialists and the Pentagon all
ne for their various activities and various steps
whereby they are jeopardising the pea e efforts,
outraging the work of orld opinion and
taking the United States into an arena of a
struggle and a mood of bellicosity?

1 PM.

SARDAR SWARAN SINGH: Sir, I do agree tlrat
voices have been raised by very onsible and

enlioh'ened persons in U.S. I the  establishment
of such bases a"d that is an encouraging sign
and 1 am sure that as the international

opinion gathers in favour of strong opposition to
i foment of such bases such opinion in the U.S. will
assert itself more and more.

MR DFPUTY CHAIRMAN: Statement by
Minister of Health. Prof. Kisku will a
statement.
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STATEMENT BY MINISTER

RE. JUNIOR DOCTORS' STRIKE IN"
DELHI HOSPITALS
THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. A, K. K1SKU): Sir, hon.
Members are aware of the unfortunate
situation thai has developed as a result of
the prolonged strike of Junior Doctors in
Delhi, and the attempts by some misguided
elements to pressurize Government by
disrupting the process of medical education
and medical care in the country. With your
permission, Sir, I am laying on the Table of
the House a detailed note which gives the
background of the Junior Doctors' strike in
Delhi and details the steps that Government
nave taken to meet their demands. [Placed in
Library. See No. LT-6150/74], Without
taking much time of the House, 1 wou'd like
to point out that Government has made
handsome increases in the emoluments of
these Junior Doctors, going up to as much as
100 per cent in some categories over the last
one year as. shown in the attached statement,
and has also made a number of other
clarifications in their favour. Jt is a matter for
deep regret that the Junior Doctors have not
reciprocated this gesture. and continue to be
adamant.

1 am sure the House will agree that while
the lot of Junior Doctors needs to be improved, a
concurrent responsibility devolves upon them
to fulfil the pledges thai they have taken when
they graduated and to maintain the noble
traditions of the medical profession. 'The
present strike has caused a great deal of
avoidable suffering to large sections of the
population in and around Delhi. Chandigarh
and Pondicherry, the burden of which has
fallen particularly on ihe weaker and more
vulnerable sections of society who can ill-
afford the services of private medical
practitioners. This has gone on far too long,
and I would on the floor of this Hon. House
repeat my appeal to the rank and tile of the
junior doctors to accept the offer made by
Government and return to work immediately.
A dialogue on their remaining problems can
always continue.

May 1, Sir. take this opportunity to place on
record my deep appreciation of the services
rendered by the Senior Do* and the CGHS
Doctors in very difficult circuirstances.
Without their untiring efforts the adverse
impact upon the ge'.ierrl public would have
been much greater. They are rearing a very
heavy burden. a"d Government has already
taken steps to recruit some fresh doctors. If the
striking doctors continue to default on their
responsibilities, we will be left with no choice
but to make permanent alternative
arrangements so that the hospitals can be
brought back to the normal level of]
functioning.

[19 FEB. 1974]
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Apart from the problem in central institutions,
1 have been greatly perturbed at the
continuing unrest among medical students and
Junior Doctors in various pails of the country.
Partly, of course, this is a reflection of (he
generational tensions that have become a
world-wide phenomenon, and of the fact that
in a developing society like ours social change
and economic frustration combine to create
explosive situations. But it is also clear that
the whole system of medical education needs
to be restructured, and streamlined in order to
make it a more effective instrument for
meeting the growing requirements of our
people. Medical education most become an

integral part of d health manpower
development policy, so that Ihe heavy
investments made  therein  bring a

commensurate return to society, specially to
the weaker sections and those living in rural
areas. With this inten-lion. Government is
actively considering The setting up of a high-
powered Medical ation Commission which
will look into the entire problem on a national
basis and make a study in depth of the various
aspects of restructuring medical education
from the pre-medical right up to the post-
graduate standard.

SHRI NIREN GHOSH (West Bengal): We
would like this statement to be circulated so
that we can seek some clarifications.

MR. DEPUTY CHAIRMAN: Actually ihe
Government has agreed for a discussion next
week.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): If possible
we will give a Short Duration Discussion.

SHRI BHUPESH GUPTA (West Bengal):
My request is this. The discussion should not
be delayed very much. There is no point in
having a discussion after .. .

SHRI NIREN GHOSH: We can have it
tomorrow.

SHRI BHUPESH GUPTA: The President's
rule ...

SHRI OM MEHTA: President's Address;
not President's rule.

SHRI BHUPESH GUPTA: No doubt in the
discussion on the President's Address we can
bring in so many things but we must have .. .

SHRI OM MEHTA: Immediately after
President's Address we will have the dis-
ion.

SHRI BHUPESH GUPTA: In fact, to-.day
it should have been taken up.
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SHRI NIREN GHOSH: In the afternoon we can
have il if it is circulated.

SHRI BHUPESH GUPTA: Not today; we cannot
have it today. But the point is the President's
Address will take up six days.  The strike is on
now.

MR. DEPUTY CHAIRMAN: We shall
have the discussion as soon as we approve the
President's Address.

SHRI V. K. SAKHLECHA (Madhya Pradesh): In
the meantime will the Government negotiate with
the doctors? If they are prepared to give them
something they should do it. Some action should be
taken for ending the strike.

SHRI BHUPESH GUPTA: Eve I in the statement
made just now there is an element of threat -unless
you do this ve will recruit other people. This sort of
threat should not be there.

SHRI OM MEHTA: I would like to say one thing
about the discussion. We shall try to find out if we
can have it earlier.

SHRI BHUPESH GUPTA: The President's
Address can be taken up a day after and we will also
have a little more time to give amendments to the
Motion on the President's Address. Tomorrow is a
holiday. I suggest that you can delay the President's
Address by a day; nothing will be lost.

MR. DEPUTY CHAIRMAN: The Minister has
agreed to see if he can find time.

REFERENCE TO ALLEGED POLICE
ASSAULT ON M.P.

SHRI NIREN GHOSH (West Bengal): Sir. with
your permission I would like to draw the attention of
this House as well as of Parliament and the Gover-
iment to the fact that during the jute strike when sec-
tion 144 was imposed in vast areas of the industrial
belt I was touring the residential areas of the workers
because I could not hold public meetings. These
residential quarters are private places. On 2nd
February in such a residential quarter of Alliance
Jute Mill when I was talking to the workers in their
residential quarters suddenly the police swooped
down on us. T told, them who I was: they also knew
who I was. [ told them I am Niren Ghosh, Member of
Parliament; you can kill me, you can do any-* thing
to me but I am not going to budge an inch.

I stood slock still, but they pit] assaulted me with
lathis. I would like to know whether they can do it
and w hether the privileges of Members of
Parliament are not affected. I raise the question
whether it is not the duty of the Chairman of
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the House as well to secure an unconditional
apology from the Government of West Bengal. A
circle inspector of that area said to certain other
arrested persons: If 1 can beat an MP, who are you?
That is the attitude. What law provides for that?
Yesterday I was surprised Mr. Shah Nawaz Khan
pushed me in the Central Hall. Certain MPs pushed
me and tried to crush and dash me ...

MR. DEPUTY CHAIRMAN: Do not
raise this matter, Mr. Niren Ghosh.

SHRI NIREN GHOSH: I was pressed and this
was their behaviour ...

MR. DEPUTY CHAIRMAN: You have already
said what you wanted to say and for which you
have taken permission.

SHRI BHUPESH GUPTA (West Bengal): On a
point of privilege. You must consider the other thing
for which he has taken permission: An hon. Member
of the House, quite apart from other things, has
alleged that he has been assaulted by the police in
circumstances as described by Mr. Niren Ghosh. In
the other House when the matter was brought to
their notice, (he Chair also took interest in getting
the thing proceeded with. I would request you,
therefore, that on the basis of the allegation Mr.
Niren Ghosh made in this House with regard to the
police attack on him when he divulged his identity
as a Member of Parliament and certainly he was
doing his duty as a Member of Parliament, apart
from being a trade union leader, how is it that the
notice assaulted him? You should kindly take it up
and ask an explanation from the West Bengal
Government a. to what they have to say. Mr. Niren
Ghosh undoubtedly would be entitled to produce
evidence and witnesses to your satisfaction. If that
has happeied it is a serious matter. I would ask the
Members opposite not to take it as a party issue or
an individual case. It is a question of our honour and
we have to protect the honour of every single
Member in circumstances such as these. Otherwise,
it is insulting and defiling parliamentary
privilege. I am a Member of the Privileges
Committee. I would not say anything beyond that.
You should consider whether this is a matter which
should be referred to the Privileges Committee. A
leading Member of the House has made an
allegation. I demand, without giving any opinion at
this stage, that the -natter should be SIlO mom taken
up by the Chair and otherwise also. If you like, a
motion can be tabled It should go to the Privileges
Committee, as has been done in other cases. You
should take interest in it. I would appeal to Mr.
Pathak, our Chairman, through you and to you also,
Sir, that such matters should not be allowed to go by
default. It
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is too serious a matter when a Member
solemnly in the House makes an allegation.

Mr. DEPUTY CHAIRMAN: That v ill do
now.

SHRI MONORANJAN ROY (West Bengal):
[ want to say ...

MR. DEPUTY
Monoranjan Roy,
discussion now.

SHRI MONORANJAN ROY: For your
information ...

MR. DEPUTY CHAIRMAN: Information
has been given by Mr. Niren Ghosh. We have
already sent a telegram to the Government of
West Bengal. From the Home Minister here we
are getting information.

CHAIRMAN:
you cannot make

Mr.
it a

AT
4

MR. DEPUTY CHAIRMAN: You have not
taken permission from the Chair, Mr. Sitaram
Singh. The House stands adjourned till 2.15
P.M.

The House then adjourned for lunch
a} fll(fteen minutes past one of the
clock.

The House reassembled after lunch at
nineteen minutes pasl two ol the clock,
Mr. Deputy Chairman in the Chair.
Introduction "t N<» Ministers

MR. DEPUTY CHAIRMAN: The Leader of
the House will introduce the new Ministers.

THE LEADER OF THE HOUSE (SHRI
UMASHANKAR DiKSHIT): Mr. Deputy
Chairman, with pleasure I beg to introduce to
the House Shri K. D. Mala-viya, Minister of
Steel and Mines.

Sir, 1 beg to introduce Shri K. Brahma-nanda
Reddy, Minister of Communications.

SHRI S. S. MARISWAMY (Tamil Nadu):
That is all?

MR. DEPUTY CHAIRMAN: There is one
more, Shri B. P. Maurya. He is absent.

SHRI K. CHANDRASEKHARAN (Kerala):
Already oil has been struck at Bombay High.

THE RESERVE BANK OF INDIA (SE-
COND AMENDMENT) BILL, 1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to move:

"That the Bill further to amend the

Reserve Bank of India Act, 1934, be

taken into consideration."

[19 FEB. 1974]
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This Bill seeks to amend certain provisions
of the Reserve Bank of India Act, 1934. At
this stage, while commending the Bill for
consideration, I shall confine myself only to
the relatively more important amendments.

One set of amendments is intended to
extend the scope of refinance from the Re-
serve Bank primarily for agricultural
operations. It is proposed to extend the facility
of concessional refinance to apex cooperative
banks in respect of loans given by them to
cooperatives formed exclusively for activities
allied to agriculture such as poultry farming
pisciculture, etc.

There is also a proposal to permit the
Reserve Bank to finance the development of
fisheries through loans from the National
Agricultural Credit (Long Term Operations)
Fund. Certain procedural formalities for
availment of refinance from the Reserve Pank
in respect of advances for agricultural
operations or for marketing of crops or for
bona fide commercial or trade transactions
are proposed to be simplified.

A second set of amendment relates to
collection and dissemination of credit infor-
mation. Reserve Bank has a Credit Infor-
mation Bureau which collects credit infor-
mation from banks and financial institutions
and also makes available such information as
they may need. There are certain inhibitions
which restrict free exchange of information
among banks and financial institutions on the
affairs of their customers. The amendments
which are being proposed in keeping with the
recommendations of the Banking Commission
would give statutory protection to banks and
financial institutions in case they choose to
exchange in-lion mutually among themselves.
We are also taking the opportunity of enlarg-
ing the definition of "credit information" so as
to cover collection of information relating to
means, antecedents, history of financial
transactions and credit-worthiness of any
borrower or class of borrowers.

The third set of amendments aim at
tightening the regulatory provisions of the
Reserve Bank in respect of deposit-taking non-
banking institutions. The definitions of
"deposit" and "financial institutions" are
proposed to be made more comprehensive and
precise. It is also proposed to arm the Reserve
Bank with powers to inspect any non-banking
institution whenever the Reserve Bank
considers such inspection necessary and
expedient. There is a proposal to make it
compulsory not only for companies but also
brokers to disclose full particulars and
information regarding the companies before
canvassing for deposits.
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[Shri K. R. Ganesh]

Sir, there are certain other miscellaneous
amendments in the Bill which are intended to
rationalise or clarify existing provisions of the
Act or are mainly of a procedural or
consequential nature. These have been
explained in detail in the notes on clauses. Sir,
I move.

The question was proposed.

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Mr. Deputy Chairman, Sir, before 1
comment on some of the specilic clauses
contained in the Reserve Bank of India Second
Amendment Bill 1 would like to touch upon
briefly some of the basic features of the
Reserve Bank of India which are relevant to
our present discussion. The main function of
the Reserve Bank according to the original
Act as well as the subsequent amendments has
been to control money and credit in the
economy with a view to maintain stability.
Over the years the Reserve Bank have
assumed a number of other functions, mainly
in the held of development finance which
seem to have belittled its role as the purveyor
and controller of money and credit in the
system. Consequently, the Reserve Bank's grip
on the money supply position has considerably
weakened. This has happened particularly
after 1965. The results are quite well-known.
Money supply has been rising at a fantastic
rate and so also the general price level. The
independence of the Reserve Bank as the
custodian of money and credit in the system
has almost disappeared. It is time that the
purpose and functions of the Reserve Bank are
more precisely defined. I would suggest that
Government appoint a Commission to review
the functioning of the Reserve Bank and in
p?rticular to make recommendations in respect
of:

J. The relationship between the Re-
serve Bank and Government, and

2. The Reserve Bank and other financial
institutions.

I find it difficult to accept that the deve-
lopment of fisheries could be financed
through loans from the National Agricultural
Credit (long-term operation fund), which
clause 13 of the Bill seeks to do. It would be
preferable in my opinion to have a separate
financial institution which will look into and
provide finance for development of fisheries.

More generally, I would suggest that for
financing specific activities like industrial
development, agriculture, etc. there should be
separate organisations which can examine,
understand and provide the type of finance
which is necessary. I understand a decision
has been taken to dissociate the Industrial
Development Bank of India from the Reserve
Bank. This is indeed a welcome
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measure. Similar steps have to be taken in
respect of the Agriculture Refinance Cor
poration which has to be considerably
strengthened to see that it becomes the pre-
mier organisation for financing long-term
capital needs of agriculture. Unless this is
done neither the development will be healthy
and high nor the institutional frame will be
such as would fit in with the requirements. At
present there is a crisscrossing of the short-
term and long-term financial dimensions
which has created a confused financial
structure. Let me now go to more specific
clauses of the Bill.

Clause 10 of the Second Amendment Bill
seeks to enlarge the scope of the eligible
assets which are held in the issue department
of the Reserve Bank as backing for the note
issue. In view of what I have said. I sincerely
hope that this amendment will not lead to
pumping into the economy additional money.
If this happens, 1 fear our inflation will reach
a bursting point which will not only disrupt
the economic structure but create danger to
political stability as things in Gujarat have
already demonstrated.

I am also constrained to point out that any
widening of the Reserve Bank powers in
regard to non-banking institutions may not be
quite desirable if this sector is to grow at all.
The definition of financial institutions is so
wide that it will include, I belive. any agency
dealing in finance like indigenous bankers,
money-lenders, brokers, etc. The Banking
Commission had recommended, and for quite
valid reasons, that inspection of such agencies
should be doue not by the Reserve Bank, but
by Scheduled commercial banks which have
close liaison with them. I think that suggestion
was made after careful deliberation. The
Reserve Bank will not only find it difficult to
exercise the type of control that is necessary
but also to understand the problems which
arise in such type of business. The commercial
banks which have extensive dealings with
such financial agencies are in better
knowledge and in an effective position to
exercise control. I hope this suggestion will be
acceptable to Government.

Clauses 13 and 14 of the present amend-
ment seem to go against the very basis of the
relationship between the bank and its clients.
It has been an accepted practice not only in
India but also in all other countries that
dealings with banks and information to them
by the client are treated on a very confidential
basis. If there is free exchange of information
between banks, there are good chances of its
becoming public and the confidential nature of
the transactions will be violated. Almost every
business functions on trust in the banks. If the
businessman feels that the information
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is likely to be divulged, he may not give
the full particulars which would have other
wise been given. The result would be that
there would be suspicion all round arid the
bank will have to do with les "illa-
tion which may sometime-s lead to misguided
decisions. 1 will urge the Government that the
healthy practice of keeping information
confidential should be continued and the
information should be divulged only in very
exceptional cases. Thank you.

DR. K. METHFW KURIAN (Kerala): Sir, 1
welcome many of the provisions of the Bill,
but I would none the less like to bring to your
notice certain inadequacies in the whole system
of the functioning of the Reserve Bank in this
respect. 1 vvpuld like to mention here that 1
am not questioning certain provisions of the
Bill as such but the inadequacy of the whole
mechanism of implementing even the provi-
sions of the Act. 1 would have liked, for
example, this Bill to be a little more s\ fie on
certain questions, but I under-that this will be
taken care of in t'e administrative field. For
instance, the amendment to enlarge the scope
of the term "agricultural operations" so as to
permit extension of concessional refinance
facilities by the Reserve Bank to ape banks in
respect of loans to co-operal exclusively
formed, for subsidiary activities and similarly
clause 23 which seeks to amplify the scope of
section 46A of the Act so as to permit the
Reserve Rank to finance development of
fisheries through loans from the National
Agricultural I dit Fund and so on are measures
which are obviously useful in the context of
widening the operations in this field. None the
less, we find loop-holes in the system. For
instance, under section 7|2)(bb) which has not
been amended, there is already a provision
under the administrative decisions of the
Reserve Bank for providing loans. financial
assistance, through cooperatives KiI about 22
tedustries or industrial group*, Originally only
handlooms were getting these facilities. Later
on 22 industries have been included. But we
find that one of the traditional industries of
Kerala—and it also affects Orissa, Mysore and
other States—namely, coir, has not been
included here. Therefore, I would have liked to
include a product like coir in the concessional
facility of the Reserve Bank. The Kerala
Government had submitted a scheme of more
than Rs. 15 crores to revitalise this traditional
industry which provides crores of rupees of
foreign exchange to the national exchequer.
None the less, despite repeated requests to the
Government of India and to the Reserve Bank,
finances are not available for the State
Government to revitalise this industry which
employes more than ten lakhs of people in
Kerala. Therefore, I would request the
honourable
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Minister to consider some of these suggestions
even if it is not possible to include them
explicitly in the statute book. Under Section
7(2)1 bb) where provision is made for certain
groups  of  industries eligible  for
concessional financial assistance, the Gov-
ernment or the Reserve Bank would please
ider  additional  industries, particularly
traditional industries like coir which would
require such assistance. 1 would like to
bring to the attention of the honourable
Minister on this  occasion a few  general
points regarding the Reserve” Bank's func-
tioning in connection with  financial assis-
tance. The Reserve Bank Governor, accord-o a
statement reported in the Economic Times.
Bombay, dated 10th January 1973, had
stated that as against an increase of Rs. 154
crores of total commercial bank cicciit to
agriculture between lime 1969 and June 1970,
the increase in the following only Rs. 40
crores and in the next year Rs. 58 crores.
According to the :sional figures, direct credit
to farmers increased fairly steeply from Rs.
54 crores In the first year to Rs. 267 crores
in die third year. In ether words,
during this period of review, cooperative
societies, h are expected to finance
agricultural lions, have not been able to
play vital role and the Reserve Bank rightly
ested that there is need for revitalising the
cooperative set-up. He also mentioned the
lopsided distribution  relating to infra-
structure facilities and certain legislative
constraints in respect of which the State
Governments also have to make efforts. I
would like to mention here that in the pro-
visions now being amended I do not see
evidence of a concept by Government of
restructuring the total agricultural credit system
so that cooperative societies are put on a
viable basis and they can play an
increasing role in the agricultural credit
structure of our country. 1 also understand that
several commercial banks have been
sabotaging the Reserve Bank's policy of
credit control. For instance, the Reserve
Bank's policy is to hold credit on scheduled
commercial banks on the lease and thus
help contain the price line. But what we
lind is that credit on scheduled commercial
banks continues to rise while the Reserve
Bank of India made efforts to slow down
credit expansion. I give here one interesting
evidence. During the week ended September
29, 1973 Dbanks' advances wentup by
Rs. 16.12 crores bringing the total credit
expansion in the 1973 slack season—up to that
period, that is, May to September 29— to Rs.
128.68 crores. This was as against the rise
of only Rs. 28.45 crores in the corresponding
period last year, that is 1972. The banks
borrowed in excess of the con-and refinance
facilities allowed to priority sector and for
these borrowings penal rate of interest was
charged
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from them. Many of the commercial banks are
prepared to pay the penal rate because we find
that during this period in Bombay the call rate
was as high as 10 per cent. They continued to
pay the penal rate because they could earn
more. Like this the purpose for which the
Reserve Bank was trying to control credit was
defeated and their effort was sabotaged.

SHRI BABUBHAI M. CHINAI: Where has
this money gone?

DR. K. MATHEW KURIAN: Of
course, the Minister should tell ns where this
money has gone.

There are lots of frauds in the. banking
system. I understand that the Reserve Bank
was making a study in order to eliminate these
frauds in the banks. There are ways and ways
in which frauds are committed by commercial
banks. The Hindu of Madras dated 9-7-1973
gave a report in which the modus operandi of
committing frauds was listed. There is
increasing evidence of frauds committed on
banks either by the clients or by their own
employees in collusion with the former in the
light of the findings already made by the study
of the Reserve Bank. This study is still not
complete. The Reserve Bank has advised the
commercial banks on certain procedures to be
followed and precautions to be taken relating
to clearing of cheques, drafts, etc.. balancing
of transactions as well as reconciliation of
bank accounts. I would like to know from the
hon. Minister whether these problems have
been taken into account when reform has been
introduced in the Reserve Bank of India Act
through this amendment Bill.

Recently a delinking scheme was proposed
and in fact legislation has also been introduced
in both Houses of Parliament for delinking
IDBI and Unit Trust from the Reserve Bank of
India by forming a separate holding company.
These institutions were originally started
under the care of the Reserve Bank of India on
the basis of certain broad policy issues. It is
highly important that in an under-developed
country like India the long-term finances and
short-term finances should be linked up. There
should be some meaningful relationship
between short-term and long-term finances.
Unfortunately under the scheme of delinking
IDBI and Unit Trust from the Reserve Bank
by forming a separate holding company, this
purpose will not be achieved. This would
mean only introduction of a dichotomy
between the long-term finances on the one
hand and the short-term finances on the other.
After all the total finances particularly the
surpluses for public investment are created by
deficit financing, by certain types of market
borrowings and by foreign aid. Therefore, if
the
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total foreign aid and deficit financing consti-
tute the major chunk of our surpluses in the
prevailing governmental system, it is very
artificial to make this distinction between
short-term finances and long-term finances.
Wilhin limits, the distinction should be
maintained. [ consider that this kind of
separation from the Reserve Bank functions in
terms of monetary policies and credit control
will be disastrous in the long run for under-
developed countries like India. If our banking
officials and officials in the banking
department of Finance Ministry borrow
monetary policies followed in Western
countries and try to implement them here, the
result will be disastrous. We should take into
account the peculiarities of Indian economy
and consider whether it is not proper to main-
tain the proper balance and relationship
between short-term and long-term finances. In
this country, 1 would oppose this type of
delinking of these institutions from the
Reserve Bank. After all, if the Reserve Bank
wants to maintain this relationship. they
should have proper monetary methods by
which that can be properly maintained. In fact.
Sir, according to "The Statesman" of Calcutta,
dated 27-9-73, the Reserve Bank of India is
against the formation of a holding company. [
have got here the cutting which clearly
indicates the position The title of the cutting,
the title of news item, is this. "The Reserve
Bank of India is against the formation of a
holding company™ It says like (his:

""The Reserve Bank feels that this
subsidiary is in a different category since, in
addition to providing loans to strategic and
priority sectors of industry, ii co-ordinates
and supplements the resources of the other
financial institutions. In cases involving
very large amounts of Joans to the
industrialists, the Bank also arranges
consortium project finances with the other
financial institutions and the commercial
banks. This is essentially a co-ordinating
function and would now be performed by
the proposed holding company."

Therefore, Sir, I suggest that the Government,
even at this last stage, should reconsider the
proposal to have a dichotomy between long-
term finance and short-term finance and
should reconsider the manner in which these
things are going to be incorporated in the
proposal for the new holding company.

I would also like to bring to the notice of
the honourable Minister a very disturbing
statement which appeared in "The Economic
Times" of 19-8-72. Though the news is a little
old, I think the validity of the news is still
there because the Reserve Bank of India's
banking data are, according to this statement,
in a mess. This is so because the original
scheme of collecting
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banking data based on the Unified Balance
Book. System was later on replaced by a new
system. But even the new system has not been
able to produce the right results. In fact, most
of the relevant information which the original
UBB system was able to provide is not being
collected under the new system. Therefore,
unless the Reserve Bauk of India is in a
position to collect up-to-date and reliable data,
the objectives of the Bill introduced today
cannot be achieved. 1 agree that credit
information should be available to the various
financial institutions and the banks. The
banking institutions and the Reserve Bank
should have adequate information regarding
credit and credit worthiness and so on. But the
RBI's. system of banking data collection is in a
mess.

Then, Sir, 1 would like to ask the honour-
able Minister how he proposes to administer
and implement the Bill. If this Bill is accepted
by the Parliament, then it has to be
implemented at the appropriate administrative
level. If the Reserve Bank's credit and
monetary policy is to be administered
properly, it 1s necessary that the Reserve Bank
employees are given their right due. But what
is happening today in Bombay? A large
number of people coming from the various
States and speaking different languages, these
linguistic minorities working in the RBI in
Bombay, are today living under a threat given
by the Sliiv Sena hoodlums. The Shiv Sena
people are given additional Class III and Class
IV posts and they are being screened in the
Shiv Sena office. 1 have visited the Reserve
Bank of India Office and I met the Governor
and 1 appealed to him to prevent the atrocities
committed on the linguistic minorities by the
Shiv Sena goondas. I am sure even the
Marathi-speaking people would stand unitedly
on the side of the democratic opinion in this
country and would be against this kind of
violence that is prevailing there. Sir, I have
made an allegation and I have tried to verify
this also. More than 80% of the posts, a large
number of posts, are being filled in on the
basis of the concrete advice given by the Shiv
Sena offices and then these cases are finalised.
If this is the way a public financial institution
has to function, then there is no hope. I am
told that this is being done not only with the
blessings, but also under the direction, of the
greatest Shiv Sena leader, Shiv V. P. Naik, the
Chief Minister of Maharashtra and possibly
with the blessings from Delhi also. I do not
know.

SHRI G. R. PATIL (Maharashtra): Sir, |
object to his statement. Shri V. P. Naik is in no
way concerned with this. I must make it clear
to him here. So far as the Chief Minister of
Maharashtra is concerned, he is not at all
connected with this. Therefore, Dr. Kurian
must confine his remarks to the
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Shiv Sena only and should not bring in the
name of the Chief Minister.

DR. K. MATHEW KURIAN: I can give
you a number of Press cuttings which will
show that the Congress members have openly
defended the Shiv Sena. 1 can provide a
number of Press cuttings.

SHRI G. R. PATIL: That is a different
thing. But to say th.it Shri Naik i; connected
with this is wrong.

DR. K. MATHEW KURIAN: You have not
only openly defended them, but you have also
gone to the extent of giving them shelter.

DR. R. K. CHAKRABARTI (West Ben-
gal): You see, it is the Government's policy
decision that 80% of the posts should be given
to the local people.

DR. K. MATHEW KURIAN: But the
Government's policy decision should not be
on the basis of the recommendation by the
Shiv Sena.

If the Government has issued an order that
this should be screened in the Shiv Sena
office, let us know that. 1 am sure that many
Congressmen and many democratic people in
Maharashtra will stand with the democratic
opinion in this country. Unless these questions
are looked into and unless the Reserve Bank
Central Office in Bombay can function in a
normal atmosphere. 1 do not see how the
laudable objectives listed in this Bill can. in
fact, be implemented. When this Bill is being
considered, I hope that this overall problem
will be taken into account in addition to some
of the good measures suggested in the Bill.

SHRI G. R. PATIL: I am here to support
this amendment. In fact, a long-standing
complaint of the fishermen has been removed
by this amendment. As a person connected
with the co-operative movement for a long
lime, I know that a long-standing demand of
the fishermen community was that they should
be given long-term finances. In fact, hitherto
they were supplied with short-term loans for a
period of 11 months and it was not at all
possible for the fishermen to repay the loan
within such a short time. It was insistently de-
manded by the fishermen community and
particularly the co-operatives of the fishermen
that mid-term loan should be made available
to this community. Due to this hurdle which
came in the way of the Reserve Bank, these
loans could not be made available. I am also
very happy to see that the Reserve Bank is
coming forward to the help of the co-operative
banks also which hitherto were financed by
the Agricultural Finance Corporation.

My second point is this. T will appeal to the
Minister of State for Finance to look into this.
A short-term  finance is being



115 Reserve Sank »J1r4U

provided to the cane growers in Maharashtra.
What happens is this. The Atasi crop which is
grown there stands on the land for a period of
J6 months and the provision of the pronote is
that the loan is only for a period of 11 months.
Therefore, the farmers cannot take advantage
of the loan because of this condition because as
soon as the period of J1 months is over, they
become defaulters and they have to repay that
amount. But the crop is not taken to the
Cooperative Sugar Factory for crushing
because the crop takes of period of at least 16
months and they are unable to pay-Therefore, 1
would like to urge upon the hon. Minister to
see that the provision which comes in the way
of the cane growers, particularly the Assamese
cane grower.* in Maharashtra, should be
removed so that they can get adequate
finances. At least the difficulties which the
cane growers in Maharashtra are facing
because of this particular stipulation in the

Reserve Bank of India Act should be removed, |

Otherwise, I am all for the amendments.
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SHRI K. R. GANESH: Mr. Deputy (
hairman, Sir, 1 am thankful to the hon.
Members who have taken part in this brief
debate. As I had indicated, Sir, in my opening
remarks, this is a very short Bill and is
confined to enlarging the definition of
agricultural operations, credit control by the
Reserve Bank of the non-banking institutions,
and also collecting at one place the regulatory
as well as the penal provisions which are
available with the Reserve Bank. Sir, there are
two or three specific points which the hon.
Members have raised to which I shall reply
now.

Sir, Shri Babubhai M. Chinai has said that a
separate Corporation should be set up for the
development of fisheries. He is aware that the
Agricultural Refinance Corporation is the
apex body for financing development projects
relating to agriculture and also fisheries. And
the A.R.C. can draw funds from the long-term
agricultural operations fund. Sir, he has raised
a doubt about divulging of credit information.
Sir. the provision to the Section itself indicates
that these are to be exchanged mutually
between banks and that these are not to be
divulged outside except under the conventions
and procedures that have been iaid down in
the banking system itself. Sir. I think, that is a
very important provision that has  been
included in the Bill.

Sir, Dr. Kurian has referred to the greater
flow of concessional finance to more cottage
and small-scale industries. Under Section
17(ii)(b) of the R.B.I. Act, this is continuously
under review by the Reserve Bank of India. A
list of such industries eligible for concession
is continuously being drawn. And his
suggkestion will be examined by the Reserve
Bank.

Sir, apart from this there is no other point
that I have to answer here. The hon. Member,
however, has raised a point about the
functioning of Shiv Sena in the Reserve Bank
of India Office in Bombay. I do not know
whether he is correct in saying that. I am sure
the hon. Member will realise that as far as the
Reserve Bank of India is concerned, it is just
not possible. I do not have any facts. But, this
is not possible. He knows that there is a very
elaborate procedure set up by the Reserve
Bank of India and most of the other insti-
tutions in which appointments are made.
Sometimes one feels that these procedures are
very cumbersome. For instance, in the matter
of recruitment of Scheduled Castes various
difficulties come but procedures, very
elaborate procedures, are there and they have
to be followed.

Sir, he has raised the general question of
Shiv Sena. I think I am not required to answer
it. He knows that the Shiv Sena activities in
Bombay have been condemned by the
highest quarter. Every demoractic
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person would like thai the cosmopolitan
character of Bombay, which has been built oy
all those who live in Bombay, has got to be
maintained.

DR. K. MATHEW KURIAN: Home
Minister also should echo this.

SHRI K. R. GANESH: With these remarks
I commend this Bill for the acceptance of the
House.

MR. DEPUTY CHAIRMAN: Now I will
put the motion. The question is:

"That the Bill further to amend the
Reserve Bank of India Act, 1934. be taken
into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
nﬁ)wBl'aﬁw up clause by clause consideration of
the Bill.

Clauses 2 to 23 were added to the Bill.
Clause 24 (Amendment of Section 5C).
SHRI K. R. GANESH: Sir, I move-

"That at page 10. lines 3S-39, for the
words 'Every regulation made under (his
Act shall be laid, as soon as may be after it
is made' the words 'Every regulation shall,
as soon as may be after it is made by the
Central Board, be forwarded to the Central
Government and that Government shall

cause of copy of the same to be laid' be
substituted."

The question was put and the motion was
adopted.

. MR." DEPUTY CHAIRMAN : The ques-
tion is:

"That Clause 24, as amended, stand part
of the Bill."

The motion was adpoted.
B_I(Ijlaluse 24, as amended, was added :o0 the
ill.

Clauses 25 and 26 were added to the Bill.

Clause 1 (Short title)
SHRI K. R. GANESH: Sir, I move.

"That at page 1, lines 3-4, for the words,
brackets and figures 'Reserve Bank of India
(Second Amendment) Act, 1973' the words,
brackets and figure 'Reserve Bank of India
(Amendment) Act, 1974' be substituted.”

The question was put and the motion Was
adopted.

~ MR. DEPUTY CHAIRMAN: The question
is:
"That clause 1. as amended, stand par; of
the Bill."
The motion was adpoted.

I(Ijlaluse 1. as amended, was added to the
Bill.
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Enacting Formula
SHRI K. R. GANESH: Sir, I move:
"That at page I, line 1, for the word

'"Twenty-fourth' the word Twenty-fifth' be
substituted."

The question was put and the motion was
adopted.

~ MR. DEPUTY CHAIRMAN: The question
is:
"That the Enacting Formula, as amended,
stand part of the Bill."

7 he motion was adpotcd.

Enacting Formula, as amended, was added
to the Bill.

The Title was added to the Bill.
SHRI K. R. GANESH: Sir, 1 move:
"That the Bill, as amended, be passed."

The question was put and the motion was
adopted.

3P.M.

THE FOREIGN CONTRIBUTION
SPECULATION) BUIIWS

(Motion for reference to Joint Committee)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NfWAS MVRDHAV. Sir, I beg
to move: —

"That the Bill to regulate the acceptance
and utilisation of foreign contribution or
hospitality by certain  persons or
associations, and for matters connected
therewith or incidental thereto be referred to
a Joint Committee of the Houses consisting
of 60 members; 20 members from this
House, namely,

. Shri D. D. Pun
. Shri Chakrapani Shukla
Shri Gi. R. Patil
Shri Kali Mukheriee
Shri Harsh Deo Malaviva
Shri Ganesh T.ai Mali
Shrimati Pratibha Singh
Shri Qasim Ali Abid
Shri Manubhai Shah
. Shri Emonsing M. Sangma
Shri Shvamlal Gunta
Shri Omprakash Tvagi
. Shri Kalvan Rov
Shri S. S. Mariswamv
Shri Sitaram Singh
. Shri D. Y. Pawar
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17. Shri Abu Abraham

IS. Shri K. P. Subramania Menon
19. Shri Bhupinder Singh

20. Shri Ram Niwas Mirdha.

and 40 members from the Lok Sabha;

that in order to constitute a meeting of the
Joint Committee the quorum shall be one-
third of the total number of members of the
Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such variations
and modifications as the Chairman may-
make;

that the Committee shall make a report to
this House by the last day of the first week
of the next Session; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the said
Joint Committee and communicate to this
House the names of members to be
appointed by the Lok Sabha to the Joint
Committee."

Sir hon. Members would recall that fol-
lowing concern and apprehension expressed in
Parliament and outside on the use of foreign
money for subversion and for influencing
internal developments and political and
economic policies, Government undertook to
make an inquiry into the matter through the
Intelligence Bureau. The then Home Minister,
in his statement made bet ore both the Houses
on May 14, 1969, acquainted the Parliament
with the broad conclusions arrived at as a
result of that inquiry. While doing so, he had
also indicated clearly the limitations under
which an Intelligence organisation has to
function and, therefore, the reasons why it
would not be fair to make the report of the
Intelligence Bureau public. After referring to
the issues that emerged from an examination
of the reports which Government had, the
Home Minister stated that the most important
issue before the House was what should be
done to ensure that our parliamentary
institutions, political organisations, academic
and other voluntary organisations working in
important areas of national life are able to
function in a manner consistent with the
values of a sovereign democratic republic.

Sir, the Bill that is under the consideration
of this House today is the result of
Government's careful and detailed examina-
tion of the measures considered necessary and
desirable for achieving the objective which I
have briefly referred to earlier. Before
proceeding further, 1 would like to indicate
broadly the scheme of the proposed
legislation. The Bill seeks to distinguish
between foreign contribution and foreign
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hospitality, both of which have been clearly defined
along with foreign source. As far as foreign
contributions are concerned, three kinds of control
are contemplated, namely:
(1) outright prohibition,
(2) acceptance subject to prior permission of
Government, and

(3j acceptance subject to intimation
being given to Government.
Candidates for elections, correspondents,
columnists, editors, printers or publishers of

registered newspapers. Government servants or
employees of any Corporation. Members of I
egislatures and political parties or office-bearers,
they are all covered by the first tvpe of control.
Organisations 0i' a political nature, not being
political parties, will not be able to accept foreign
contribution, except with the orior permission of the
Central Government. Other associations will be
required to give intimation regarding foreign
contributions received by them.

In respect of foreign hospitality it is proposed
that Members of legislatures, office-bearers of
political ~ parties. =~ Government servants  or
Corporation employees shall not accept such
foreign hospitality except with the prior
permission of the Central Government. The
legislation also seeks to confer upon the Central
Government enabling powers to require any other
person or class of persons to furnish intimation
regarding receipt of foreign hospitality. Penal
provisions for the contravention of the requirements
of legislation are also proposed.

Sir, in framing the proposals Government have
kept in view the need to reconcile control on the
inflow of foreign finances with the desirability of
achieving administrative feasibility of the controls
comem-plated.

It is for this reason that only the persons or
classes of persons constituting the sensitive sections
of our national life have been brought within the
purview of the Bill. Any extension of the legislation
to other eh; of persons would, it was feared, result
in avoidable administrative cumbrousness and
imposition of irhsome bureaucratic controls.

I would also like to inform the House that as far
back as in 1971 a note prepared by Government
setting out the principles on the basis of which it
was proposed to draft the legislation. This note was
circulated to 29 Members of Parliament many of
whom were leaders of different political parlies,
both in the Rniva Sabha and ' ok s*,bha.
Unfortunately, however, we received response only
from 4 Members. This is one of the important
reasons why Government decided (0 make
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the motion to refer the proposed Bill to a Joint
Select Committee with a view to eliciting the
opinion of all the political parties and other
interested persons.

Soon after the Bill was introduced in the Rajya
Sabha, its provisions were commented upon bv
various responsible newspapers. The main criticism
was that the findings of the inquiry, on the basis of
which the proposals have been drafted, have not
been made public despite repeated demands. Sir. 1
have already made a reference to the reasons
explained in this House on May 14, 1969. regarding
the desirability of preserving the secrecy of the
inquiry Report.

Sir, the Government regard this as an important
measure and I believe the deliberations in the Joint
Committee of both the Houses would enable the
formulation of a well-conceived Bill, on the basis of
informed representative public opinion desirous of
securing the objectives as stated.

Sir. I commend the motion for acceptance.
The question was proposed.

SHRI BHUPHSH GUPTA (West Ben-gall : Sir.
at this stage I would not like to make very detailed
observations but with regard to the principles and
approach of the Bill 1 think something has got to be
said and I hope the Joint Committee will give due
thought and consideration to what may be said in
this House. Sir. it is a fact that certain elements are
trying to interfere in the internal affairs of our
country and our political life. Onlv ihe other day in
her speech Prime Minister Indira Gandhi herself
said that not only some internal forces but some
external forces were also interested in ousting her
from power. Now this is a serious statement for any
Prime Minister to make and I think what she has
said is basically correct in the sense that there are
forces inside the country as well as forces outside
which arc today making conjoint efforts in order to
bring about a rightist shift in the political life of the
country. especiallv of the Government. Unless this
is kept in view we will not understand as to vvhv
some kind of restrictions are needed. But whether
this type of restrictions will serve the purpose or
not. it is for the Joint Committee to consider. My
fear is that it will not meet the requirements of the
situation.

It is well known from what had appeared earlier
in the New York Times in the famous five articles
as well as in the editorial that the United States were
openly intervening in the internal affairs of a num-
ber of other countries. For example the Prime
Minister of Singapore made the statement that he
had been offered 3.3 million dollars bv the
United States of
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(Shri Rhupesh Gupta) America to do something in
favour of American imperialism. It was aiso
revealed in the New York Times articles as to how
President Nasser's regime was sought to be
subverted by Americans through political bribery
and political donations to certain elements within his
party. As you know very well in Latin American
countries Americans are using funds and even some
of their institutions are carrying on all types of
activities in order to weaken and if possible destroy
the democratic forces. What has happened in Chile
recently is a case in point where Americans
interfered in the internal affairs and built up foices
of subversion with a view to getting rid of Dr.
Allende's Government and establish a Fascist
dictatorship there, that has been condemned even by
some sections of American public opinion.

Now, Sir, CIA, for example, is well known. It is
slated in many documents coming from the United
States of America as to how the CIA operates in
some of these countries in order to push those
political elements in the country which they think
would be serving the American game and they do so
with a view to weakening the position of the
progressive anti-imperialist forces. Now, this is
going on. Our country is not free from these opera-
tions at all. As is well known and now it is admitted
also bv the Prime Minister herself that she thinks
that gonte external foices are working to oust her.
Here is the Home Minister sitting. They should tell
us which are these forces and which are these
countries. Mav be. the Prime Minister may not like
to name them, but everybody knows the countries
which are interested or the powers which arc
interested in bringing about a riehtist takeover in the
country. It is well known.

In this House on!v in the last Session 1 exno'ed how.
for example, the American Consulate in Calcutta
was taking a great interest in the Orissa elections
and how one or two of their representatives had
visited Bhubneshwar and Cuttack. They had been
closeted with the leaders of the Swatanti i party,
some retired Judges and others also taking part in
it. Well, these thinps have not been disputed.
Evervbodv knows that it happened in the middle of
last year. The Government knows and I know it for
m t also that what I said is correct, but no'hing has
been done. When, Sir, the Swatantra Government,
for example was in p nver in Orissa. they issued a
circular, a se-ret circular to the police saying that
Americans should not be under their i>r>d vi1gi1ance
activities were with-,1,., .,1 ,.. fir as the T nited
States were Conor rm *  This was found out when
the Con-

:ss people went and took over the Government.
It is well known in Orissa that such
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an instruction was given by Mr. R. N. Singh Deo,
Chief Minister, belonging to the Swatantra party at
that time. Now, these are well-known facts in the
country. Here you know very weli how in Delhi and
other places things are being manipulated and
handled. Shri Shankar Dayal Sharma. President of
the ruling party, repeatedly stated in the past —now-
adays he does not say so much -that the CIA was
interfering in the politics of our country. Now, these
things are verv common. In such a situation we arc
passing a BiH of this kind. Now, as far as American
interference and the imperialist interference are
concerned, they have got to be embed. Funds are
being used. It is very well known how the Americans
organise a whole number of people, reactionary
people, to visit their country and get all kinds of
things from them. I am not concerned with individual
cases. It is a pait of the plan. Now, as far as the
elections and other things are concerned, we are told
that nobody comes and gives money directly. No-
body will come. Does the Congress party even
collect monev from our own nationals by giving
receipts and so on? Let lliem say so. The Congress is
fighting elections. They have collected monev not by
issuing public receipts to everybody. They have their
own way of collecting money. 1 am not going into it.
Now. surely nobody will go to the Americans to
collect money that way. These things are done
secretly and who are these people? First of all, in this
connection 1 should like to know whether there are
some journalists in the country who are financed by
the Americans. Sir. 1 do not know all of them, but
there is one journal called 'mF'veryman". Some of the
known pro-Americans are associated with that
journal. Many names appear, but I do not blame all
of them. As far as the editor is concerned and some
others are concerned, they have been exposed in this
House as having very strong pro-American bias.
They are very much against the progressive elements
and on the side of reaction. Suddenly a journal
appears here and it is distributed practically free in
these days of very costly newsprint, costly printing
and costly everything. It is done practically free.

Everybody knew how the Current, for example,
was run. Now. it has been boualit by our Congress
friend. But Mr. Karaka was running it. and. as vou
know .very many things Nehru had to say aboul thai

journal. Such things are happening in our country. A

whole number of publications are being brought out -
in order to under-shaking our institution and
democratic way of life. As we have been trying to m
mine the integrity of India, with a view to
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make out. it is happening. In this connection, one
cannot but mention some facts. Some of the officers
are responsible for it. Here, we have revealed in this
House how the daughters and wives of the high
officials including the Home Secretary of the time
used to get benefit through some employment in
some American establishment and others. We had
exposed it in this House and had given the names
and numbers of everything. Such things are
happening. It is as if we are surrounded by them. I
think Government should make up its mind where
it should attack. If you want to protect our
independence and integrity, you must discriminate
between IricmK and foes. Those who are our
friends will not be interested in undermining our
integrity or threatening our security or disrupting
our political life or helping the devisive forces,
whether agitation or certain other things, in the
country. They will not do such things. Those who
are interested in the integrity and well being of the
country will not plant men in the public sector units
to sabotage them; those who are interested in
helping our nation will not finance organisations
and other institutions who are against all
progressive measures and whose reactionary, anti-
people, anti-democratic policies are very well
known. Now. ihe Government should make up its
mind as to how ihey want to proceed. Such things
are well known. I am not saying that evervthing
should be spelled out. I should like to know what
are the implications of the Prime Minister's state-
ment in terms of the measures prooosed to be taken
by the Home Ministry when the Prime Minister says
that there are external forces trying to oust her from
power.

We would not like any Prime Minister of the
country, whether Shrimali Indira Gandhi or
somebody else, to be ousted by an external force,
even if we think that one should be ousted. In this
particular case, the Prime Minister is sought to be
ousted by the right-wing forces. Well Sir. todav we
have a very wonderful spectacle. We had, for
example, witnessed two days ago an interesting
spectacle in Pondicherry when the giant and a
would-be giant killer appeared together on the same
platform to ask the voters to vote for their
candidates, that is. the Syndicates candidate and the
Congress candidates, do not know how you feel
about it. Mr. Kamaraj has not left the Syndicate
Congress*. He is still a member of the Syndicate
Congress. But then, he has shared ihe platform with
her. Well, it is politics, 1 am not talking about it.
But everyhodv k< that it is the Syndicate Congress,
the Swa-tantra Par’ y »=-"' the Tan S,"ngh who com-
bined from 19V7 to 1971. with almost a vow, to pet
rid of her. Mr. Kp-araj h.-s
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changed his view and now he is asking. I hear, the
people to strengthen her hands. Well, I do not know
whether her hands will be strengthened or weakened
from the point of view of the people. My fear is that
her hands will be >veaKened from the point of view
of the people. Mr. Kamaraja has shaken hands with
her. There is a saying in our literature—
‘Dhrutharashtra alingan; you know it very well. I
think Mr. kamraj has started" Dhrutharashtra
alingan'. Well I could have understood it if he had
crossed, over as some Syndicate people have done.
But how would the people feel when she is there
with Mr. aj and at the same time, very rightly so—I
support the Congressman—when there is a swing
against right reaction in U.P. to defeat the Cong.
(O). the BKD. the Swatantra Party and others?

This is not dichotomy in politics. 1 his is
opportunism. Shiva Sena has been financed by the
CIA. Everybody knows it. The Shiva Sena has been
encouraged and pol-stered in the American press
and we find our friend. Mr. Rajni Patel. entering
into the ualiest alliance with the Shiva Sena in order
to defeat our candidate. \iho. fortunately for us and
unfortunately for him. now sits in the L.ok Sabha. I
haw: in mind Mrs. Roza Deshpande who took oath
only yesterday. How are you going to control?
Make up your mind. See the modus operandi of
foreign money in trying to curb our political life
and so on. It is no use trying to do this thing in this
way. What do you think will come out of it? I do
not know. 1 fear. Sir. that genuine people will be
subjected to harassment by the bureaucracy and
other departments.

Sir, today 1 make it very clear and 1 make no
appologies about it. You may sny llial T also go
abroad. Yes. I do go abroad. Many others go
abroad. After all, we are in the World Peace
Movement. We are in the Afro-Asian Solidarity
Movement We are in the Organised Democratic
Trade Union Movement. We are in many other
movements which are serving the cause of peace,
which are serving the cause of human kind in
various ways, which are helping the struegle for
national liberation and independence and all of
which are committed to our friendship and to
strengthen our independence and security. Why
should we not have co-operation with them'." Whv
should we not go to these countries? And whv
should they not come to our country? International
solidarity has to be built. My fear is that
bureaucracy will begin to interfere through this Bill
in the building of international si lldaritv at the mass
level, at the non-official level. That would be a sad
day for our country when
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(Shri Bhupesh Gupta] such a ihing begins
to take place. Sir, I would not like to take a
certificate from the Government of India or
from some bureaucrat to go to attend a World
Peace Conference as a guest of the World
Peace Council. That is the position. Perhaps
they are trying to do that. Therefore, this is not
the way. You must know where you have to
strike. If you declare the peace movement, or
other movements as your enemy [ can
understand. But they are your friends and you
are also a party to it. You are in the
movement. Many of you. leaders and others,
are in the movement. They come and present
medals to Jawaharlal Nehru posthumously and
also similar awards to others. Many leading
Members are directly associated with it. It is
good that they are so associated. Why should
they be subjected to this kind of harassment?
Is it because some Americans are giving
money in order to subvert our politics and our
Government, our Intelligence Department are
not in a position to right them. Your Intelli-
gence Department seems to be behaving in the
air. Have you assigned to thein the task of
detecting as to how funds are going to the
Or.ssa election? Everybody knows how-Mr.
Bi|u Patnaik, who does not pay income tax and
income tax arrears to the extent of rupees one
crore because he says he has no money, is
using helicopters and Dakota planes in
competition with The Prime Minister of the
country. The Prime Minister, for security
reasons and others, is provided with planes bv
the Slate. 1 his is what is happening. Where
does the money come from™ Have vou made
any investigation how this election in Orissa is
being financed today? Therefore, it is no use
tryinc to indulge in very great generalities.
Therefore, 1 wonld suggest to the Select
Committee that they must make up their mind
as to whom they want to curb. There may be
certam social organisations who may not be in
politics. For them a social code has to be
maintained in order to strengthen our position
in the world to get help from (he world. We
have got UNO and other non-official
organisations. These things should not be
disturbed at all.

I am told that 1 cannot be a guest Here the
hon'ble Minister said that the Government
shall have regulatory powers to ask any one
for an explanation. The thing should be
defined if you siwpect that money is coming
from some unfriendly power or from any
foreian power. 1 do not like sny politician to
take any money from any foreign power; I
entirely acree. It is not a nuestion of merely
that thin?. It is a question of regulatory power,
movement of the people from this side to
other pr<'ts of the world.
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You have got the P. Form. You would put
people into other difficulties. Therefore, all
these clauses should be very carefully gone
into. Everybody knows how some of the
newspaper editors who get Rs. 4,000 and Rs.
5,000 per month and even more, are cultivated
by the Americans, how the funds available
under P.L. 4S0, about which an agreement has
been signed recently, have been utilised in
order to finance them. And it is not accidental
that Rs. 25 crores have been spent under the
USIS in this country for their propaganda; and
what type of propaganda? Those who are
probing into this matter will tell you that these
funds have been utilised lor biibing people
working in newspapers, in the literary field, in
academic institutions and in other spheres of
life in order to pollute and corrupt our polity
and spread the vicious American influence.
Sir. in the crucial years of 1969 and 1971 we
saw how t tie monopoly press behaved, how
some papers known for their support and
sympathy for American capitalists behaved at
that time in launching an attack against all the
progressive forces who were fighting right re-
action tooth and nail. And at that time. we saw
how they were backing up those elements who
were thinking of subverting our democratic
institutions. Well, these are some of the
matters which should be gone into. Sir. as far
as this clause is concerned, it is very bad.
Therefore, it should be scrutinised and
properly defined. Whereas everything which is
unpatriotic, which is undemocratic, which
tarnishes our national honour and dignity and
self-respect should be curbed, there should not
be any restriction on contacts with outside
world both at the official and at the non-
official level. I am not talking for the official
level. They can look after themselves. But
about the non-official level, I must mention.
Sir. our experience has been that the P. Form
sometimes has been used as an instrument of
harassment against people trying to go to
attend some international conferences the
objects of which are well known and are in
full conformity with our national objectives.
These people have been harassed by the
authorities responsible for issuing the P. Form.
I know, for example, how when Mr. Morarji
Desai was Finance Minister of the country, he
was objecting to people going to the Peace
Congress, how he was objecting to people
going to the Youth Conference or other
conferences of that type, which always
supported us and stood by us at verv critical
moments in our national life. Mr. Morarji
Desai was grudging even to give them the P.
Form in order that thev could eo there, and
difficulties arose. Now. what is the guarantee
that another Finance Minister of that kind will
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him? What is the guarantee that the officials,
some of whom are pro-West will not try to do
such things? Therefore, one has to be
extremely careful.

Sir, we have not got the report. Therefore,
we do not know what the report has said. But
the Bill indicates something which calls for
very close scrutiny. As far as political parties
are concerned, I make it absolutely clear that
they must function on the patriotic plane; that
is to say. they must not be in any manner
involved with any foreign sources of this type,
in the sense that they are backed by foreign
funds and other things. 1 entirely agree that no
political party in this country should run the
election or function with foreign money and
all that. I agree. But then when it comes to
individuals and others in the country, what
happens? Take our partv. for instance. We run
the Communist Party here but we are also part
of the International Communist Movement
and we are proud of it. Surely this is the
biggest political movement in the world to-
day—the International Communist Movement
at the head of which stands the Communist
Party of the Soviet Union. Now should the law
be such that I cannot go to a conference called
by the International Communist Movement or
to an International Communist conference?
Am I go to the authorities to get permission
for going to the conference?

SHRI K. CHANDRASEKHARAN
(Kerala): You have got to.

SHRI BHUPESH GUPTA: Why?

SHRI K. CHANDRASEKHARAN : You
have got to.

SHRI BHUPESH GUPTA : No. That is
what I am saying. Now, you will not go. 1
would very much like you to join its and go.

SHRI K. CHANDRASEKHARAN : Not
now.

SHRI BHUPESH GUPTA : I do not know
when you will go. What I say is the labour
movement is there. Second International is
there. So I am not saying about a particular
movement as such Suppose I want to go to the
Second International called by the labour
movement, nothing should come in my way.
For that matter, if you want to go to other
international organisations which are bona
fide organisations, which are well known,
whose objectives are well known, surely
nothing should come in your way. If the
organisation is one which believes in sub-
version of political independence and demo-
cracy, making the country a slave of im-
perialists and if itis an organisation of
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that sort of agents, then I can understand. That
is why. I request you not to misunderstand me.
I stand for the right thing. If you say it is a
catholic organisation, then, by all means you
should be able to go. There may be an
academic organisation; there may be a cultural
organisation; there may be other
organisations—international organisations for
cultural exchanges, they should not be
hindered. That is my point of view. I am not
speaking for any political party or any political
force as such. T am speaking for all bona fide
international organisations. But 1 am against
those organisations which are absolutely
meant for internal political subversion, which
are there in order to strengthen the hands of
reaction or which are seeking to interfere in
the internal politics or internal cultural life of
other countries. It is necessary for us to have
cultural intercourse with oilier countries to
get things from them, to give them what we
have. That is how world civilization has
developed. You cannot stop that. But what 1
am afraid of is harassment, pinpricks and other
things which will take place and by which
many will suffer: not merely the communists
or others whom some of you may not like,
many of you will suffer. Congressmen, non-
Congressmen and others will suffer. I do not
want to have such things at all happening in
the country. We want absolute freedom in this
matter. Naturally we want our freedom to be
exercised in such manner which strengthens
our independence, which raises our dignity,
not only within our country but also abroad. 1
entirely agree with that approach. But where is
it? I am afraid, this Bill is going to create
bureaucratic red tape and bureaucratic
interference with the rights of some of the
citizens of (he country who are not interested
in weakening the country or weakening
democracy or weakening independence, but in
strengthening and improving our culture, in
broadening our culture; such citizens may be
impeded by this unscientific measure.
Therefore, 1 say that every clause, every
definition, needs to be carefully examined. My
friend. Mr. Chandrasekharan, wants to prevent
me. He can do so. . .

SHRI K. CHANDRASEKHARAN : Not
you.

SHRI BHUPESH GUPTA: He is an
intelligent man. 1 do not know whether he is
there on the Joint Committee. If not, I would
ask them to put him on the Joint Committee
so that he can go into that and find out
whether there is danger of any undue
bureaucratic interference.

Finally, before 1 sit down, that amount of
Rs. 800 crores is still left in the hands
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(Shri Bhupesh Gupta] of the Americans
here under the so-called boosted PL-480
agreement. Do you think that the Americans
are going to keep quiet? All the amount of Rs.
800 crores will be used for defeating the very
purpose of this Bill. You have given them
crores of rupees. You should not give them
any fund at all. The whole debt should have
been written oil. We would have been fully
justified in writing off this debt and we are in
a position to do so today. But we have allowed
our Rs. 800 crores in their hands to be
utilised in the manner in which they have
used other funds. Sir, I am surprised the
Government does not even take due note of
what the Americans themselves are writing.
The American President is now guilty of
indulging in spying on the other side. The
Watergate scandal has come to Ijght now.
Many other things have come to light. You
can understand what they are eking in our
country. Nixon is shaking. People are
demanding his impeachment for what he has
done.

American Senators and Congressmen and
others are demanding it today. When the
American President . . .

DR. R. K. CHAKRABARTI (West
Bengal): Similarly there is the Solzhenitsyn
scandal also elsewhere.

SHRI BHUPESH GUPTA: I do not know
what you are saying.

DR. R. K. CHAKRABARTI: You were
citing some examples. 1 am giving you one
more example.

SHRI BHUPESH GUPTA: I do not
know that.
DR. R. K. CHAKRABARTI: You are

citing some examples from the United Stales.
I am citing another example where a poet and
author is driven out of his motherland.

SHRI BHUPESH GUPTA: But Brezhnev is
not shaking in his seat of power. But your
Nixon is shaking. I am glad you have raised it.
You are shedding tears for this author who has
gone out of the country. He was presented the
Nobel Prize for writing virulent anti-Soviet
stuff. What would you have done? Have you
got courage to write such things?

DR. R. K. CHAKRABARTI: Many people
wrote against President Nixon. They were not
driven out of America.

SHRI BHUPESH GUPTA : I know he wHS
in the United States . . .

DR. R. K. CHAKRABARTI: Think of the
journalist who wrote about Watergate. He was
not driven out of his country. That much I
know.
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SHRI BHUPESH GUPTA: I congratulate
that journalist. But I deplore your attitude in
the matter. 1 congratulate the journalist
because he wrote it. I deplore your attitude
because you brought in something to malign
the Soviet Union.

DR. R. K. CHAKRABARTI: I am citing
one more example.

SHRI BHUPESH GUPTA: You are not an
example-giver. You are a teacher.

DR. R. K. CHAKRABARTI:
teaching, I give examples.

SHRI BHUPESH GUPTA: Youarea
teacher and you should know what you are
doing. Since it has been raised, I would like to
ask you how many people in the Soviet Union
are in favour of this so-called author that you
are talking about. Yes, he is an author. He has
written something against his people and
against his country. It is not accidental.
Western people are circulating his book,
printing it. American papers and anti-Soviet
and anti-India people are publishing it.
Millions of copies are bought by the American
and other imperialists who are establishing
military bases in the Indian Ocean. You
should know who is publicising it and who is
circulating it. Our friend is a leaned man. Hut
tShe trouble is you were educated in the United

tates . . .

DR. R. K. CHAKRABARTI: You were
also educated in the United Kingdom.

SHRI BHUPESH GUPTA: Half <-f my
higher education was in detention camps in
India and part of it in England. But how many
times have 1 spoken in this House in the
course of the last 21 years of my life in favour
of the British Government or British
imperialism? And during the course of three
years how many times have you spoken for
Americans and American imperialism?

{Interruptions)

SHRI B. K. KAUL (Rajasthan): What was
your?attitude at the time of Second World
WaT?

SHRI BHUPESH GUPTA: Our attitude was
that Fascism must be defeated. And our
attitude proved to be correct. Today we can
think of this world because of the Red Army's
victory over Hitler and emergence of the
world socialist system. That was my attitude
and I am proud of that attitude. We can say
many things about that.

MR. DEPUTY CHAIRMAN: You have to
conclude now. You should conclude in one
sentence.

SHRI BHUPESH GUPTA: Sir, T will
conclude in one sentence if you put me

While
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there in the Chair. If you just descend and
put me in the Chair, I will conclude in one
sentence, asking you to speak.

MR. DEPUTY CHAIRMAN: I am
not very sure about it.

SHRI BHUPESH GUPTA: I am sure
about it. You can see the practical de-
monstration if you step down.

MR. DEPUTY CHAIRMAN: 1 am
prepared to do it provided you linish in one
sentence. All right. Please conclude quickly.

SHRI BHUPESH GUPTA: Now, Sir, every
clause should be gone into carefully. As far as
the rich people are concerned, I wanted to say
before being interrupted by Dr. Chakrabarti,
that they would not be affected by this at all.
You will see that the Birlas and The Tatas and
the other rich and big people will not be
affected by this at all. They will always have
their relatives and friends there and they will
take these people as their guests and they
have got enough of money to go there and
you Will sanction the funds. We disclosed in
this House how the Birlas went with their
barber at one time to the U.K. There was no
difficulty in getting the foreign exchange for
the Birlas or for their barbers as if the English
people are unshaven. They will have no
difficulty whatsoever and they will find the
ways and means of going there, Some of them
have business interests and they will go there
with their friends and spend their money.
Everybody knows that the Government will
sanction only about two thousand or four
thousand rupees in foreign exchange here.
But when they go there and throw some par-
ties, they spend about twelve thousand to
fifteen thousand rupees just for one party in
one night to their people there. When the
"Ananda Bazar Patrika" Editor went to the
UK once, he was given ’ barely eight hundred
or a thousand rupees in foreign exchange. But
when he landed hi London, he gave a party
which cost several thousands, one party only,
and he spent a lot of money and he has got
money, well, accounted for or unaccounted, I
do not know and nobody knows. He does it
and these people do it and there will not be
any difficulty for them. What I say is that
these laws should be so formulated and
safeguarded that genuine intercourse with the
world, contacts with the world, political,
cultural, economic, scientific and educational,
do not suffer. This is what I should like to say
and the bureaucratic interference and the red-
tape should be eliminated and everybody
should not be tarred with the same brush.
We must know who really
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are trying to intrude on our political life and
interfere with it with a view to sub-veiling
India's independence and democracy and our
struggle for peace, progress and prosperity.
This should be our aim.

STATEMENT BY MINISTER RE JUNIOR
DOCTOR'S STRIKE IN DELHI HOS-
PITALS-cnntd.

SHRI OM MEHTA: Sir, during the Zero
Hour, some honourable members of this
House requested for a discussion on the Junior
Doctors' strike and they wanted that the
discussion on the President's Address should
be postponed to the 25th. So, Sir, in deference
to their wishes, we have decided that on the
21st inst. we will have a short-duration
discussion on (he doctors* strike and we will
start the discussion on the President's Address
on the 25th inst. I hope this will satisfy the
honourable Members.

MR. DEPUTY CHAIRMAN: This will be
done if the Members are agreeable.

SHRI BHUPESH GUPTA: Thank you,
Mr. Om Mehta. At least once you
have listened to us.

SHRI OM MEHTA: I have always listened
to you.

MR. DEPUTY CHAIRMAN: Yes, this is
agreeable to the Members. Now, Mr.
Chandrasekharan.

THE iOREIGN CONTRIBUTION (RE-
GULATION BILL), 1973

MOTION FOR REFERENCE TO JOINT
COMMITTEE)—contd.

SHRI K. CHANDRASEKHARAN : Sir,
the honourable Member, Shri Bhupesh Gupta,
in a rather long speech, I should think, has
gone out of the track. He was rather too
subjective and not objective. He was thinking
of the present situation in terms of the present
EillkWhiCh is to be permanently on the statute

00Kk.

[The Vtce-Chairman  (Shri V. P. Raju in the
Chair]

Sir, the honourable Member, Shri Bhupesh
Gupta, even attempted to connect the
provisions of this Bill and the necessity for
this Bill with what I may respectfully say a
stray statement or a part of an election speech
made by the honourable Prime Minister.
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The Prime Minister is reported to have
stated that internal and external forces are
attempting to oust her. The hon. Member
added that these forces are conjointly trying to
oust her, which means a step forward than
what was said even by the Prime Minister
herself. 1 should think that this statement of
the hon. Prime Minister is just a mere political
statement made on the eve of the U.P.
elections and meant primarily for consumption
by the electorate in U.P.

Sir, we are today in a very difficult eco-
nomic situation and the Prime Minister and
the Government have failed to avert the
present economic crisis. 1 think that the hon.
Prime Minister is trying to lake refuge under a
mirage and it has been properly given
justification and support by the leader of the
Communist Party of India which today plays a
sort of second fiddle to the Prime Minister and
the ruling Congress. Sir, the hon. Mr. Bhupesh
Gupta even went to the extent of justifying the
use of the Indian Air Force planes for election
purposes in contrast with the use of planes by
Mr. Biju Patnaik.

SHRI BHUPESH GUPTA: On a point of
explanation. Sir. I never justified it. I say that
Mr. Biju Patnaik is trying to compete with the
Prime Minister and is using helicopter. In fact,
I did not justify or decry the use of the plane
by the Prime Minister. Personally, I would say
that apart from security reasons, the Prime
Minister of the country and everybody else
should conduct the elections in the usual way.

SHRI K. CHANDRASEKHARAN: 1
think that the hon. Member justified it by
inference. Now, as he is stating that he does
not justify.

SHRI BHUPESH GUPTA: I did neither
justify nor denounce such a thing. Sir, I make
it very clear.

DR. K. MATHEW KURIAN (Kerala):
Neutrality is also suspicious.

SHRI BHUPESH GUPTA: I would like the
Prime Minister of the country or for that
matter anybody else to conduct elections in
the same way except when the security
reasons demand something else.

SHRI K. CHANDRASEKHARAN: My
hon. friend also referred to the rights of
citizens in this country. I do not know what
rights the citizens of this country have to
received foreign air or assistance apart from
and independent of the Government of India.
The provision that has been made in this Bill
in the last of its clauses (Clause 33— "nothing
contained in this Acl shall apply to any
transaction between the Government of India
and the Government
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of any foreign country or territory") is a
salutary and a necessary provision and apart
from that sort of dealing between Government
and Government, I do not think that in a
backward country like ours, politically,
economically and socially backward country,
a country which is still in a developing stage,
and a country which has not reached maturity
in many ways, there is any right for the
citizen, whether in terms of the Constitution or
in terms of morality, or it is proper to give any
such right to the citizens of this country to
have dealings with foreign countries in their
Own manner.

I should Think, therefore, that the plea made
by hon. Mr. Bhupesh Gupta that in at least
some of the clauses of this Bill the restrictions
imposed should be either withdrawn or
weakened is a plea which will not serve the
purposes for which this Bill is to be enacted. I
am of the view, Sir, that the restrictions
imposed by the provisions of this Bill should
be more tightened and I would respectfully
agree with Mr. Bhupesh Gupta that there
should be certainly no red tape. Sir, there is no
use of saying about red-tape, administrative
delays and all that. Even in the best of
legislations, for example, even in the case of
the most important legislation that is being
implemented in the Slates in the country in
relation to land reforms, there is
administrative delay, there is red- -tape. If in the
matter of implementation of land reforms
which is crucial so far as the whole nation is
concerned, there is avoidable red-tape and
avoidable administrative delay, certainly, Sir,
the question of red-tape and administrative
delay cannot be posed for the purpose of
weakening or in any way lessening the
restrictions  imposed  on  individuals,
associations and political parties by the
various provisions in this Bill.

Sir, hon. Mr. Bhupesh Gupta went at a
tangent and criticized the role of American
money in this country. I have absolutely no
doubt to agree with him word for word in
regard to the role of the C.I.A. not only in this
country but in several other countries of the
world, in regard to the role of money from the
United States and the way in which the U.S.A.
have been trying to politically and
economically control the weaker nations and
weaker sections of the world. But it cannot be
forgotten, Sir, that during the last 25 years of
this country's life after independence, not only
the U.S.A. but various other countries in the
world also have had their sports-field in regard
to foreign assistance being conducted in many
parts of this country and in many Slates of the
country. And, Sir, whatever be our
relationship with Soviet Russia,
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whatever be my personal admiration apart from not
being a Communist Parly member —I am not a
member of Hie Communist International and 1 am
not a member of the ruling party of Soviet Russia—
1 have no doubt that Soviet Russia has been and
continues to be one of the most progressive of
nations in this world. I have absolutely no doubt
that this country's relationship with Soviet Russia
should be as close as possible. But I have also no
doubt that money from Soviet Russia should not
flow into the hands of citizens in this country or
political parties in this country. And may 1 pose a
question, Sir? Is it not a fact or truth that during the
last 25 years, ihe Communist Party of India, on
account of its being an associate of the Communist
Party in Russia has had large-scale assistance of
money from the Soviet Union . . .

SHRI BHUPESH GUPTA: 1 do not
expect such a serious statement made by you. First
of all you should know that there is no such thing as
Communist International.

SHRI K. CHANDRASEKHARAN: You
yourself said Communist International.

SHRI BHUPESH GUPTA: I never said it. You
did not hear because in your enthusiasm for Soviet
Russia, you say some lhing. . .

SHRI K. CHANDRASEKHARAN: 1
absolutely no enthusiasm.

have

SHRI BHUPESH GUPTA: I said International
Communist Movement. You should know that there
is a movement called International Communist
Movement: the Communist International was
dissolved in 1943.

This kind of a libellous allegation made by Shri
Ashoka Mehta and other C.ILA. agents should not
be repeated in this House J would say that those
men are having American money in their pockets.

(Interruptions).

SHRI K. CHANDRASEKHARAN: Sir
This gentleman is having the largest Soviet money
in his pocket and he is alleging that I am having the
money. [ have absolutely nothing. Sir. this
gentleman is a puppet of Soviet Russia.

AN HON. MEMBER: There you are. There you
are.

SHRI K. CHANDRASEKHARAN: He
is an insult to this country. He is a humiliation to the
independence of this country.

SHRI BHUPESH GUPTA: Hypocritical
statements are being made. On the otie hand
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it is said that Soviet Union is our friend and on the
other hand it is said that Soviet Union is destroying
our independence here. This country is supposed to
be the friend of Soviet Russia.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
Should we discuss openly about other countries in
our House?

SHRI K. CHANDRASEKHARAN: We
have got to, Sir. It has already been brought on
record.

THE VICE-CHAIRMAN iSHRI V. B.
RAJU): Should we ourselves degrade ourselves and
say that we are the puppets of other countries?
Should that be the level of debate here?

SHRI BHUPESH GUPTA. Let him quote one
Soviet paper which is against our country.
(Interruptions.) I quoted on the basis of what the
American themselves have said which has appeared
in five editorial articles in the New York Times.
Can you mention any Soviet papers writing such a
thing?

SHRI K. CHANDRASEKHARAN: That is
exactly why I said in the beginning that we have got
to be objective so far as the provisions of this Bill
are concerned. We are not concerned with what is
happening in Soviet Russia today. We are not con-
cerned with what the relationship of a particular
country with this country is. What we are concerned
here is whether on principles, on first principles,
basic principles, we should allow the flow or
assistance of foreign money into this country or into
the affairs of our organisations. I should think, Sir,
that we should not.

SHRI BHUPESH GUPTA : That is the difference.
SHRI K. CHANDRASEKHARAN

That is why I said, Sir, that irrespective of our
relationship with countries we should see that in the
provisions of this Bill an attempt is made—to that
extent 1 welcome the provisions of this Bill because
that attempt is a necessary attempt —which has got
to be bona fide implemented. I, therefore, submit,
Sir, that the provisions of this Bill have got to be
tightened and not in any manner weakened.

Sir the further thing that I would like to submit is
that in the Statement of Objects and Reasons of this
Bill it has been stated that the Bill seeks to regulate
the acceptance and utilisation of foreign contribution
or hospitality. Sir, I would have been happy if the
purpose of this Bill had been to wholly bar the
acceptance and utilisation of foreign contribution or
hospitality except on a Government to Government
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basis; or on the basis of a clear previous
concurrence having been given by the Gov-
ernment of this country.

Sir, then there are two or three clauses on
which I would like to make my submissions.
One is clause 5 and it attempts to make a
distinction between a political party and an
organisation of a political nature. So far as a
political party is concerned, clause 4 bars any
receipt of foreign assistance or aid but
according to clause 5, an organisation of a
political nature, not being a political party, can
take foreign contribution with the previous
permission of the Central Government.

4 PM.

I put it to the consideration of the Select
Committee as to whether this provision need
be there at all. No distinction can be made in
this country between an organisation of a
political nature and a political party.
Democracy is still in its early childhood
stages, in its infancy stages and, therefore. Sir,
many political parties are functioning as
organisations of a political nature and these
organisations are not registered with the
Election Commission as political parties, but
every one of us knows that it is these
organisations that are active during elections
and not political parties themselves. Some of
these organisations of the local and State level
control the political parties, and, therefore, no
organisation of a political nature should be
allowed to receive any foreign aid or
assistance at all.

Then, Sir, in clause 12, with regard to the
prohlbmng of payment of currency received,
in contravention of the Act to political parties,
the power has been left with the Central
Government. I should think, it is better that the
power is vested with a statutory authority to be
named in the provisions of this Bill itself so
that the Central Government can retain to itself
some appelate or revisionary power in the
matter. That sort of approach has been made in
clause 14 where there is an authorised officer
coming in. I submit. Sir, that a statutory
authority may be created for the purpose of
exercising the functions by and large of the
Central Government as per the provisions of
this Bill so that that statutory authority can be
in the nature of a quasi-judicial authority who
will be able to go independently into all
matters and decide rather quickly so that delay
is avoided.

Then, Sir, I am completely opposed to
clause 32 of the Bill. Clause 32 gives to the
Central Government a power of exemption. It
is not stated in clause 32 in what manner that
power of exemption wruld be exercised by the
Central Government. No guidelines are
indicated in clause 32. 1 do

| UAJYA SAWIAJ

Ee.gvinlion Bill, 1073 140

not know whether any guidelines would be
indicated in any subordinate legislation when
rules are framed, but whatever that be, I
should think that there should not be any
power left with any authority to exempt
anybody or person from the provisions of this
Act because the very purpose for which the
Parliament is enactnig this legislation would
be destroyed if such a power of exemption is
exercised.
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SHRI RAM NIWAS MIRDHA: Sir, in my
remarks earlier, I had briefly mentioned the
background under which this Bill has been
brought here. There has been a feeling that some
sort of check and regulation should be imposed
on receiving foreign contributions or accepting
foreigh hospitality and things of that
nature.  Well, Sir. 1 do not think there has been
any opposition to this idea that a regulation
of this nature is necessary. Shri  Bhupesh
Gupta broadly agreed with the principles and
objects of this Bill, but he wanted to know
whether these restrictions will serve the purpose
for which they have been framed. What he
had in mind was that while  imposing
restrictions of the nature contemplated in
the Bill, we should see that international
contracts are not hindered or persons going
abroad for legitimate activities should not be
unduly harassed by bureaucrats and officers
from whom permission will be sought.

Well, Sir, I need not refer to try to reply to the
various points that he raised. Incidentally he
whole debate turned into some sort of a slanging
match between our two friends. What 1 would
say is that while this type of restriction or
regulation  is necessary, at the same time it
should not lead us to conclude that there is a
vast problem of foreign influence or infiltration
in our body politic. No alarmist view need be
taken of the situation. I personally feel that by
and large public men in oud country or even
ordinary persons, the citizens of this country,
are resolute enough or patriotic enough to resist
any advances of this nature by foreign powers
and foreign sources. But we  cannot be
complacent in a matter like this, and that is why
some form of regulation is necessary. It is
certainly not our intention to cut out foreign
contracts whether at the political level or social
level or economic level, and there is no
intention to debar persons from  going
abroad or even accepting foreign hospitality.
The requirement would only be that one may
have to ask for permission and in some
instances one may just have to inform the
Government. That is what we are going to do
and these restrictions  are necessary. A
regulated scheme of contracts al the
international level is sometimes much better
than wunregulated or indiscriminate foreign
contracts. If I may use that term. So this Bill
has a very limited and specific purpose. The
purpose is not to stop spying in our country or to
do things  of  that nature. That is a much
wider thing and we

faafad & aqaw 97 3 91 #9715 A4
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need not go into that here. Sir, Mr. Mandal
even went to the extent of saying that we
should not only regulate the flow of money
but also regulate the contacts of our
countrymen with foreigners. 1 think that is
going to the other extreme and we certainly do
not intend to impose any restrictions of that
nature; nor is it necessary. As I have said
carlier we have full faith in the basic integrity
and honesty of our citizens and in their basic
capacity to resist overtures and advances of
this nature. Contracts with foreigners would
not contaminate us and we do not want to shut
ourselves in a cocoon so to say and debar all
foreign contracts. Mahat-ma Gandhi used to
say that we must keep the windows of our
country open so that fresh wind may blow
from all over the world; only we should not be
swept away from our feet. He meant 'swept
away' in the political sense, in the social sense,
in the cultural sense. I believe we are suffi-
ciently strong to resist all the influences,
though sometimes they may be serious; we
have the capacity to resist them and we would
never agree to putting restrictions on our
citizens meeting foreigners or even going
abroad and having contacts.

SHRI S. S. MARISWAMY (Tamil Nadu):
Mahatma Gandhi also said that we must not
depend too much on any particular country.

SHRI RAM NIWAS MIRDHA: We are not
depending too much on any country or any
group of countries or even on foreign
countries as a whole. Actually the present
Government has, as one of its basic planning
objectives, self-sufficiency in all matters. That
is one thing we have followed all along;
whether it is promotion of public enterprise or
going in for heavy industries, I think we
should be able to stand on our own feet. We
even aimed at reaching the stage when there
would be zero foreign aid. So, we are going
much further than what the hon. Member
wishes us to do. This is the basic tenet of our
economic policy, to be self-reliant.

SHRI S. S. MARISWAMY: I do not want
to interrupt you, but Mahatma Gandhi also
said that we have to be self-sufficient. He said
so far as food is concerned, India, Swaraj
India must not look to 1 aving a single
foodgrain from outside. He would rather like
the people to starve and die than import
foodgrains. Is it your policy?

SHRI RAM NIWAS MIRDHA: I do
not think the hon. Member is quoting Gandhiji
correctly.

SHRI S. S. MARISWAMY: I am correct,

hundred per cent I can give you the paper
tomorrow. It is a fact,
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SHRI RAM NIWAS MIRDHA: Even so, as
far as our foodgrains policy is concerned, we
had adopted at a certain stage that we would
not import foodgrains. Even  when
concessional food supplies were available, we
did not avail of them, but when -certain
difficulties like droughts, floods and other
calamities befell the country, it was our duty to
feed the people, rather than let them starve, as
the hon. Member suggested should be done.
We are not depending on any country or any
foreign source. Our attempt is to be self-
reliant, to be strong enough to be able to stand
on our own legs. We do not want that foreign
contacts should be barred as such. In respect of
certain individuals and areas which are of a
sensitive nature—political ~parties, office-
bearers of political parties, journalists who are
leaders of public opinion—we feel that the
type of foreign contribution that they receive
from abroad should really be known—to us, so
that sometimes we can prohibit them. For
example, there should be no foreign
contribution to any political party. There are
no 'ifs' and 'bills' about it. Why should any
foreign source contribute to any purely
political party? We will completely stop that
sort of contribution. In respect of certain areas
in between, such as hospitality and going
abroad for hospitality, we have not barred
them. We have only said: Tell us from where
you are getting it and have it cleared by the
Government. The intention again would be not
to hinder any legitimate foreign or inter-
national contacts. The idea is that there should
be clearance from the Government as to the
source from which it comes. Shri
Chandrasekharan objected to clause 32 saying
that the Government should not have any
power to give exemption. In the clause itself
we have said that political parties will not at
all be exempted. We have said that in the
clause itself. As regards laying guidelines it is
not necessary because we have clearly said
that political parties will not in any case
receive any foreign contribution. The
Government will not be and is not being
empowered under this Bill to exempt political
parties from receiving contributions. As
regards one big source, the guideline is right
there in the Bill and it is complete. It is
mentioned that the Central Government will
not permit this sort of exemption to be made.
If there is any exemption there should be
written orders about it. We will know who has
been exempted and under what circumstances
it has been exempted. The Government would
be asked lo explain in the House and outside
why it has chosen to do so. 1 am sure this
clause will not be used in a manner which will
be objectionable or which hon. Members may
have any difficulty in accepting it. Still, all
tlﬁese and other suggestions are there I do hope
that
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the Joint Select Committee will go into them. The
idea is that the Bill should be thoroughly thrashed
out. We want that this Bill and the basic ideas
underlying it should have the widest possible
popular and political support, so that a measure of
this nature could be implemented in the proper
spirit in which it has been framed.

The question is:
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. ShriD. D. Puri
. Shri Chakrapani Shukla

. Shri Manubhai Shah

Foreign Coririvhma

THE VICE-CHAIRMAN (SHRI'V. B.RAJU):

"That the Bill to regulate the acceptance and
utilisation of foreign contribution or hospitality
by certain persons or associations, and for
matters connected therewith or incidental thereto
be referred to a Joint Committee of the Houses
consisting of 60 members; 20 members from this
House, namely: —

Shri G. R. Patil

Shri Kali Mukherjee

Shri Harsh Deo Malaviya
Shri Ganesh Lai Mali
Shrimati Pratibha Singh
Shri Qasim Ali Abid

Shri Emonsing M. Sangma
Shri Shyamlal Gupta

Shri Omparkash Tyagi
Shri Kalyan Roy

Shri S. S. Mariswamy

Shri Sitaram Singh
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16 ShriD.Y. Pawar
17 Shri Abu Abraham

18 Shri K. P. Subramania Menon
19 Shri Bhupinder Singh
20 Shri Ram Niwas Mirdha,

and 40 members from the Lok Sabha;

that in order to costitute a meeting of the Joint
Committee the quorum shall be one-third of the
total number of members of the Joint
Committee;

that in other respects the Rules of Procedure
of this House relating to Select Committees shall
apply with such variations and modifications as
the Chairman may make;

that the Committee shall make a report to this
House by the last day of the first week of the
next Session; and

that this House recommends to the Lok Sabha
that the Lok Sabha do join in the said Joint
Committee and communicate to this House the
names of members to be appointed by the Lok
Sabha to the Joint Committee."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The House stands adjourned till 11 A.M. the day
after tomorrow.

The House then adjourned at twenty
minutes past four of the clock till eleven
of the clock on Thursday, the 21st
February, 1974.
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